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*DEMANDS FOR GRANTS.—Contd.

MinisTRY oF WoRks. Housme Anp
SuppLY—contd.

Mr, Speaker: The House will now
resume further discussion and voting
on the Demands for Grants under the
control of the Ministry of Works,
Housing and Supply.

Shri Mohan Swarup may continue
his speech.
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que =T farg & wragd FTor ToaT qF
T & T Ty @w feg oy &
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The Minister of Works, Housing
and Supply (Shri K. C. Reddy): May
I request the hon. Member to use less
Urdu words and more Hindi words

s0 that we may be able to follow his
speech?
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Shri Tyagi (Dehra Dun):
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Shri A. M. Tariq:
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Shri Keshava (Bangalore city):
Mr. Speaker, at the outset, I could
not resist the temptation to heartily
congratulate the hon. Minister and his
band of officials for the important
field of activities they are engaged in.

Shri T. B. Vittal Rao (Khamman):
That is quite obvious.

Shri Keshava: Housing comes only
next to food and clothing and of
course, it is a change from the drama-
tic demonstration of astronomical
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[Shri Keshava)

figures of enhancement of production
to solid concrete constructions that
will last for generations. I am sure
that thousands of families would
certainly be worshipping his depar-
ment but lakhs of other families would
also be cursing them for non-provi-
sion of sufficient accommodation for
their shelter,

Providing accommodation, parti-
cularly housing dation for
crores of people in our country is no
joke, especially in the way in which
this Ministry is placed foday. It
accordg sanctions for scheme, approves
them and provides funds for them.
Subsequently, it depends upon all
sorts of agencies, good, bad and in-
different for their execution. It is a
very difficult and onerous task and so
they are sometimes perhaps in a help-
less position. I want this Ministry, if
they could not acquit themselves with
their own individual capacities and
efficiency, to bring to bear a sort of
dynamic drive and get things done
even if it be by others.

Whatever it is, a general reading
of the Report gives us a very good
impression and it creates a sense of
whole-hearted appreciation of the task
that has been done by them. For
example, take the happy and har-
monious relationship between the em-
ployers and employees in the
autonomous bodies like Ashoka Hotel,
Hindustan Housing Factory and the
Government Press.

It cannot be otherwise with this
amiable, courteous and helpful person
at the helm of affairs, unless it be that
his officers let him down very badly.
Anyway, the trick that they have
played to bring about this state of
happy affairs seems to be the personal
contact that they have managed to
have by way of discussions with the
members of unions, associations o©of
workers, sammelans and the athletic
meets. These are all very convenient
and nice ways to bring about har-
mony and I think they have set an
example for the others to enulate. But
I do not want them to rest content

APRIL 14, 1860
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with this t of achiev t. 1
want them to go shead further and, if
possible, achieve the participation of
labour in management and knock
away the laurels in that direction
from the price show of our country,.
the Hindustan Machine Tools.

But we come to see a different kind
of story altogether when we see the
way in which the land and develop-
ment office is functioning. On page
59 of the Report it is stated that it was
originally in the hands of the Chief
Comm’ssioner of Delhi and subse-
quently it has been taken up by this
Ministry. I do not know why these
changes are being made. Anyway, it
you look at the functioning of this
department, it is not a very happy
feature.

1 see that the Master Plan for Delh{
has been drawn up and thousands of
acres have been notified under section
4 of the Land Acquisition Act. 37,000
acres are notified in the Delhl area.
Under the very nose of this Ministry
these things are happening and I do
not know how far we could be satis-
fled with thic kind of situation.

The Minister of Works, Housing and
Supp'y (Shri K. C. Reddy): What is
happening?

Shri Keshava: About 37,000 acres
are notified for acquisition under sec-
tion 4 of the Land Acquisition Act and
objections are filed. But the objections
are not at all heard for a number of
years.

Shri K. C. Reddy: May I intervene
and inform the hon. Member that the
aspects to which he is referring, or
about to refer just now, concern the
Ministry of Health and not the Minis-
try of Works, Housing and Supply?

Shri Keshava: Well, it is very con-
veniently.

Shri K. C. Reddy: Not very con-
veniently, it is a fact.

Shri Keshava: It is explained away.
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Shri K. C. Reddy: Not explained
away.

Shri Keshava: Yes, it is passing on
the responsibility to another sister
Ministry. Whatever it is, the fact re-
mains that the delay in Government
coming to any decision regarding the
.acquisition is causing the people a lot
.of inconvenience. I really cannot un-
derstand how this could happen in the
case of nazul land. Could we take
this opportunffy to state that the
Ministry must find somehow facilities
to grant some land to the house-build-
ing co-operative societies of the advo-
cates of the Supreme Court. It looks
to my eyes that fhere has been a
grave omission on the part of the
-designers of the plan for the Supreme
*Court. The advocates are also officers
of the court in a sense. Now facili-
ties have been provided only for the
-court and its ployees and jud
‘There is no provision for a colony for
advocates.

The Chief Justice himself has
sought sanction of the amount for
the society and a colony of advocates.
“The Advocate-General and his veteran
-colleagues have waited upon the hon.
Minister and also the Prime Minister.
The Prime Minister has been very
pleased to be considerate in this
matter. Something has got to be
done in this matter and proper en-
couragement given by the Ministry.

Now, I am anvious to take up the
question of workers’ cooperative
societies. To my knowledge there are
quite a good number of co-operative
house-building societies started by
workers. For example, there is one in
‘Shakoor Basti and the other attached
to the ordnance depot, Delhi Canton-
ment. These two cooperative societies
have been formed by the workers and
they are craving.for the land to cons-
truct their buildings for the past
several ycars and they have not yet
‘been able {o succeed in that. If we
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some land has got to be provided for
housing these people.

Now, I come to the question of rural
housing. So far as the rural housing
is concerned, I am afraid I cannot
speak with any sense of appreciation.
I find it has taken 10 long years to
think of the villager and his house.

We know that 85 per cent of our
population lives in the villages. We
build canals and tap the water re-
sources but the villager has not been
facilitated to use them. We never
think of providing shelter to these
villagers. We are anxious to produce
the master plan for Delhi. And it is
immediately prepared and exhibited
in the Parliament House. But we
never think of constructing houses for
the villagers and the Ministry has
taken ten years to formulate a schme
for this purpose. And what sort of a
scheme is it? They have taken into
consideration only 5000 villages. I
do not know how many generations
will pass on till we have reached
every village in our country. In fact,
the hon. Minister is well aware of
the fact that the erstwhile Mysore
State of which he was in charge
sometime ago had about 68,000 vil-
lages. Now, according to this
scheme, barely 200 villages will be
allotted to the share of the Mysore
State, the enlarged State of Mysore
which is double the size of the ori-
ginal one.

I do not know when we will be
able to grant any sort of relief to
the villagers in building their houses.
Whatever it is, the order of the day
is: speed. We want things to be
done quickly. Then there is the
question of approach to the problem.
These are the two important things
that affect any work that is done in
the country. As regards the projects
like Tungabhadra project, Bhakra
Nangal project and other things,
people take them for granfed and

are out to give any t to
the cooperative efforts in the building
of houses, I think these cooperative
-societies have got to be dealt with
with very great consideration and

they do not bother about the
achievements in that direction. But
this small thing giving shelter to the
villagers is a most important thing.
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[Shri Keshava]
It is there that the people puf us to
the test and we must make a whole-
hearted and a herculean effort in this
direction.

May I suggest that we should have
an organisation for the purpose of
preparing master plan for each and
every village in our country? Let
us start it and make master plans for
hundreds and thousands of villages
and let the implementation of those
master plans take their own time. It
does not matter. We are thinking of
introducinjg village panchayats and
naturally the village panchayats will
be extremely grateful if we place in
their hands these master plans for
bringing about a planned develop-
ment of the villages.

Sir, when we are thniking of rural
housing programme and so on, I re-
fer to the material that has been
placed in our hands and that is about
the formula evolved by one Shri
Surat Singh of Amritsar. He seems
to have offered a challenge to the
Government and says that he has in
his hands a formula for the very
economic manufacture of bricks. He
goes to the length of saying:

“That the fuel used is neither
wood, coal, cowdung or any other
organic matter.

That the fuel used is not of
chemical nature such as to give
exothermi¢ heat, ilike sulphur,
potash or any other material of
explosive nature.

“That the fuel wused is not
waste-heat of any other opera-
tion but is an independent source
of heat energy.

That the fuel used is not any
of the known materials at pre-
sent used for the generation of
heat.

That the fuel used is available
normally about 7 to 8 months in
a year, that is to say it will not
be available during the rainy sea-
son.
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That this material is not being
utilised at present for the genera-
tion of heat or put to any other
major use where large quantities
of this material are consumed.

That 70 per cent of the bricks
burnt with this fuel will be of
first-clasg quality while the re-
maining 30 per cent may be either
of second-class or may be over-
burnt.

That the availability of fuel 1s
not limited and can be found in
large quantities in 80 per cent of
the villages.”

Then, I find that one kiln is likely
to cost only Rs. 50 and that will pro-
vide 2000 bricks. Further, it is stat-
ed:

“That no particular quality of
clay is necessarily required; any
clay sandy or loamy with high
or low iron oxide and other flux-
ing oxides or any other chemical
composition could be burnt in the
shape of bricks according to Shri
Surat Singh’s formula”

Sbri Rane (Buldana): What would
be the cost of these bricks?

Shri Keshava: The total cost of
these bricks will be only Rs. 8 per
thousand. Today we are having bricks
at a cost of Rs. 35 or Rs 40 per thou-
sand. This seems to be a very invit-
ing proposition. The Government also
seems to have looked into this matter.
They had first asked him to prepare
bricks under the supervision of the
Government and those bricks were not
found to be very satisfactory by the
Central Building Research Institute,
Roorkee. Subsequently he was asked
to prepare bricks according to his ownr
formula. He did that and bricks were
again sent to the Central Building Re-
search Institute, Roorkee for neces-
sary tests. The result of that exami-
nation is that those bricks were found
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. to be better than the first-class bricks
. available in Delhi.

The only condition is that Shri
Surat Singh wants a sum of Rs. 30
lakhs for giving his formula to the
Government. I think, some earnest
effort has got to be made in this direc-
tion. I do not know if it is a bulff
coming from a man from Punjab. I
may be pardoned if I say whether it
is a pure dDhuff—pure and simple bluff.
Whatever it is, some earnest effort
has to be made in this direction. If
it is not a bluff, then I am sure this
will create a revolution in the field of
housing construction and that will be
a great boon for the villagers also.

Then I come to slum clearance. I
am always inclined to believe that un-
fortunately we are in an absolutely
unenviable position so far as slum
clearance is concerned. We have not
been able to do anything at all worth
the name in this direction and I think
this Ministry is entirely responsible
for it. I am not prepared to accept
any explanation from the Ministry to
the effect that it is the State, or any
other agency, that is responsible for
it. I have already said that we must
be able to overcome this kind of diffi-
culty. If the State or any other agency
is not able to impl t our sch
and plans—the funds are there pro-
vided by us—I do not see any reason
why we should not take it upon our-
selves the responsibility of imple-
menting the schemes, or in any other
way, and overcome this difficulty and
see that quick results are obtained. I
find that in the State of Mysore out
of a sum of Rs. 62 lakhs which have
been sanctioned only Rs. 3 lakhs have
been spent for the past several years.

Six years have elapsed and only
Rs. 3 lakhs have been spent. 3,525
houses had been sanctioned and only
127 houses have been built. This is
not a very satisfactory state of
affairs. Even though Rs. 18,40,000
have been released by the Central
Government for slum clearance and
building of houses for the City of
Bangalore only Rs. 3 lakhs have been
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spent. I do not think that when we
provide so much of funds we should
simply sit quiet over the matter.

Shri K. C. Reddy: Ask the State
Government. Please suggest what we
can do in the matter. :

Shri Keshava: I think we should
provide a time-limit to them, We
can take it upon ourselves or en-
trust it to another agency. We can
have another section in our own de-
partment where such things could be
tackled. First fthings should come
first. The poor people in the slum
areas have got to be looked after
first. The only thing thcy want is
proper shelter.

I think the hon. Minister also has
been pleased to visit the Kailashpala-
yam slum area in Bangalore. If you
go there, the slum dwellers say that
they are not bothered about the ne-
cessity for a living. It is because
everyone of them is a coolie, a man
who earns his wages every day in
the market. They say, “Do not bot-
her if we are going to starve for want
of food. We earn our food and do
not starve at all. But we ~want
shelter.” That shelter we have not
been able to give them even though
during the past several years we have
spent lakhs of rupees. They even
come forward with a proposal that
they are prepared to put in labour
for this and build the houses. That
could be done under the auspices or
under the supervision of any of the
departments connected with the
Centre itself or with the State
agency. Whatever be the way we
must be able to overcome this bottle-
neck or the difficulty of the agency
involved in a matter connected with
slum clearance.

Mr. Speaker: He must conclude
now.

Shri Keshava: With these few
words I have absolutely no hesita-
tion to congratulate the Ministry on
their achievement I expect them to
do must better.
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Shri Ansar Harvani (Fatehpur):
Mr. Speaker, Sir, I am not one of
those who believe that the CPWD is
the Central Public Waste Department,
‘but I really believe that it needs more
vision and sense of proportion. In
‘this connection I want to draw the
attention of the Ministry of Works,
Housing and Supply to the plight of
the clerks in Delhi. It is one thing
1o think of their suffering in an aca-
demic way, but it is quite another
thing to come into direct contact with
them. I have seen with S6mething
:approaching dismay the way in which
they conte out of the corridors of the
Secretariat in the evenings and make
their way to their colonies. Hundreds
of them live miles and miles away
from Delhi. Hundreds of them are
without sheltef or without any house.

Sir, you know it very well that
‘these days due to pressure of time in
our own House we have to meet up
to 6.30 or 7 and many of our clerks
and reporters have to work in the
office up to 10 o'clock in the night.
At 10 o'clock in the night it is a
pathetic sight for us to see that they
do not get even a bus and they walk
all the way from here to Anand
Parbat, Mehrauli and other places.
Therefore I will urge upon the Cen-
tral PWD that while planning the
colonies of the clerks they should
realise that with their scanty salary
they can only paddle the cycles and
often they use the bus. In distant
areas their colonies are being built. It
is not proper.

While we find near about the Sec-
retariat huge mansions being built,
while we find huge buildings being
built on Parliament Street and other
roads and while we find plans to con-
vert some of the buildings into multi-
storeyed buildings, we feel that as far
as possible the colonies of the clerks,
their housing should be as near as pos-
sible to their working place. This is
a thing which the Ministry should
realise while formulating its third five
‘year plan.
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The other thing which I want to
bring to the notice of the Ministry is
that this Ministry seems to be suffering
from the phoebia to build huge build-
ings. A prosperous country should
have huge buildings. I do not mind
if our offices are located in imposing
buildings which may create an im-
pression on the people of this country
and abroad, but I assure you that our
clerks and lower paid staff will defi-
nitely give better service and a better
performance if they are provided
with housing first and place of work
afterwards. They will preter to work
under thatched roofs. They will pre-
fer to work under just corrugated
sheet roofs if they are provided with
comfortable houses where they can
go and sleep in the evenings. But
when they live in slums, when they
have to walk or cycle miles in the
scorching heat of May and June, when
they have the prospect of going back
in the scorching heat in the evening
and when they are made to work in
these buildings, they cannot give you
sufficient service, I can understand
the desire of our Secretaries of the
various varieties, from Under Secre-
taries to Joint, Additional or full-
fledged Secretaries, to work in their
air-conditioned rooms. But we know
very well that even in these buildings
while the upper class of the staff like
the Secretaries of all varieties, are pro-
vided often with air-conditioners,
coolers or at least desert coolers, our
poor clerks have to work in drugery
and in terrible conditions. The condi-
tion of work of our clerks should be
improved if we want efficiency. That
is what I will urge upon the Ministry.

Then, again I want to bring to the
notice of the Ministry another thing.
While in the last few years we have
built huge colonies for our Govern-
ment servants in Delhi in arcas like
Vinaya Nagar, Moti Bagh, Vinaya
Marg, Shan Nagar, Man Nagar and,
I do not know, how many nagars, we
have not planned them well. There
are hardly any school buildings in
those areas. While we have spent
lakhs and lakhs of rupees on building
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plans, a few thousand rupees we ought
to have spent on building small
nursery schools or at least primary
schools for the children there. Those
‘Government servants who live there
‘have to spend quite a huge amount of
their salary on school buses and send-
Ing their children to far-off places. I
know of poor small children of four
or flve years leaving their houses at
six in the morning and coming back
at eight in the evening. It is absolute
atrocity on those Government ser-
vants. Therefore I will urge upon
the Ministry that it should consider
the necessity of constructing school
buildings and hospital buildings in
those areas. A colony is meaning-
less if it is only built for people to
sleep during the night. People should
have all the facilities in those colonies
in the form of schools, dispensaries
and hospitals. That needs vision.
“That needs planning.

Therefore I will ruge upon the hon.
inister, about whom I know that he
always very sympathetic to the
underdogs and about whom I have
full confidence that he fully realises
the difficulties of the Government
servants, specially of clerks, that
gurely there is the necessity for build-
ing schools buildings in those areas.

Much has been said about the
o~ Ashoka Hotel and the Janpath Hotel.
I am not one of those who are very
critical as to why Ashoka Hotel has
‘been built. I really congratulate the
Ministry for building a very big hotel.
It has been a credit to this metro-
polis. I congratulate it for making
some profits also this year. But
Ashnka tvpe hotels alone would not
suffice. So also, Janpath type hotels
alone would not suffice. They may be
necessary for the foreigners and we
should welcome them. But apart
from that, the poor visitors who come
to this city or who go to the various
cities also ned some accommodation.
“The proposal to build a Janata Hotel
is a very welcome proposal. I hope
and trust that the hon. Members of
this Parliament and the people of this
country will welcome that proposal.
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But similar hotels should be built
other cities and towns also. I will
urge upon the Government to provide
holiday homes at various places where
the lower paid staff and people with
lower incomes may go and rest.

In Kashmir there is such a neces-
sity for those homes. In various hill
stations there is the necessity for such
homes. I know that in my own home
State, in Naini Tal during the war
days the Indian Air Force had built
huge barraclg for providing rest to
the soldiers who were coming back
from the Burma front. Now most of
that accommodation keeps on lying
vanant. Often that is allotted to the
stenographers and typists of the
visiting Ministers. The visiting Minis-
ters can afford to have accommodation
in good hotels, circuit houses and
Government Houses. That accommo-
dation which the Government of India
has lent to the UP Government for
the use of their Ministers and other
people should be converted into a
holiday home where poor students,
poor clerks and people of the lower
grades can go and stay and spend
their summers.

13 hrs.

Such proposals should be considered.
I can understand the financial diffi-
culties of Government at present, and
they may not be able to build many
homes. But, in various places, in
various hill-stations, during the war,
a number of tenements and a number
of hutments had been built;. they can
easily be made inhabitable with slight
repairs, so that people can live there.
I hope and trust that this point will
be taken into consideration by the
hon. Minister.

Regarding Ashoka Hotel and Jan-
path Hotel, I want to draw the atten-
tion of the Minister to one particular
fact. While Ashoka Hotel is a full-
fledged hotel where we have got
catering of our own, we have got
hoteliering of our own, I cannot un-
derstand for my life why a contractor
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(Shri Ansar Harvani]
is still being maintained in Janpath

Hotel. Janpath Hotel is not just like

a hostel as Constitution House or
Western Court is; it is a full-fledged
hotel, and yet I find that we are still
maintaining a contractor there. I do
not impute any motives, but I hope
and trust that this House will be
taken into confidence and it will be
explained to us why while one prac-
tice is being followed in the Ashoka
Hotel, where catering is being done
by the hotel authorities, and the hotel
is being run by the hofel authorities
and the staff also are being managed
by the hotel authorities, there is this
discrimination in the case of the Jan-
path Hotel. If there is no special
reason, I hope the Janpath Hotel will
also be transformed into a full-fledg-
ed hotel, so that, in future, we may
know just as in the case of the
Ashoka Hotel whether we are losing
money on that hotel or are running
it at a profit. It should also be con-
verted into a company just as Ashoka
Hotel has been converted, and handed
over to that company, and instead of
having contract caterers, we should
run it ourselves in the proper way.

Before I conclude, I want to refer
to one very important problems. It
is a very ticklish problem, that is,
housing in the villages. I know it is
a huge problem, and with our re-
sources and with our priorities, we have
not been able to do much about it,
and probably, we shall not be able to
do much about it in the future also.
But, somewhere, some humble begin-
ning has got to be made.

When the community development
programme was launched about eight
years ago on the birthday of the
Father of the Nation, and a few miles
away from here, our great Prime
Minister had laid the foundation-stone
of the first community development
programme bullding, we had thought
that as far as housing was concerned,
a new era would dawn in the villages,
and we were given great hopes, but
I am sorry to say, and I have great
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regret in saying this that the com-
munity development programme, as it.
has failed in various other .
has completely failed so far as hous-.
ing also is concerned. That may not
be the direct concern of the Ministry
of Works, Housing and Supply, but I
would urge on the Ministry of Works,
Housing and Supply to urge on the
Ministry of Community Development:
to give the highest priority to housing.

13.03 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

We find in the villages, as far as
the community development pro-
gramme is concerned, the moment it.
reaches there, they build houses, but
they do not build houses for the vil-
lagers, but they build houses for the:
officers. It is much better to
§pend some money on improved hous-
ing in villages, on improvements in
the drainage there, on smokelesk
chulas than to build houses for the
offices and the officers. Whenever
this question is raised as to why so
much money is being wasted on the
accommodation for the offices and
officers of the community develop-
ment programme, we are given the
reply that those buildings are being
built by the CPWD and they have N
nothing to do with it or that they are
being built by the State PWD and
they have nothing to do with it
But the Ministry of Works, Housing
and Supply, should put down its foot
and tell them that they can build"
only in those places where absolutely
no accommodation is available for the
offices and the officers. In most of the
villages, after the abolition of jagir-
dari and zamindari, huge houses are
lying vacant, which could be taken at'
nominal rents, so far as accommoda-
tion for the offices and housing for
the officers is concerned.

There seems to be a phobia to have
some show-pieces. There seems to-
be an idea that they want to show
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that they have made these improve-
ments in the villages. And what are
those improvements? They are just
the construction of a few offices,
construction of a few hutments and
bungalows for the officers. There-
fore, I urge upon the Ministry of
Works, Hougsing and Supply to put
down its foot and to insist on the
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1 was talking about house-sites.
Government have doge well in enact-
ing the Acquisition and Land Deve-
lopment Act, thereby enabling the
loca]l Governments or the local bodies
or any other agencies interested in
construction of buildings to acquire
lands and set them in plots, thereby
enabling anybody to easily build
h on them. Many municipalities

for Grants

Ministry of C ity Devel t
at the Centre as well as in the States,
to give the highest priority to im-
provements in the villages and to stop
construction of buildings for the offices
and houses for the officers.

With these words, I support the
Demands of this Ministry.

Mr. Deputy-Speaker: Now, Shri
C. M. Kedaria. The hon. Member is
absent. Shri Nanjappa.

Shri Nanjappa (Nilgiris): I shall
deal with the housing part of this
Ministry. Housing is an acute prob-
lem in this country, on account of
the growing population and the
poverty prevalent in this country.
The acuteness is more prevalent in
the cities, because the people from
the rural parts migrate to the cities
in search of a living, and all indus-
tries also develop either within or
around the cities. Besides this, there
are other factors also which make
the building of houses impossible,
such as the non-availability of build-
ing materials, and even if they are
available, the enormous cost of them,
labour costs which form 40 per cent
of the cost of the building, and the
difficulty in the availability of house-
sites. These factors come in the way
of building of houses in all parts of
the country.

What is required for building of
houses is cheap designs of houses,
cheap materials and labour-saving
appliances for building, and also the
provision of easy loans with low in.
terest and instalment payments over
a long duration. A house built in
this way must also be conducive to
the health, happiness and longevity of
the persons living in it.

have done this even before the enact-
ment of the Act, and Government
have only hastened this process.

I would only suggest here that if
these areas are to be well developed,
then, the local bodies that are super-
vising these parts must levy what is
known as betterment tax. This has
been done in my own city, and those
parts which levy this betterment tax
are much better than those places
where these taxes are not prevalent.
They can give better amenities, if any
can levy betterment tax. This is not
an ordinary tax, because it is justified
by the improvements that the local
bodies make there. The value of the
plots, houses and everything in those
areas goes high, and, therefore, the
tax is justified, and the proceeds of
this tax are sent apart only for those
areas.

In the Second Five Year Plan for
the housing activities of this Ministry,
Rs. 120 crores were set apart; the
sum was reduced subsequently to
Rs. 84 crores. In these four years,
they were able to spend nearly Rs. 56
crores and nearly a third of the amount
remains. Only one year now remains
and the Ministry hope to spend even
this amount during that time. I donot
want be pessimistic; I wish that they
will spend it.

The Central Government and State
Governments have done well in doing
their part in building houses for their
employees It is only others who have
not done so. The people who want
houses, the common man, the wage-
earner and the poor, do not have the
benefit of these schemes. The hous-
ing schemes for low-income and mid-
dle-income groups have done on well
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If more money is provided for them,
I think much progress will be achie-

ved in that line.

Taking some of the schemes of
Government, I shall first deal with
the village housing project. In my
constituency, I cannot say that there
is dearth of houses for the ordinary
landholder, but there is a dire neces-
sity of houses for agricultural labou-
rers. They are mostly Harijans and
their dwellings are very miserable.
The amount set apart as loan under
this scheme is Rs. 1,500 per unit
The Housing Ministers meeting at
Hyderabad thought this amount too
small and recommended Rs. 2,500 per
unit. So far as these Harijans and
backward classes are cencerned, other
Ministries also come In and make
provision for reconstruction of
houses for these people. What is
actually required in a village is re-
pair and renovation of the existing
buildings. This was pointed out at
the Hyderabad Conference, and a por-
tion of the loan made available was set
apart for this purpose also. The confer-
ence also recommended that roads,
drainage, water supply and such other
‘amenities must alsobe provided for
under this scheme, I hope Government
will see that these recommendations
are soon adopted and given effect to.

In my constituency, a third of the
area is under plantation. So the
problem of housing for plantation
workers is great there. The houses
so far built are not at all fit for
human habitation. The people who
work as labourers in these plantations
are from the plains. They are all
very backward. Most of them are
Harijans. They are prepared to live
in whatever bad houses are given to
them. These are worse than sTums
and the most elementary sanitary
amenities are not provided. That
being so. these are not at all fit for
human habitation. T represented this
matter tn the Secretary of the United
Planters’ Association of South India.
He placed it before the planters who

APRIL 14, 1960

for Grants 11786

promised him that they would build
houses for all their labourers within
a decade. I think this is too long a
period. We cannot treat the prob-
lem of housing of plantation labour
in this way. In this connection, I
met the Madras State Minister also.
He said that he had provided for
92 houses for plantation labour.
Even that small provision have not
been utilised by the planters.

An Act was passed in 1956 to
compel these planters to build houses
for their labourers. But unfortuna-
tely up till now practically nothing
has been done for them in making
their housing conditions better than
what they are in some of the big
estates. So compulsion must be en-
forced, and very rigidly, so that
houses may be built by these plan-
ters for their labour. Under some
pretext or other, they want to evade
the issue. This Ministry should come
to aid of the labourers and remove
their difficulties.

For industrial labourers and slum
dwellers, the Ministry now propose
to provide the hostel type of accom-
modation. The proposal is very good.
1 welcome it. But the hostel should
not be a hotbed of all sorts of trouble
and violence, because these labourers
have got their own party rivalries.
Unless proper supervision is there,
the system will not work smoothly.

In this connection, I want to draw
attention to what they do in Madras.
In Madras city, there is a large sec-
tion of people, running into a lakh,
who are labourers either in the har-
bour or in business concerns. They
dwell only on pavements. They are
called pavement dwellers. The State
Government have not done anything
for these people. But the Bharat
Sevak Samaj and other social organi-
sations have come- forward and built
what are called night shelters. They
are building these shelters in four or
five places. This is quite welcome to
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the labourers. It provides night shel-
ter for them and their families. I
this is adopted in Delhi, also, I think
it will benefit the workers. I think
they have got some proposals to this
effect here.

About industrial labour, there is
again another big headache. Gov-
ernment have done their part in pro-
viding houses for their labourers, but
private enterprises have not done
anything. My own place is called
the Manchester of South India. But
it has not done anything, practically
speaking for these labourers. At the
Housing Ministers Conference at
Hyderabad, it was proposed that com-
pulsion should be used for building
industrial houses. At three Ministers’
Conferences, complusion in this mat-
ter was recommended. But nothing
has been done. The Madras Minister
says that unless there is compulsion,
the scheme will not be implemented.

Reference was made to janats
hotels. This is a welcome proposal
for people coming from outside.
The suggestion was made that the
dormitory type of accommodation
must be available in such hotels, be-
cause a large number of students,
farmers and pilgrims come in batches
and groups. They find it hard to get
accommodation in Delhi. They would
welcome night shelter.

I want to refer to the printing
press at Veerapandy. I do not know
at what stage the matter is.

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): At Coimbalore, you mean?

Shri Nanjappa: Yes. I hope he
will enlighten me.

About the Vigilance Unit in the
Ministry, I would say it is a welcome
proposal. But I do not think that
much of the corruntion and malprac-
tices prevalent in the departments of
Government can be prevented by the
ordinary methods and practices. Un-
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less Government comes forward with
stringent measures, I do not think
anything better could be done in this
way.

Shri Anil K. Chanda: Mr, Deputy-
Speaker, Sir, considering that h.us ng
is a primary and essential necessi y of
man, it is not surprising that hon.
Members of this House have always
taken the keenest interest in the work-
ing of the housing section of our M n=-
istry. It does not require one ‘o take
recourse to statistics to realise the ex-
tremely sad and poor condition of
housing in our country. Even if one
would casually drive through a city,
one would come across innumerable
ugly and unsightly slums. He would
see gest on, lete ab of
planning in .he city and very often also
absence of essential sanitary and
hygienic facilities in our towns.

So far as the villages are concerned,
possibly, the conditions are evem
worse. It is said that about 204 crorcs
of our people live in villages and there
are about 54 crores of houses. Experws
are of the opinion that about § crores
of these houses are of sub-standard
specifications. It can well be imagined
what a huge amount of money would
be needed if this housing problem were
really to be tackled in a satisfactory
manner.

Shri P. R. Patel (Mehsana): Would
you please tcll us what you have done
up till now in this respect?

Mr. Deputy-Speaker: He is going to
tell us what exactly the hon. Memb:r
wants.

Shri Anil K. Chanda: Hon. Members
are aware that in the Second Plan, ori-
ginally, an allotment of Rs. 120 crores
was made for the various hou i~g
schemes in nneration under the sus-
pices of the Ministry of Works, Hou:-
ing and Supply. La‘er on, as a rami¢
of Fian reappraisal, the figure was it
down to Rs. 84 crores. But it should
not be thaught that Government’s con
science feels gatisfied by just providine
Rs, 84 crores for th’s big problem and
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Government washes its hands of this
matter by providing just this amount.
Actually, considerably bigger amounts
are utilised for the construction of resi-
dential units in the country; but these
are operated under the guidance of
other Ministries.

For instance, so far as the rural
population is concerned, apart from the
money that is provided for for the Vil-
lage Housing Project scheme, the Home
Ministry has a provision of Rs. 8.75
crores for the housing of Scheduled
Castes and Scheduled Tribes and other
Backward Classes.

Similarly, under the Ministry of
Community Development, there is a
provision of Rs. 16 crores for rural
housing and the housing projects of the
staff of the C.D. and N.E.S. Blocks.
Then, the Food and Agriculture Min-
istry have funds at their disposal for
the resettlement of landless labour, the
installation of tube-wells, etc, in the
rural areas. The Health Ministry have
funds at their disposal for improving
the water supply and sanitation in the
rural areas; and, then, the Commerce
Ministry have schemes and funds
available with them for the housing of
artisans and weavers and for putting
up industrial estates.

This year's Budget will show that
over Rs. 64 crdres are really being uti-
lised for putting up houses in the
country under the various housing
schemes, There are 6 schemes so far
as our Ministry is concerned. Rs. 27.68
crores are provided in this year’s Bud-
get and for the construction of houses
by the C.P.W.D. in the general pool,
the provision is Rs. 3-35 crores. Then,
you would probably remember that re-
cently we have initiated two new
schemes; one is the Middle Income
Group Housing Scheme and the other
is the Rental Housing Scheme for Gov-
ernment servants in the States with
assistance available from the L.LC. by
way of loans. And, this year, Rs. 4
crores are being allotted for these two.
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Then, we have a scheme for advanc-
ing housing loans to permanent ser-
vants of the Government of India; and
there is also a special provision for
slum clearance work in Delhi. In this
year's Budget, Rs. 2 crores are pro-
vided for these two types of work. So,
altogether about Rs. 87.03 crores are
provided for under these schemes.

Then, there are the housing schemes
of the Railways, Defence, the P. & T.
and other non-service departments and
public undertakings like the Steel Cor-
porations etc. It is a little over Rs, 27
crores which will be provided in this
year's Budget for housing under those
authorities.

Shri Tangamani (Madurai): How
much is ear-marked for the P. & T.?

Shri Anil K. Chanda: I have not got
the figures here because it refers to
some other Ministry. The hon. Mem-
ber should have asked this of that
Ministry when the Demands of the
P. & T. were under discussion.

Shri Tangamani: Providing houses
for the P, & T. is done by the C.P.W.D.

Shri Anil K. Chanda: We are only
building the houses; the money is in
their Budget.

Shri Tangamani: Will the hon. Min-
ister tell us at least how many houses
have ben built during 1959-60 and
how much they propose to build in
1959-607

Shri Anil K. Chanda: As I said, this
is the work of the P. & T. They pro-
vide the money and we are just the
masons who build the houses on their
behalf.

Altogether, therefore, in this year’s
Budget, there is provision for Rs. 64.03
crores for houses. And, then, there
are, of course, the houses which are
constructed under the State authorities
and also the local authorities.

I would like to tell about our actual
achievements because we would be
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judged with reference to the Rs. 84
crores which are placed at our disposal
-for the working of the various housing
-schemes, I think our performance
‘would not be found to be unsatisfac-
tory.

Under the Subsidised Industrial
Housing Scheme, in the revised Plan,
-there is a provision of Rs. 27 crores.
During the last 4 years, we have
already spent Rs. 16.18 crores; and
-this year’s Budget provides for Rs. 8.5
crores. That is, by the end of the
‘Second Plan period, we would have
spent Rs. 24.63 crores out of a total
:allotment of Rs. 27 crores. Worked
out in percentages, it comes to 81-1
per cent, of the target.

Under the Low Income Group Hous-
ing Scheme, the Plan provides for
Rs. 35:6 crores. During the first 4
years, the States have already drawn
Rs. 25:89 crores; and the provision in
‘this year’s Budget is Rs. 9:25 crores,
totalling Rs. 85* 14 crores, which works
10 99°1 per cent. of the target.

In Plantation'! Labour Housing
‘Scheme, the result has been most un-
satisfactory, Of the Rs. 0'51 crores
available in this Plan, during the first
94 years, Rs, 0°08 crores have been used
and there is a provision this year of
Rs. 010 crores. So, the total will be
Rs. 0°18 crores and it works out to
85'2 per cent. of the target.

For slum clearance work, the revised
alloiment is Rs. 12'99 crores, and
during the first 4 years, Rs. 6-40 crores
have been already drawn by the States
and .there i3 a provision of Rs 4°33
crores in this year’s Budget. The total
would be Rs, 1073 crores, which comes
to 82'9 per cent. of the target.

The provision for the Village Hous-
ing Projects Scheme is Rs. 5 crores;
during the first 4 years, Rs. 1' 96 crores
have already been drawn; and there is
provision of Rs. 2'55 crores in the
present Budget and the total amount
will be, at the end of the Plan period,
Rs. 4'81 crores—90 per cent. of the
target.
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The land acquisition and develop-
ment scheme has been put in operation
in the last year. There is provision for
Rs. 2:90 crores. During the first year,
that is, last year, Rs. 0°40 crores ha
been drawn by the States and there is
a Budget provision of Rs. 2°50 crores
this year so that the total at the end
of the Plan period would be Rs. 290
crores—100 per cent. satisfaction. In
short, of the Rs. 84 crores placed at our
disposal, it is expected at the end of
the Plan period about Rs. 78'59 crores
would have been drawn by the States.
It would work out to 93'6 per cent. of
the target, In all humility, I may say
that this is quite a considerable
achievement considering the inherent
and inevitable difficulties in working
out these schemes. After all, the
schemes are actually put in operation
by the States. We have no power to
compel, to coerce them. We try to
convince them and assist and guide
them. Both my senior colleague, Shri
Reddy and myself and our officers
maintain the closest contact with the
State administrations and make fre-
quent visits to the different States and
try to encourage and help the States in
the implementation of these schemes.

We have taken certain jmportant po-
licy decisions with regard to the hous-
ing projects. They are generally on
the basis of the recommendations made
by the various Housing Ministers’ Con-
ferences., The first is with regard to
the village housing scheme. Till now
the loan quantum used to be a maxi-
mum of Rs. 1,500 and the maximum
allowed cost of the house was Rs. 3,000
Now, the quantum of the loan has been
raised to Rs. 2/000. Secondly, 15 per
cent. of the State’s allocation for the
year may now be spent on loans to
villagers for improving their existing
houses. Several hon. Members refer-
red to it and we have finally issued
orders on this, But that will, of course,
make less the money available for new
h but we t have it both
ways, We have also decided to in-
crease in certain cases the subsidy
which we give to the States for expen-
diture in connection with the rural
housing as a whole.
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Shri Radha Raman (Chandni
Chowk): Will you spend the whole
amount?

8hri Anil K. Chanda: After all, these
allctments have been maae on the
basis of discussions we have had with
the States’ representatives. In certain
cases, the States had even asked for
more funds but we have not given
them. Normally speaking, we expect
that these amounts provided for would
be utilised during the year.

The performance in regard to the
plan ation labour scheme has been the
least satisfactory. The chief difficulty
has been  that the smaller gardens
mortgage their entire assets and their
crops for the year to the banks to
finance the working of the plantations
and they are not in a position to offer
adequate security to the States for the
purpose of loans for house building
under the scheme. This matter has
been constantly before us and we have
ha! a series of discussions with the
au‘horit'es of the States where the
plantations are situated. We had dis-
cussions with the Planning Commis-
sion, Finance Ministry, etc, To over-
come these difficulties, we have bcen
considering the creation of a pool
guarantee fund which would serve as a
collateral security in addition to the
promissory bonds and the second mort-
gage deeds to be executed by the
planters against loans advanced by the
State Governmen!s. Now, the planters
will be charged interest at half per
cent. higher than the present rate,
which is 4'5 per cent, and the extra
realisations of this kind will go to
form this fund. Bad deb's, if any, in
excess of the assets of this fund would
be shared equally between the Central
and the State Governments, and the
commodity board concerned. The diffi-
culty in the Government of India's par-
ticipa'ion in the proposed fund ‘s that
it would amount to indirect subsidy,
not contemplated at the time of the
formulation of the scheme and the
prov'sion of housing is a statu‘ory lia-
bility of the planters. Since, however,
the resultant bad debt is not likely to
be considerable, this proposal has been
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agreed to in principle. We are now
approaching the Tea and Coffee Boards
for their participation in this fund.
After that is obtained, we shall issue
the necessary instructions to the
States. When this Pool Guarantiee
Fund has been created, it is expected
that some of the States would be able
to benefit by this system.

Now, with regard to the low-income
group housing sch as the sch
stands at present, local bodies can con-
struct rental hous'ng under it and let
out 25 per cent. of such houses to their
employees, In other words, in order
to provide 25 houses on rent for their
low-paid employees, the local bodies
have to build 75 more houses for the
genera] public. It was represented to
us that the finances of the local bodies
did not permit them in all cases to take
up housing for the public at large. It
has, therefore, been decided that they
can build exclusively for ther low-
income group employees, The only
condition imposed will be that not
more than 75 per cent. of the total
allocation of the State under the
scheme will be given to the local
bodies for this purpose.

I think Shri Tangamani referred to
the universities. At present, universi-
ties and other non-Government educa-
tional institutions, even though they
are recognised by the Government are
not eligible for loans for the housing
of their employees under the scheme.
It has now been decided to include
these in the list of organisations wh'ch:
are eligible for aid under the scheme.

Wi'h regard to the subsidised indus-
trial housing scheme, we have now
made rules to provide suitable accom-
modation for non-family industr'al
workers with low incomes. Under this
scheme, it has been decided to permit
the construction of hostel accommoda-
tion, the rent of which will be about
half of what is now prescribed for a
small two-roomed tenement. This type
of construction should prove popular in
such industrial towns as Calcutta,
Kanpur, Ahmedabad, etc. where there
are a large number of workers who
migrate to the cities in search of em-
ployment but leave their families
behind in the villages
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With regard to the formation of in-
dustrial workers’ hous.ng co-opera-
tives about which, Shri Tangamani
referred to yesterday, necessary orders
have been given so that ten per cen..
of the cost required for the houses
would be available from the provident
fund. So, with regard to these co-
operatives of industrial workers, the
25 per cent. subsidy is there and then
65 per cen:. loan would be available
and the balance of 10 per cent. would
be available by way of advance—non-
refundable loans—from the Prov.dent
Fund accounts.

Shri Tangamani: Will this benefit be
extended to the road transport workers
also? At present it applies to the
faciory workers.

Shri Anil K, Chanda: So far as the
subsidised industrial housing scheme is
concerned, my hon. friend knows that
it refers only to those workers who
are governed by certain sections of the
Factories Act and also the miners,
barring the coal and mica miners. He
suggests another mat'er now and we
can examine it later on,

Shri T. B. Viital Rao: It has been
there before the Government for a
long time. Still, it has to be examined.

Shri Palaniyandy (Perambalur):
Technica]l ass'stance should also be
given to these workers in the prepara-
tion of estimates. It is very difficult
for them to prepare these estimates.

Shri Anil K. Chanda: I am sure the
Housing Board and the State depart-
ments concerned will be willing, will
be very ready to give them assistance
in this matter.

Shri Palaniyandy: I have seen that
in Andhra....

Shri Anil K. Chanda: Some money
i3 needed wherever work is to be done,
Already this kind of assistance is being
given to these people. 100 per cent.
of the needs are being met out of the
Government funds.

So far as slum clearance scheme is
concerned, a very big undertaking has
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been set in operation by the Bombay
Government by their hutment dwellec»
projuct, and they have already startea
this work estimated to cost Rs. & 09
crorcs for the construction of nearly
6,000 tenemen:s in the neighbourhood
of Bumbay. And, this is the first pha.e
of a bigger project which envisagea
re-housing of 25,000 of slum dwellers
and squatters in the city, With rega:a
to the squatters in Delhi, the Govern-
ment have dec ded to remove some
25,000 juggies and jhopries and to re-
house these displaced persons at an
estimated cost of about Rs. 438 crores.
Open plots measuring about 80 square
yards at half the cost, half of Rs. 1,750,
will be allotted to each squatter family.
The plots will also have an individual
ba'h and W.C. The project has to b+
completed in a period of two years
The first step is a census of all squat-
ters and work has already been started
on this. This census work is expected
to be completed by the 15th of May.

Hon, Members are already aware
that there has been a new scheme add-
ed to the varous schemes which are
in operation, that is, the Land Acqui i-
tion and Development Scheme, which
seeks to make a start with the import-
ant subject of providing at a no-profit-
no-loss basis suitable building plo’s to
prospective house owners. This scheme
w 1l ensure the balanced and prop:r
development of entire neighbourhood?,
will act as a damper to speculation in
land values and, will constitute a posi-
tive inducement to persons in the low-
income brackets to build their cwn
houses without any further financia!
aid from Government. Rs. 2'9 crorcs
have been prov'ded for in the Secor.d
Plan. It was put into operation only
a few months ago. The State Govern-
ments can sanc‘ion loans and can
undecrtake projects to the extent nf
Rs. 15 crores although actual disburse-
ments made to them during the Second
Plan period will be Rs. 29 crores.

I have to say a word about the
Presses, Shri Nanjappa enquired about
the new Press which is to be put up
at Coimbatore during the Second Pl
period. We have schemes for the star'-
ing of two Government Presses, one
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at Coimbatore and the other at Koratti.
Land has already been acquired, but
‘because printing was not included in,
what is called, the hard core of the
Plan, money was not available, For
the starting of these two new Presses
‘a considerable amount of foreign ex-
change also was involved, because
most of the machines which were re-
quired to be put up there were to be
procured from abroad, But I am
happy to say that within the last few
days, the necessary sanction for the
first phase of the work, necessary sanc-
‘tion of foreign exchange amounting to
Rs. 7-6 lakhs, has been made to us
and orders for machinery are being
placed for the Press at Coimbatore. We
also expect to place orders for the
machinery required for the Press at
Koratti within a very short time.

Shri Nanjappa: Is there any modifi-
-cation of the printing Press at Coimba-
tore?

Shri Anil K. Chanda: Not that I
‘know of. The original plan stands.

The Minister of Works, Housing and
‘Supply (Shri K, C. Reddy): There
has been a request for modification.

Shri Anil K. Chanda: That is with
regard to alteration of site. He is ask-
ing about the scheme of things.

Shri K. C. Reddy: He means that.

Shri Anil K. Chanda: I did not think
he means the geography of it.

With regard to some of the cut
motions that have been moved, Sir, 1
would like to refer to one or two out
.of them because they are important.
In cut motion No, 1811, Sarvashri
Kodiyan and Warior have referred to
the need for bringing forward legisla-
tion to compel plantation managements
to construct adequate housing accom-
modation for plantation labour by
availing loans from Government. Now,
under the Plantation Labour Act of
1951, there is already provision for
punishment With imprisonment up to
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three months or fine up to Rs. 5,000 or
both for non-compliance of stipula-
tions relating to provision of housing
for the plantation labour. It is for the
State Governments, as recommended
by the Hyderabad Housing Ministers’
Conference, to enforce this provision
with a view to compel the planters to
provide requisite housing for their re-
sidential workers, They have been
asked to indicate whether they would
like to enhance these penalties. As I
have said, we have also evolved out a
new formula of pool-guarantee tunds
which will make it easier for the
smaller plantations to avail of the loan
facilities under this scheme.

Then, Sir, there was a cut motion by
my hon. friend, Shri Tangamani, for
compelling the employers of labour to
put up adequate number of residential
quarters for their workers. Their per-
formance has really been not very
satisfactory, because up till now unly
13,000 houses have been constructed in
the employers’ sector. Out of the total
number of houses which have gone up
for the use of industrial labour, 83 per
cent, have been built by State Govern-
ments, 168 per cent. by the employers
and 1 per cent. by co-operative socie-
ties of industrial workers. Now, this
matter of compulsion on the employers
has been discussed at the various
Housing Ministers’ Conferences, and at
the last Conference at Hyderabad a
resolution was passed. The resolution
reads thus:

“This Conference notes with re-
gret that notwithstanding the
liberalisations made in the Scheme
last year, there has not been an
appreciable improvement in the
employers’ sector to build houses
for the workers. The seriousness
of the problem, therefore, persists
and it is necessary to consider
specific measures, including legis-
lative compulsion, to meet the
situation. The conference also
recommends that the matter may
be considered in all its aspects by
the Government of India, in con-
sultation with the State Govern-
ments and the representatives of
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the All India Organisations of In-
dustrial employers and workers to
formulate concrete proposals in
this regard.”

“The matter i3 now before us, and the
Minister of Labour and Planning is
-discussing this problem with the Plan-
ning Commission. There are many
factors to be taken into consideration
‘before a final decision on this import-
ant subject can be taken. It will take
a little time, but the matter is very
definitely before the Government and
is under active consideration of the
‘Government.

I would now like to refer to the cut
motions moved by the hon, Member,
Shri Tangamani, with regard to the
working of the Explosives Department,®
particularly with regard to the Jamuria
Explosion. It was a terrible tragedy,
result of an accident, albeit man-
made. 57 lives were lost. People who
had come to the bazar for their weekly
purchases were burnt to death as a
result of the explosion.

In this connection, Sir, I think it is
-desirable to refer to the actual method
of work of the Explosives Department.
The work of the Explosives Depart-
ment is of a varied nature, connected
‘with the import, storage, manufacture,
possession, and transport of all types
of hazardous commodities, and also
the administration of the Indian Ex-
plosives Act of 1884 and the Indian
Petroleum Act of 1934 and the various
Tules tnade under these two Acts. The
organisation is under the Chief Inspec-
tor whose office is located at Nagpur,
There are flve circle offices in flve
-different parts of the country. The
present staff consists of one Chief Ins-
pector of Explosives, two Deputy
‘Chief Inspector of Explosives and 24
Inspectors and Assistant Inspectors.
Roughly speaking, there are about
15,0500 lcensees. During the last two
years, one-third of the installations—
that is about 5,000—have been inspect-
ed. The work of this department is of
a technical nature and the officers are
concerned with the inspection of
licensed premises from the safety
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angle. Their inspection les in the
checking of the technical details with
regard to safety, distance, lay-out of
the premises and other technical re-
quirements regarding the manufacture,
storage, possession, etc. It is a central
subject and it is administered by the
Department of Explosives under our
Ministry. This Act aims at regulating
the manufacture, possession, use, etc.,
of explosives throughout the country;
to secure this end, adequate provisions
have been made in the rules for the
issue of licences by the department and
the district authorities.

The more important licences are to
be granted by the department but in-
stallations of a minor nature are licens-
ed by the district authorities. The
work of administration is of a dual
control by our department and the dis-
trict authorities. It is inevitably so, I
would like to show how at every stage
the district authorities come into the
picture, No licence under the explo-
sives rules can be granted by the ex-
plosives department unless a no objec-
tion certificate is granted by the dis-
trict authorities. That is, whenever
there is an application for a licence for
an installation for manufacturing ex-
plosives, first, we say that there should
be a no objection certificate from the
district authorities, They would kuow
about the antecedents of the man, the
needs of the locality, etc. Then again,
the licence is granted, in the first jns-
tance, only for one year. Before a
licence is granted, initially, an inspec-
tion by the officers of our department
is absolutely necessary. The rules
prescribe the essential requirement for
an inspection only for the first installa-
tion. The licence only becomes opera-
tive after the inspection has been
undertaken by the officers of the de-
partment. A licence is granted only
for one year, After every year, there
has to be a renewal Before the re-
newal certificate is given, the district
authorities are informed about the
application for renewal and the re-
newal certificate is not granted when
we have any objection from the districh
authorities. That is, a renewal certi-
ficate would not be granted if the dis-
#rict authorities consider that the party
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is not a suitable party for a renewal
of the licence.

Then, under rule 6, all district
magistrates, stipendiary magistrates
and police officers not lower than the
rank of sub-inspectors have full powers
of inspection, seizure, etc. The licensees
have to keep the records in respect of
their stock and sales in such form as
the district authorities prescribe. The
local authorities have also the powers
of cancellation if they consider that it
is not quite safe for a part'cular per-
son to carry on this work. Therefore,
it would be seen that at every stage,
there is dual control. It is inherent
from the nature of things. Our control
comes with regard to the technical
aspect. With regard to the manufac-
ture of a dangerous thing like an ex-
plosive, it is not merely the safety
angle which has to be cons‘dered.
There are important problems of law
and order which are also involved in
this matter.

Shri Tangamani: In the report, it is
stated that in this particular place,
gun-powder was stored in the place of
sulphur and safety fuses. This has
been going on from 1950 onwards. It
is on record that the last inspection
was only in 1956. Are we to take it
that the Central Government or the
department of explosives is not at all
responsible for this omission?

Shri T. B. Vittal Rao: They are.

Shri Anil K. Chanda: So far as this
particular matter is concerned, it ‘s
sub-judice. I do not know to what
extent it would be right for us to refer
to this. I was referring to the general
aspect.

Shri T: i: It is tioned in
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need not be referred to. Those mernts
need not be discussed.

Shri K. C. Reddy: On a question of
fact, I may give this information to the
hon. Member. Shri Surita’s report re-
fers to the necessity for more inspec-
tions in r t of the pr where
gun-powder was being manufacturea,
that is to say, in the premises of the
brother of that person who was manu-
facturing gun-powder two or tihree
miles from Jamuria Bazar. The hon.
Member was referring to lack of ins-
pection in the godown in which that
brother was™ " stocking gun-powdcr.
This second godown was licensed for
the storage of sulphur and fuses, not
under the Explosives Act but unde
some other Act. So, the hon. Member,
I am afraid, is just confusing one with
the other.

8hri T. B. Vitta] Rao: The prosecu-
tion is being launched aegainst whom?
Is it against any officer of the depart-
ment or the owner?

Shri Tangamani: They have speci-
fically mentioned the name of the
officer in the report. Has any action
been taken against the officer?

Mr. Deputy-Speaker: One is the
factory and the otner is the place
where it is stored, They are meant
for two different purposes.

Shri Anil K. Chanda: Sir, you have
already said that the details o the
case which are now before the court
should not be referred to. So far as
the work of this department )s con-
cerned, the actual day-to-day dotec-
tion of any malpractice must remain
with the local autaorities. These
i d premises are scattered 8ll

the report itself.

Shri Anil K. Chanda: T know. As a
result of this report, there js a case
instituted against two persons.

Mr. Deputy-Speaker: The matters
that are to be decided by the court

over the country aud our oficers ere
not a police force, Therefore it is
possible only if the local autlorities
remain alert about their responsmbili-
ties. Certain recommenrdations have
been made by Shri Surita in  his
report and we have taken action cn
the basis of the report.
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There is one point, however, which
concerns one of our officers and to
which Shri Tangamani had referred
yesterday. It is said that an exami-
nation of the licensed premises
Sitaram Sahu at the Jamuria No. 7
and No, 8 collieries had shcwn that
the storing place had not becen used
for sometime, and Shri Roy had said
that if there had been more frequent
inspections this matter would have
‘been noticed by the inspecting officer.
Even if there was to oe an annual
inspection, these malpractices could
not have been checked. But apart
from that, it is a very small installa-
tion and in most of the smail installa-
tions, actually no storing of explostves
takes place, They produce the stuff
in the day and dispose of it in the
course of the day. In most of the
small installations there is absolutely
‘no question of any storage, Both for
reasons of economy and for reasons of
avoiding the difficulties and dangers
of storing the material, most of the
-small installations dispose of their
day's produce in the gourse of the
day. Therefore, even if we had more
frequent inspections, these malprac-
tices might not have been noticed;
accidentally they might have been

noticed. Even if our insperting
officers had gone for the technical
inspection, they would not have

known that 24 miles away there was
an illegal storage of exposives, pro-
.duced at this particular irstallation.
Nonetheless, we feel that it is desira-
ble that there should be more fre-
quent inspections and we are taking
steps to increase our staff so that there
can be more frequent inspections,
Already, in these areas, where ecither
there is a very big installation or
where there are concentrations of a
number of small installations, we have
special officers, only to attend to these
particular areas, We have got our
own special officer for the Gomia
factory. Similarly, for Sivakasi we
have got a special officer. We are
trying to have a special officer for
Asansol, where this accident took
‘place, because it is in the midst of a
-colliery area.
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14 hrs.

With regard to the recommenda-
tions that have been made by Shri
Surita, we are already in touch with
the State Governuments and steps are
being takgn to implement those
recommendations, So far as our own
department is concerned, we have
already taken steps to issue notices in
the Gazette to amend rules 87 and 81
of the explosive rules and the amend-
ments will be put into operation.
They have been already pre-published
in the Gazette of India on 19th March,
1960.

Before I conclude, I would like to
refer to the Ashoka Hotel. In the
past, we have had sharp criticism
about the losses incurred by this

‘'Hotel. There had been considerable

losses which were inevitable, In the
first year of its working, the average
occupancy of the Hotel was 80 persons
a day and the loss during the year
was Rs. 37-76 lakhs. Of this amount,
Rs. 3476 lakhs represented deprecia-
tion, interest on loans, development
rebate, etc. In the second year, the
average occupancy was 214 persons a
day—from 80 it went up to 214—and
the loss during that year was Rs, 15.77
lakhs, which included a provision of
Rs. 24-72 lakhs for depreciation,
interest on loans and other standing
charges. During the 6 months of the
third year,—we changed over to the
financial year and we had closed our
accounts on a six-monthly basis.
During the s'x months from October,
1958 to March, 1959, the occupancy
hed risen to 290 persons a day and the
loss for that period was Rs. 2'23 lakhs
only, This loss was arrived at after
setting aside a sum of Rs. 14:60 lakhs
for interest on loans, depreciation, etc.
During the year which has just ended,
we are informed that the occupancy
had gone up to 300 persons a day and
we expect the profit will be about
Rs. 8 lakhs after meeting all the
charges and making provision for
appropriations like  depreciation,
interest on loans, etc.
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Shri Amjad AUl (Dhubri): Does it
include depreciation, interest on loans,

Shri K. C. Reddy: Yes; and also
development rebate.

Shri Anil K, Chanda: The Hotel
has been able to make a payment of
Rs, 30°17 lakhs to Government by
way of interest on loans, repayment
of a loan of Rs. 1003 lakhs with
interest thereon and the price of the
land.

I referred to this matter, because
the first time I spoke in the House
with regard to the Asoka Hotel, I had
expressed the confident hope that
after three years of work, this Hotel
will certainly make a profit. I am
very happy to say that I was not a
false prophet.

Shri P. R. Patel: Sir. I heard the
speech of the hon. Deputy Minister
and I find that he referred to housing

meant for servants—eifther Govern-
ment servants, factory servants,
uaniversily  servants or local body

servants, He referred also to rural
housing and he made a reference to
the effect that the problem is very
acute even in the rural areas, but,
however, much attention is not given
to them. I will confine myself to the
problem of rural housing. Too many
friends are there to look after indus-
trial housing, Government servants’
quarters and such other quarters. But
the rumal problem is not looked after
well.

The acuteness of the problem is well
described by Punekar in his  small
booklet, The Housing Problem of
India. He has said there:

“The elementary nature of the
pattern, design, layout and con-
struction makes them highly un-
safe, unhygienic and dilapidated.
Tt is estimated that about 50
million dwellings in rural areas
belong to this type; they are
wholly elementary or temporary,
which according to expert opinion
need urgent replacement.”
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He has also said on page 10 as
follows:

“According to the seventh

round of the National Sample
Survey, about 85 per cent of
houses had mud plinths, 83 per
cent had walls of mud, bamboo:
and reed and about 70 per cent
had roofs of grass, reed mud,
straw, etc. Only a negligible
proportion of 7 per cent of houses
could boast of plinths and walls
made of brick, cement or stone
and having roofs of corrugated
sheets, tiles, etc, As many as 81
per cent of houses had 3 rooms.
32 percent had 2 rooms and 34
per cent had 1 room. The renova-
tion or replacement is urgently
called for in the case of 50'0
million houses and it is estimated
that it would cost Rs. 2,500
crores.”

14.09 hrs.
[Surr Goray in the Chair)

This is the problem, The Deputy
Minister said that there is a subsidised
scheme for labour housing. I am gald,
because after all, they also should be
helped. But I would like to know
from him  whether only factory
labourers are labourers and wheth
he considers that farm labourers are
labourers or not, If factory labourers.
are to be subsidised in building
houses, I want to know why subsidy
is not given to farm labourers. Do
they get more than the factory
labourers? I think the Minister will’
agree that the income of an agricul-
tural labourer is perhaps one-tenth of
that of a factory labourer. I fail to
understand why subsidised help is
not given to farm labourers. The same-
is the case of -the agriculturists.
Their condition is also such that they
deserve help, Every time we say that
real India is in villages. But when
the Government of India spends
money it spends most in cities. There
are Master Plans for cities like Delhi
and others. I would like to know
whether the Government have got
any Master Plan for villages. The
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conditions in villages are so worse
that even people born in villeges do
not like to stay in villages, What are
the Government going to do? I would
say that the Government should not
only sapsidise rural housing but they
should have an ambitious plan for the
villages. In the villages there are no
good roads or big streets. I have seen
villages where the widths of roads
are 4 feet or 5 feet. Even in those
narrow streets cattle are tied Do
we want to make our villages worth
living? If so, we should improve the
conditions of the villages so that
educated people would like to go and
stay in the villages, When I read
some books on rural conditions in
Great Britain and America I am
rather pleased to see that very good
amenities and facilities are provided
to the villagers in those countries.
Here nothing is done and there are
only talks about the villages and their
improvement. I find that people are
now in the habit of only talking with-
out doing anything,

I will now refer to one instance in
the case of Delhi city proper. Today
morning some persons came to me
and I had the privilege with my
friends, Shri Parmar and Shri
Thakore to accompany them to the
hon, Minister of Railways. These
people had come from Karachi and
they are refugees here. They are
living in the streets of Delhi like

other hundreds of families. Since ,

they have no place to live in, they
have got on hire some private land
and constructed some houses. The
Corporation has been pleased enough
to demolish them. I would like to
know from the hon, Minister and the
Government whet they propose to do
for such persons who have no place
to live in. You are now constructing
beg bungalows for Ministers and
Members of Parliament. Why not
you put two Members of Parliament
in one flat? I would be only happy if
I am told to do that just to help these
poor people. First of all
give these persons some room to live
in. When some foreigners come to
see our country, they only look at
Delhi, Bombay and Calcutta,
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An Hon. Member: And Ashoka.

Hotel.
Shri P. R. Patel: Yes, and Ashoka
Hotel, They go away with the

impression that the country has pro-
gressed well. But the real progress
can be found only in the dirty streets
of old Delhi and the villages. I would
humbly submit to the hon. Minister
and his young Deputy to look into.
this matter and do what they can.

Then I come to co-operative hous-
ing, I know that Government are
encouraging  co-operative  housing
societies and they desire that there
should be more houses under the co-
operative societies. In Ahmedabad,
even though very recently so many
co-operative housing societies have
sprung up, the congestion is worse.
The construction of the new capital
will take at least some time and so
for at least two or three years the
capital will be in Ahmedabad.

An Hon. Member: You have got
increased oil resources in your State,

Shri P. R. Patel: I will send oil to
you if you want oil to fire out things.
We do not want to fire out,

So, in Ahmedabad special attention
is required to be given to housing, I
know that some societies were pro-
mised loans and grants for housing.
But the administration of Bombay
was such that so many co-operative
societies did not receive loans. I hope
the hon. Minister will look into the
matter and see that adequate loans
are given to the co-operative societies.

Here I will narrate one funny
instance to show how nepotism works
in co-operative societies. I am giving
the case of a co-operative housing
society in Ahmedabad, and that is the
Daryapur Patel Co-operative Society,
registered under the Co-operative
Societies  Act. This society bought
two plots of lands, Nos. 33 and 34 for
that purpose. But some influential
persons formed another co-operative
socfety nearby and named it Jat
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{Shri P. R. Patel]

Somnath Society, Naturally, Somnath
God is so great and that name is so
_great that so many great persons must
be in that iety. Gover t
ordered acquisition of plot No. 33
from the Daryapur Patel Co-operative
Society for..... .

Shri Anll K. Chanda: Was it done
by the State Government or the
'Central Government?

Shri P R, Patel: The Central Gov-
ernment are not functioning there, I
know. The Central Government only
instruct, guide and supervise, I know.
They are a helpless Government for
the country. But you have to look
into this matter, when, you are giving
money, If you do not look into this,
who will look into it? If the State
Government is not functioning pro-
perly . ...

Shri Anil K. Chanda: I am sure the
hon. Member has read the Indian
Constitution.

Shri P. R. Patel: Well, I have read
the Indian Constitution,

'Mr. Chairman: He is a lawyer.

Shri Tangamani: We want more
powers to be given to the States.

Shri  Narayanankutty Menon
(Mukandapuram): He has taken
oath under the Constitution.

Shri P. R, Patel: This plot No. 33
was ordered to be given to the other
co-operative society, because some
persons from that society could
approach the Minister.

I will give another case. For this
co-operative society for plot Nos. 31
and 32, application for acquisition was
given by the office-bearer on 6-6-56.
The Government were pleased to issue
notifi-ations under sections 4 and 5 of
the Land Acquisition Act on 27-9-57.
Then Government issued another
notification under section 6 of that
Act on 28-8-58. So, to come to section
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6 of that Act it took more than two
years. I am referring to this case so
that you may look into the matter and
instruct the State Government to be
alert, Then this is what happened.
After 28-8-58, Government asked the
society to deposit Rs. 80,000. The
society deposited Rs. 80,000 on
7-2-1959, Then, the Government
thought it wise to retain Rs. 5000 and
return the rest. Thereafter, perhaps,
with some influential person, the

owner of the land that was under
acquisition approached the Minister
aend I am told the Minister issued

stay orders. Are we going to have
more houses this way? I would sub-
mit that this Government will look
into the matter. If there is nepotism or
some corruption, is it not the duty of
the Government to look into the
matter. Well, the Central Govern-
ment has every power to see that the
administration is run properly and
that there is clean administration. 1
hope the Government will look into
the matter.

Shri N. B. Maiti (Ghatal): Mr.
Chairman, Sir, I have listened with
rapt attention to the speech made by
the hon. Deputy Minister particularly
in regard to housing. And 1 may
say that I am satisfied, more or less,
with the progress made in several
schemes so far as housing is concern-
ed. But I must confess on the floor
of this House that I am thoroughly
disappointed with the programmes
and with the policies that hava heen
taken up by the Ministry so far as
village housing is concerned,

Sir, the Planning Commission in its
report laid down certain policies in
regard to village housing. The
planners and the authorities in the
Ministry have taken up some of the
items and have given up the others
as they feel that they are completely
unable to cope with the magnitude
of the task that confronts them.
Whenever the planners and the
authorities in the Ministry think of
village housing or rural housing, they

\
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turn their eyes from the Himalayas
to the Cape Comorin and from
Bombay to Assam and the vision of
54 millions of houses rises before
their mind’s eye and they feel appal-
led by the dimension of the task and
think that discretion is the better
part of valour. Therefore, they take
recourse to such policy and pro-
gramme which can never in any fore-
seeable future be fulfilled.

The so-called village housing pro-
ject was taken up by the Ministry in
October, 1957. Two and half years
have gone by and only 900 houses
have been constructed throughout the
whole of India. In how many years
and decades and centuries shall we
be able to pay our attention to every
village? When shall we be able to
complete the task which they think
is so very gigantic that they feel it
is better not to take it up at all? It
is said that 5000 villages will be taken
up during the course of the Second
Five Year Plan. Out of 5.000 vil-
lages, the socio-economic survey and
the physical survey is said to have
been completed in the case of only
900 villages.

Pandit Thakur Das Bhargava
(Hissar): 1900 villages.

Shri N. B. Maiti: It is 900 villages.

Pandit Thakur Das Bhargava: It is
wmore. i

Shri N. B. Maiti: No, no. It is 900.

Now, there is one year more for
the Second Five Year Pian period to
be over. Will it be possible for the
Minitry to take up the remaining 4100
villages? They should know that
the socio-economic survey or the
physical survey is not the thing
which is meant by reconstruction of
e village. Reconstruction is much
harder and more arduous than the
socio-economic survey of the village
concerned. It is said that a village
will take a period of 10 years for its
reconstruction, In India we have
got, more or less, 5 lakhs of villages.

196 (Ai) LS—6
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When is this Ministry going to soive
the problem of these 5 lakhs of vil-
lages? Will it be ever possible for
this Ministry to get it done? The
work is being done at a snail’s pace,
if I call it a pace at all.

Sir, the whole policy is wrong.
This Ministry wants to reconstruct
all the villages of India with the
help of the State Departments con-
cerned. The Deputy Minister was
pleading that what the Central Minis-
try can do when the States are there.
They have got their own existence.
The Constitution provides for that.
If that is so, then will the hon, Minis-
ter ever be able to get this ambitious
programme fulfilled in the course of
his generation? Never, 1 say. There-
fore a policy should be chalked out
which is feasible and will appeal to
the people, and not to the great peo-
ple here sitting in great buildings. ...

Shri Narayanankutty Menon: In
air-conditioned buildings.

Shri N. B. Mziti ... .sitting in air-
conditioned buildings and multi-
storeyed houses, getting fat salaries,
having all the fruits of life and en-
joying them.

It was expected, and it is still ex-
pected, that the Ministers who come
from the middle class families, who
have seen the fights, who have seen
what poverty is and how our people
live there should know all these
things.

An Hon. Member: They have for-
gotten all these things.

Shri N. B, Maitl: But unfortunately
for our Ministers, I am sorry to
observe, they are circled by the
people who were educated in their
own way, who were brilllant stu-
dents in their college days and who,
after their college days, have entered
into service, have grown grey and
can write beautiful notes, very cog-
ent and reasonable memoranda and
submit them to the Ministers. My
hon. friend, the hon. Deputy Minister
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[Shri N. B Maiti]
is a professor. He knows very beau-
tiful English and he cannot but be
aware of the good English that is
written by our very educated and
very learned friends sitting there.
They cannot but fall in love with
those notes.

Shri Anil K. Chanda: He is an ex-
Minister. Is he referring to his own
experience?

Shri N..B. Maiti: It may be so.
But because of that I am out of the
Ministry. Because of this folly of
mine I am out of the Ministry.

Mr. Chairman: Does the hon. Mem-
ber mean to say that he was jilted?

Shri N. B, Maiti: What I was going
to say is that that had been to some
extent also foretold by the reports of
the Planning Commission. The
Planning Commission said on page 559,
paragraph 9, of the Second Five Year
Plan that—

“....what is required is that in
each national extension and com-
munity poject area and else-

Please mark the word ‘elsewhere’;
not only in the national extension and
community project area but else-
where also,

“....village communities should
be made fully conscious of the
housing problem and those steps
which are urgent should be ini-
tiated, such as expansion of the
village abadi, provision of sites
and other assistance for Harijans
and the various backward sections,
adoption of better standards for
houses constructed in the future
and...."”.

This is most important.

“....introduction of  better
lighting, ventilation and drainage
in existing houses.”
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My hon. friend, the hon. Deputy
Minister told us some time ago, “We
are paying attention to the existing
houses.” But those existing houses
to which attention is now being
directed are in the selected villages
in the CD blocks and not outside
them. Therefore what he said is not
the extension of the idea but confine-
ment of the idea to the so-called 900
villages of which socio-economic sur-
vey is said to have been done. The
Planning Commission did not defer
the other villages.

During the Second Five Year Plan
in the course of these years you only
attend to the needs of the 5,000 villa-
ges out of the five lakh villages? How
many villages should we do in the
Third Plan? Therefore I would ap-
peal to the Ministry and the hon.
Minister not to confine the village
housing programme to some selected
villages. What are those villages?
Many of them are depopulated or are
sparsely populated. That is not solv-
ing the village housing problem. The
problem has got to be solved in the
villages which are densely pupulated
and where people do not find any
elbow room. That has got to be
tackled. How could that be tackled?
That could be tackled in a particuiar
way, namely, by the improvement of
the existing houses, just as the Plan-
ning Commission has said, with the
introduction of better lighting. Open
some windows there so that light
may come from the sun and some air
may come from the atmosphbere. It
is not that you build pucca houses.
That is the policy that has got to be
taken up.

Who does not know that there is so
much difficulty about our drainage
system in the villages? Please pay
attention to that. That will be solv-
ing the problem to the greatest ex-
tent possible. Broadbase your pro-
gramme throughout the length and
breadth of the country. It may be
that it may take time. Even if it
takes 25 or 30 years, we shall then be
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able to know the magnitude of the
problem and the money that has got
to be spent,

Mr. Chairman: The hon. Member
should now wind up.

Shri N. B. Maiti: I will conclude in
the course of two minutes.

You are spending about Rs. 40
crores though the amount has come
down a little by the survey of the
programme. Wor village housing
your original estimate was Rs. 10
crores. Now it has become Rs. 5
crores out of which Rs. 95 lakhs have
been spent up to the 31st December,
1959 and, you want to spend Rs. 2
crores or more in the course of one
year. Rs, 5 crores have been pro-
vided. Why do you not provide more
for village housing? What harm
has it done? Are the villages from
which almost all the hon. Members
have come....

Shri Braj Raj Singh (Firozabad):
Not the hon Ministers?

Shri N. B. Maiti: Many hon. Minis-
ters have also come from the villages.
Are they to be neglected? I have no
quarrel with them, but why should
they allot less money, or I would sav,
the least amount of money for vil-
lage housing? They say that the task
is so very gigantic that it has got to
be done over a number of years, but
we do not know when it wlill be done.

Shri Narayanankutty Menon: The
industrial housing scheme is worse
than this.

Shri N. B. Maiti: I plead with the
Ministers and the Ministry to change
the policy.

Shri Braj Raj Singh: Change the
Ministry then.

Shri Anil K. Chanda: That is the
only solution.

Shri N. B, Maiti: The Ministers ure
very good persons personally, and
they are very hospitable also.
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Shri Braj Raj Singh: I did not mean
anything against the Ministers them-
selves. I was referring to the whole
Ministry.

Shri N, B. Maitl: The officers are
also personally very good people.
But the policy is wrong, and the pro-
gramme is wrong, and that is my
objection. I say, be kind to the people
of India. I appeal in the name of
the village people, please be kind to
the villages, and do not run away be-
cause the task is so very gigantic and
the money that will be required is so
very huge. The problem will auto-
matically solve itself, if you face it
with courage and imagination.

dfex ST T WiAkY : TATE T
& HTEE, TS A ¥ FHAT A WAL
fawr fafaeze aem #, 9o% a7 § &
fafreex amga #1, AT #1, qaEwawE
T § 5 ava & faa ot Peeqires oy
# giat o wiafedt v w7 2|
T IOT W @ 97 IESE qvOH
IR A fear fE g|aY ag & a7
# aew w7 W A TAAT FOAT IW 9T
a5 w0 | T fad F fad gar & v
o =g g f6 o feecres qeer §
I FH AR e A e
o IET qrwAr & @ o 0 sAY
faafed & & 37 St A AT I
qavwg feamm sgm faw w0 ow-
[ fad @ G A fomd X § &
fagelt wdar ot far ar 917 fafaeex
argq A a9 feaman a1 fr ag s
& 7T & | @ IR ¢ fF ag 9w
4 F qTY & off qATSHE w4 |

wE A A g TE W o
sara # fazwa & w3 F73 ¥ fad
I T IF TET & | WA & A fo
gm wafs 4% Frifafada fafaedt o
aozd 7 ARA7 F7F go fmAy A
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F W00 FWN & qTE TAGHT A
Faog feamdt 9t fr a2 o madie
T AT ga § WK g faeet & e
¥ wff Uy @ gred A ¢ 3w
g g Wt F fag 33 e
ST % T AT gt @, Forrdt A dareT
LAamAr A e g AR Eg R
A IT AT T GEAA Y TEI @Y &
wifF & g8 7 fogr o2 T
FAF § | § fask ag T g f
wrfaa fafrees amgw o e agt
AT AT oA § ¥ A A AR
qrw & g fE foeet ¥ ag www
T €A TAART A IATAT | A TAAHS
w1 faedarir § f ag o & s gRT g
*¥ | IGH ATTR qgT TTAT @S G
O, TgT 41 @ ¥ IART  WTHS
& & s ) w17 S s w94t an
IAAT AT T WA g F ATq AT
FIT T W § | A9 IFY ¥Y 1@
FTATF TE § | THA AT IR G
F7 AT E AR a8 ITF Foor A &, AT
VETFTFFATE | gT FTH T HITHT
qgT sarar =wat g gm, g 9|
T T AT g W gAN A IAHT
FH I ATEI, WX FT QAT AT
|F ER a7 WaET W A &Y I |
At § o@ §  wo w e
g i o9 g9 317 &Y g1g ¥ Sfag o
FAHT GIAT FHAT |

# AT FT AA9AE TF HIT T
qAY FT ATE AT ATEAT § AN
arfaa fafaezx @1ze & aamn, @@
¥ JIe7 9EF ATEA IO § T @ 4,
Y7 7z foera 7 7k 9 iy et o ag
I W 57 g1 —FF w19 s -
17 o faq, gardr fafaegy & fas
JIUATEST FTAT §, TIIAT TIARLAR
A Bz TaAd T & 1 & o 9 a1
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ATAAT § | AR FIErEgET & 9 g@ ant
¥ £g g faerr, e s R a@ A
ot g f& gt fafreex amge a3
A Y FE FTH AT F, Ig &1 FF
FTER § 1 ®F FEEEgIE # oo
Glg HTE FT 3@ | §Y qId foe #
™ ¥ D = " g | e T@
g g a7 ) faa fomw ay &
¥ & feh T79m JraT § wrfas
fafaees &Y qas77 faamdft @ 1 fod &
¢ 4T -] ¥ 37 fafaey Y qra
Jggifafaf e fomy &, afeT grefar
Y #r§ Waifafafady o 7d &1 7@
T2\ 7o @Y 721 & f g fafmee 21sfan
¥ fo foredrame & 1 3z fafrgr er-fan
F fafry sgomat @ fray WL &0y
7@t wwsm fr gw fafrgy w1 wm &
qew # gvg WEM AT, WEE A
qLEAA FCAT, AR FY ZI99 17 | SR
ag wuifafafaet w8 a1 @ § | .
foezm @ gf & FiedieqaT § Iad A
AT FLATER, I qg 7 e fawe
Fadg adafme g av 7
Fiawiz faee & & 1 Sfew & sraT
fF ag fafrg) grafam =1 4 #3a1 §,
fafaey ¥ et ®qa grefaw @7 =9
forar & 1 & mwman g 5 < Y Famit
¥ for @ W 99T F A q9q
SqTET SEd A W A § a1 qg
7FT9 § | IF THE A AT FT W@T
F ITd uw W=y foew # IwE 2,
N for arhaaT g, SAT a8 7 UF AW
Fkfavet & a3, IAET FEWH W
I® ¥ AT, IqHT CRAT FEA @A
F AT TEY  SATET ATfAAY  STSEr
a1 1 "1 7y faafas § § fefer
T F1 WY fors 7 AT AEAT E | A
AT gT 9@ g9 99 & 77 A &0
fors WA a1 | 39 TET AT T 7S 9T
aFA7 & o fafqeer =z A
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g1 f§ O &1 qr &1 wEer feaen
wew ¢, a1 I auew faar 9 f¥
fRa am% M F71 oY oF < |aifa-
fafed € T ag @Y weried e A
wfaw gar w1fed | SR Fw fF A
TaAiE #Y Waifafafedt g Tifed
i ag g7 fadsm &1 w=gr i 7 Y
g FX | # At WA FAT AT §
TEFT AT AIAAE T GHA AN
Y 9% g Far § e st fafa-
T 1A g faear wy A fege
¥ fod W w<F o w5 7
fafaedt Y frderd €

st fedt fafreex agw 3 it
TFOT A IFT A AT | IR q@
3@ ¥ a9 Fg fF grsfam &1 qwar
fraaT @a §, AT IFIT S IaET
Fforega faar ag e fod w1 &,
THEY IF AL # AR TG FEgA I A
4 & | e & wz@ & ot w7 ATgan
g f& o Tadie # AR g fafh
1 9z g9A d7 Afgq 7 AW F ag
FuETiEs TEE & fF S =g e
fast | & a8 &Y Fgar fF AT Sy
o gTSa & | 7 & ag FEan g oo
I TAAY TR & Y for et are
¥ a1eT &), Afe § 7g wrga g v
ag gaehw #X § fr grefaw fafedy
&1 %o g foF S Y o= wE 2 AR
ag Wi FT FETHE EE & f5 I
w=g 7o foe | W a= faft
1 9 & % ag 3@ AR o w0
& TR FT ) wawwa f fafed
s 2 fF g Ay =2 Y T 2 famn,
Tg HI A7 7 FX, 7g g Forederly
&, dw1 5 wft 2w agw # fawma
gt fafrec A sgr a1 F @@
feqeree T § | WO WO 9 T
qrac 7Y aY aaen v shdegma &
ag A< few WY @ TRt § 1 oy
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el forez & Y Y woft &, 7 w3 foe
# g it 7 dew fawe § | 9w ag o
A el & T @ e
qTETHe & ATAET g WIEHT B gY ATaT
€ | wfed & ot 31 91T § e ag
qIen aTF @ AT 9rfgd 6 g Wy
w9 § FrdTH ANz 1

g & AHEE F AR ¥ &
mar & f5 gt favwa oz & i Sty
T & et o e @ aweE g1
& & ) vl aw wiew of@r
# T 3= WET a9 §, q@0 O WW
W fr fufewr v qw & & §,
I A ¥ w77 9w & fE Sowr @Y
T a9 L ¥ e frar ¢, R
oF T @ e g A &
T FAT & | IEH v¥,000 WML A
Y ¥§,000 TN AT T § W WA
I FETT gur & 1 Afew amd
g fireft @fr %Y a3 3G, Fedense
W A o w9 gar § SEw A, A
woR AEw gen fF oaga wW oww
e

Afr o & fadrr grafar @ a1
e § A & g AT § 1 &N T
¥ wiedegmew ) 2T | Jae wfe-
fFemr 3¢, ¥2, Yo ¥ 7g faur M &
fF T ®1 97 & g fe s
% 1™ O 2Foed g 9IYE AN
a | wfeee ¥3 R Yo ¥ o fiF
& g% & M s ag ars Al 9% wETHew
e At §, Afe ag afoe e
gz & ¥ WX TR A qrfee 7g
of Tfed W 9w I @ a@
& Arfed e g7 o & ooz o

wfae fafrer aga & W=
fac fed g AR TR W R R O
fafefarn wdtfawr fafreT amge &
o ¥ ok wT wgar § 1 IR
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[dfeT g 2w wmia)
Faamr f§ o R wwar fEw
gretan & fad e farar o7 g
& T FH ¥ fad @l ) Ry
frge A e § 9T ¢ ee FOR
T @ frar &, W A @ aae
& FO9 77 a7 ¥ & FT I | oG A
arEl § a0ER ' w@ § w7 g
Y A F FO4, G g F ag
A T0s S e F ? FfFT AR
a5 g, O A0 awma Aagdfs
W T@R A fegem & wiet & foy
YL AT T ALY FTaT § | Feerarar
i wrfae fafeex areq ¥ s
adf & | o7 o & F qrar ¢ fir ffaret
§ gz aOr A § | A A fafeery
N 7 gTaAIEIT q4TE T §, IEy
I TR W fFar § 0 feaer @
af T SEA freeht @ o fraer
e W] HiiE a9 § | et ¥ faa-
far % oft st qt A g @
aNF e B @A F /T T g
& fafre agw W qETEaE AT E
fF gt g mregr TR fRar T @
Wk IEd fgam N oo W} s
&< far man & 1 =g ww fefaw ) R
§ 1 g ¥ FA, IAEd AR A AN
B Y 2 T 7 g & Fr g
¥ greel ¥ ag frera =T Qlew &)
T F waran Wi A foe F e g
fafeex gTea Ag<aT T FEIfer
FAAY & f T aR A ATNE w9 @
g Tfgx i & 5 wkaw fafeex
e wR fedr fafre e &
qa g1 adewal & Og ) Afew
¥ fgwmm ag A & ¥
forera @ & 6 @ Afredt 3 Rl
w1 AR W aqmn, frad 9 &
aElt qEy §, wEd ¥ W aEy
¥ ggi T Ay fafesww qare &%, 9
feeriv s fiffee dare = R
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T & &Y AfFT @ arcg AT ®
I feggeara & i) &1 FE AT
& T § )

oft qrea AT W (FTeTE)
feeeft 1 9 Q=T Y AT €

e STgT T wriw : q@ W@ AT
qar g 1 F o faeeft ® <gaT g

# ag o e g 6 wr a<c
¥ T aKg aEl ¥ fegwm & Ay &
foq #1€ @ FEAR A E ) T TR
¢ 5 =22 & 9 ) w Rz ¥ oA
@ g 7 feel sorg B e 7
wit fedt fafacet amga & aarr f
qeafos fafeda & 79 at & gon
g frar & 1 I Famar 5 ogad
¥ FUF &G @ gt | feea & e
fafaeex gTE Y qaoug wWifess (¥
e fearT wgar § 1 AR fad
At mreeY §, St gefgaw dvaga Wk
yefrgae Ja<d &, 9% fad ag madde
£ FTAT g § AR I F grafaw
Y FATTITET FTT ATEAT & | HTRARA
& fad #Y ag §5 FT AvgAr & 1 AfFT
"8 Famr s 5o osfead sah
T # @A g, ey mae g
& gt ¥ ATUAE QoY I I g,
TR Y A8 WA A F FA §, 47 I
T 38 TF A4 § fF g madde § qEr
At #T qTg HIET I | I FAT
& i ¥ 1 @gi 3T A1 fAaAY agere &,
ag I AR W AGH TG IEH
ag ¥ "raw A R fw a1 graa
¢, oo atg a3 w=3 wsg wwAl § o
s off T § AT HAA of a7 W@y
§ 1 3t 339, fassry, Faiy 1 v s
& § | 3 A F Fad WS e
g 1 I o 7 Fgw A AR
aTeTT G g A A Rgw ¥ A g
BEAMm A FHEA g | T o
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FT F1gar § fF A8 gt & fr doma
Wz ¥ gq fgafex & o w1 fear
&, 39 A avw # fafreee agg # 97
& qavog feorar g g 1 @aw
TEAT FATH AT WA FT ) o F
o ¥ gg a1 fF A Sges we
FAET 2 q N ady A | fore
fregex Freca € WX foay ArA-wTE-
X 4, q A9 HFTAT T AT 3A 4 )
| WHA qEF TG AT GHT ] | WX
TFA ATAT AT 4T Y FY AP
# W wgY g 97 | ag g9 q@
e A T @ S fear | e
Freey ¥ O faay wFA 9, I Y
N qH Y, IARY IE FT AfAOF AT
fearmar § 1 ¥ amgar g fr et feegeana
¥ fae fareqes avezs # 7w §, AT
qFFHT dfEATT & M I9ET
wies aa faar 918, W §ER
fasgse wraw F1 5 war T § 1
HOEY AT T IR dIT S gt 9T FF
TG F AT ®@ AR I & oy
5 g 0F § F7 A FH WYY TFT
I 79 F fod o) g A7 F faF
&Y amd | §Y W *T 7T 59 gEw A
wifear § F s uEw @
&Y Hfwelt A1 @ ¥ o frerdY anfga,
#ifF S g2 S gt G AR W
wafagi &1 Y @ 1 gad g gl
A d qrA § @ ERT | A FT GZAT
T3 78 § f5 agi g9 ¥ fad awm
FAAT IF | K 7L AT KA A=
fofies &z 1 1 qF 7t ww waw
wferr &1 1 e 3 fewr faegr @
¢ 5 fggeama WX ® @i a7 0w
wefigt & TgT FT 99 § TEAEE w7
o4 § 5 ag @ o @it ;s
o3 I 2 | afF agi ww T
T aF | ;Y sqTaT w41 ¢ g w07
TE § WX T FATT FAT QY FTHIT
1 fgd | TORA Tg @ TAR WSy
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& 1§ uS FAr | § W
TRz fif ag wEar & 6 W
& oft gy Bt §—gT T WA
e SarrE wW A fedrd
2Ig | I | @ EFR A
dowe fafcew  wrATIERaT 99 @
& o< 39 T ¥ T A Formre Ty
§ drwe dAfEsT aig & fod, agi 9%
fad o &, a1 maAde wre gfear
WA g TFE g § el
Fifaw 2, o wwm@ & fod 4@
qEAT FT A AN W q7 w1 FT
& WHA A § A4 I foredy AT
1fgd | oK & Y @AY aie & I0F,
aY ag sraaw AT a¥r g @, o
fFog A waET & 1 AE IEQ
& & fF gx TF W | @ T
fear md | & g7 OF FY W N @A
g—F=ar {3 A susr fafemm @
afe £1€ aem 9g 7 wg awar ¥
aTfgr ag qar AT g @ e ag @y
& Ffad agY & 1 & oy g fF feay
wrEt TF grew # wiNE & o F
HEMAT ¥ @ § | T qH] Y qed
T § | aER 38 AW 2, a0 feie,
§=0 AT i g 1 A wwET F fad
ITE T FAT 99 Y I&@ TG & |
7 @1 g7 M KA g A a7y
g g fF ag sz cam T,
fordarr &, e2zw #1 fdae g,
st #y faedrd 2, Afwa 30 geraa
ag & f5 o fafacex age <1 77 o8
A ) fir & 9iw FAT | g T FA N
&Y FT a7 a1 TG GFT | 7 7T A
gy § ? A0 famaw wrdEr AR
crfan waeA & § fe I af ak
9% EF QATA FY F FIA FY 47 wifera
@ o & 1 of fafmee aga & ag oot
wE fir fag ag gk g7 fafaeet
@ ¥ g § fr ag ol w1 g
gariizer TEE § W g et s
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[dfea a2 7@ it
Y@ gEier W & frg @@, &
g g 5 9 frgeam & aw &
atEd fafiree< a1ea catfr T
N w2 5 ag g W w2,
formn fs wafen & 1 i w7 AT
Y FAT T W AT AT

waaY e o foar @ fF 7w a0
& ag B AT ST | & weE & g
& g 5 2@ @ ¥ %9 frr oma,
wifgeat snfgeat frar om@ 1§ AW
qZ AN WY F, HfeA q@ER a@ A
w2t fr 7z @ 1 faoRr & 7 Y,
i frany § siedsgme ? &

&Y T W A oF & | i A7 mifeww
¥3 W Yo # fow fear §, fow &
spafae g I U T ]

& o awl Ao ¥ oAg s
STEAT | A 9 AW aga ¥ AR A
qPIT WX I WS HIAT ATEAT AT
fir wrar 43 sarer a9 ¥ faam & 0
# feft AT Fmax & foey &7 samEr
TH TG AT AvEE g ) Hfeew anfe ®
¥ fafeeeT amea & s A A W@
g I T AR QA U Tg
agaTg f5 o8 weawE N THY
et ae & aar A e e
aot fafeey Y mudfafeRy ame
R @ o w7 F fran fegeam
& faoor grefam # gy mamde
qT WX certfe e o7 @ 1 famn gad
g fafaeet o A fawms 49 3@
o & 7 3% fod o HOT TyaAT @
T OE AT TEAT AT AT P W
WY §F TG FW 8§, AT A AV CH AT
TG | R FTH T A G PR

N amF T ¥ T o fafah
N w7 w g W Lo TEe
&% f5aT | @ T '@ WA & 5
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T TH FH AT | groF aw A
W I A F€, qT T o9 Y T
R 9IHE T AT, A fF T §
¥ e T # A 59 AHS B GTH
7u ¥ fr gw fafe) =1 ffaws v
7z & fr = fogem ¥ erefam &
G- FL | AT FHEA B K9
TTH QO Taserg [T fegd

st pem A (I AT
FefiT) : gaefa oY, fegeam &Y
I FAT T A A Y ufgE
@9 AT g—aF FY, FIE 3, WX
= F, W I TG ag TE @
Tt & 1 el W A AW @ &, 7 W
T FF AER @F HT FIF &7 FaTH
FA 1 1Y T 9T Y, IR @A g
fgw Soy SR R A § o
qT IH! A AT q@ET A &, A
@ 9AT oX Al fawar § @ § 99
TR &R E | T 7@ F 19 g T
qear & i wor agt oot & gw T
£ T o ame, g FHETQ fReY
Ff5atE & § 1 37 #Y 9T A @ qw
B N T ) A W A S F
atifodt &Y, o v < Y T ¥ AW
|Y T oF F1 dq9 o § W fow
#foq 19 FT0 GFA §, W WY
Y facrar &, @1 ST wAr AT
T GTHAT HTAT GLAT & | I 19 FqA0
dar = T & & § oo ofErd #
et gEX e H W@ §F | R &
AR 9T FE wEHTT XA & a1 I oF
FU T 915 IO T9F a% fHoar v
TEATE | Y ITRY A e gt g )
IRt "y gf@t ) W) assi @t
s 9T W @S FT q%AT & )
s sfafea wgi § =7 +@ &,
G AR FY J FW 9 A9 o= w
Hrer argfre o wmAT qEAT € | W @
T/ G AT A8, A faeelt ¥ g w=an
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I g & v § aver &1 awq s
F WYX FW R A IHF |
IT IT F FA F7 faawa T &, av
ITF A ¥ 99wty @, fow &
FTI F HGAT FIH ToH) A AL W
ary & 1 7g 9 g Fr A @ 1 & Fmo,
HTATH TAT I A-ATIG HY qg 90-
wa MY 6 g & ey faam §
I9 F FH FIA 4TS G qA-HAEt
R Fmme ¥ far wwm W[ oAy
forierr 37 frmit o & e
ifegd, a1 § T FweaT Y A= a<g
¥ 79 9% R TF e qeiX I F
O AT A | T qF A g sy
AW A 9T R Ty § fF &
gfwt & fd =8 w8 AW
T e gEd T g
& fF o oY ST §, S T wR A
s & o 97 9 samRr faard g,
I T faaFa FT TEAT FEAT AT
¢ 9% g7 I 7 for B @R A
FEE | qg = a@ o A R
et § £ T W e famn o

15 hrs.

A, a8 ag & =y afem
F aR F g Aedy § | T afeaai
A 3 & ol o aga am FeF §
TF AF A1 gW AR A fame
WG @Y § AR g0 as O W
=y IfFaY § @A A & o § e A
zan aga & @aa § 1 F g i oy
ATE FET FER T AT & AT 9
T HATer 71 wfvs ¥ s s ad )
# et § 5 a7 F0 Tow g
o 2 fear mav & | fe ag 2T mar
¢ 5 @ v F 75 A ooy T gt
2 1w o) g fr ow ¥
FHET FT faar Smar | Tur F@E W
I AR ® O R * fod e F
MR ft g N aa
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AN T AT AT A @RE,
A& S faar @ &, 979 Wi TR
H g W& 99t g gewr fawr
qFAT 41 | WX qg A9 FEY a@E X
I @AY & O g8 OF w@Ay ;M A
At ®Y ovr A A & & wwwr
T g fF w5 wgieg oA
am i Ak W fed 58 A %|
qEY &L FGE |

# eue-%o ¥ wfdmw & &
iy wgeaqel O AT § I ow A A R
T fea @ TR & Ay
TET T WK AW FIR & | HHET
e T § R ATET ¥ W A, e
grY, axfr ot aveATg O A Wi
Frarr Ay & sgfeaat & fad et
F #rE o awar grew ) 3, faeer F
wri Tar grew g & wgi 97 fr wy
F 5\ 918 Ted IFT A @ 7% | 919
;zrwasa@w w=H FErAT

|

affdeA A gg Nt s ¢ fF
2 e aE I, oF wfaEfea
gent & fag st goa s W
afgemst & fod | ga¥ fad @ & a7-
arg | § | AT { A OF qga &
=81 %77 JoT & | & gl v g7 0w
50 § AT OF TF grew aq Wi A
ar & wefeat & fag qamar age asd
2 1 v gurh FefEat agw faT
% & 1 grdstfas wTaY A fpem &Y 20
A 3ay mar i ok 73 FEd N
s ) g § | 3@ A §F I T
FEATE &T ATAAT FTAT IFAT F | TR
ared & =t g o @ a<w sara =
fear 9@ o< & qg a1 @R W ¥
T wge wTE § | F "l f e o
FoRT ® g7 A fE ¥ 0 3w
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[t oo dgan]
TH W I g9 favg & W
T |

FEEE @AF T FATIA qT
wgt & I A UF OF g g
g 1| & ag 7Y T fF a7 T
I, TF UF greee ATE) a1 a41 & q1
TG = N | T FTT AZ § FF
g e & fF il § @ AR ¥ 99
EATOr wgfwar T § AT ST EA ¥
SATET G W gaTgE g & e
IAF QAT GAEIT a8 gl & e & <@y
gt | oAk fod w7 @A W
FTH FIAT AR G AT E | AT TS
@ P o @ oo frnd, 7w
faeger sror Y gYY & 1 gt & o AT
wefrat it &, IRy TE a1
TATEAT FTAT TTAT & | F WIRT FA E
fif ST qE T #1 g AW T
sqer fFar smam wT AT gAY
AETT T W AT AT {7 |

wE QEw & wA WA
gHaan faelt &, Sk fod § warey A
SR SaTE w1 A€ T E | v ant F
“gTET IETAT T TET 9T AR G2 ¥ 7
“TF F) G I THEC 990 4 WG
1§ Fgar qr FF T FT TEATHC e
& aF a9 faweaT 1 {7 2T TR
forare ¥ oy =1 A F1 w9y fF
TAAT T WAT AT FT AT FIN0 @qF
FH FEFR A TF T9T FEH ISAT R |
Ta a§t ¥ wiwst X 9 g gfew
STy oy &t Fera Y s frard 2
49t 57T g g3y 9 fF gaeT Fr ww
21§ ReUs—Y ¥ FAE F T F
qre #1 @ ¥ AT agar § fF 2o
Tegrax  fexe  ® qATT A ATA
4dq e & WA 39, 0% T A
Tfr g€ | L8y FY g g A A
& gari #Y st we sfafer 3¢
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4t | feue F §AT AT AT Aq F
FEATA AT AT F&T so Y | e~
%o & WA #Y WA F&AT 80 @Y |
28US=4E ¥ WM | a@m@r @ ar
fs dgmt  # wlea d&nm %o aw
TG A e WA @ g fagr qar
& a0 J&f® gear 0o A\aw @Y
e T § 991 § AT AT § W
T & | T Y wrE T S F Fqr
f TRET WTS TE FT AT AT & | 9g
TZT & T FY 17 & WK A qHA
g % ag A A aga a8 a6q@r &
o It fad & 9 aga aga aurd
xfr § ok Wy @ w9 AwAT T
S W s o o qurd & g A
T F § R wae gew 1 w
T G ¥ AT FAE @ AEM WK
AR ¥ g9 w19 g | Aw fade
¥ g AT AgATT B AT IwET #7,
Tt &1, fafa aerT w1 ane e
Tfd Wk & Wy AR I faEx
IR X F T ATl o, @ g/
A FTAT ATRE | T F ATET gH
agH AT AT AThED |

& Aty oY oft Y o arg arx
Feerar weY § 1 A qF T FA @A
fF IR TR A Ae Eagsa ax
g @Y i I o= qraTET == Aw
1 & g | ag N qg q@ H 9w
I fore @ g o Y T At ¥
TY 9 FTH I QT §, T8 FTH [ |41
Abipr | AN T wmrar F
ag Tam &Y FaOT HL |

W = ¥ aw § Aow) g9Ew
A7 9T g i W @ At w7
fear 1
Mr. Chairman: Can Shri Braj Raj
Singh finish in 7 minutes?
Shri Braj Raj Singh: Yes, Sir.
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Shri Balkrishna Wasnik (Bhandara—
Reserved—Sch. Castes): I would also

like to have a few minutes, Sir.

Mr. Chairman: No; there is no pro-

vision for it. Shri Braj Raj Singh.

oty fog o aefa £,
§ ST | & wreeg A AR ¥ O
1T AT TG § | ey o &
g et waa<i & g wa? frel) of
| @ # fF ey qrdf & g F
Y wreaey E, o wofte g I faeelt &
fafrees Sl & & ww s faar
AT {1 EATARE § §W a<g W qra o
g fsgadv e F N faw &, &
TTX 1A § W I faelt & qnfas oy
T arfedt & Far faecht & framer
FA § I, GAN T AG F
fa@ s 1 § S wTEan g 6 oy
swrer fear mr § ag W e faaw
Nagaa faarmar g, g Fsg &
e faan v &, &g AT A -
zg 7 feur & ar faey Wik 3 faemamar &
o Fr fE= g Toefas arfeat
FANT 7 39 I A AT A AT I
& AT § W s el gy arfeat
& qamit A AT fod @ § A w
feq m@ &\ & ag WY ST WTE g
Fam @ ae A @A
w1 feY sdTw e fod @ § @
7f fooeft & Y Ao W ¥ @ A
=ifgd, sz @ @ 1 Aaga g
it gy 5w arY < 9T wu AT
F Oy w0

0 q@ & 9§ e & AR F
AT TTEAT §, I GHEAT FY TTF AA-
Arq Y T *T AT A A"
§ foraet oo £ aga & s aeei
Fumw T | R EOT T
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g0 i F WiEt 7 wwA & & g
@Y T 97 | qeET o ey ag ¥
qar = § 6 qfew & oF FAw T
AN ITH AT IJEF J &S FCED § AR
g W T HF Y @Y, AR A
a2 | R fawda 49 v
fis 5@ qra A ot fywiww o wf @
I ¥ ow femi 39 Qov qe  faad
T T —

Replacing worn-out Carpets in
Prime Minister's House (Non-Plan).

W # ag A & 5 foay qro aw
WY { FTE LY EATT 9o TR & FT
T T W T a1 Y Lo,000 TTUT AT
#TOZH N a7 ¥ fad s TR
# ag ¢ Fga1 F www wh F wraw
& frd gg " forar omT el A
s Y e wrfea | afsa v ag
WTH qTET &7 FIQTH B gL q
TR T HH e wha §, ag A
FTAY AT & 1 AT |TTH IAHY a7 7w
9T W A 9T oft $g AW A |@
Y, THF FR AT 6 | frgy g
g FHTA T 97 f6 guw WA @
W s A § 6 A g ¥ wwm A
@ AR E | g T A g E 9w
TE | A T-T AT IAF 909 §, I AT
# W Yo,000 TN WMA § HIILH
QA § 0 27 § W O a<E g
7g § 5 o 07 war o & fad
TET AT 9T A AL g F AT
ST 0F FOT @0  FA N TFATT
qit & ST 9T Tg WIS AEY Y 7 gAY
f T ard § 719 ¢ FUT 74T X AW |
# fa¥ew o =T g fF o &
ag #ifa fafesrr Hifad e a% ax a3
AT HT IR TH TF HIGH @R F7 A
SR § A 3T €Y AT & A9 qgA
T g § ) & A a e fedy B



11833 Demands

[ a7 ferg )

AW ¥ @A A wifed, wmaw ¥
el Al wF a9 g gF ag N
ifed fr gw 2 fF gu o &1 qaw
@Y, AF T < g agt W
FRE, A ol o g7 e o @
R GEE S SRR
AfeT Ffre A #Y £y w7 @ v
g1 ggt o i s @ aw
Qor 9 Tt § A7 ag ey Y fafema
& o figd i 5w A v Y
w1 e § | @t o AT A oy AT
3 fr ag Craresrd dfma & w1 T
& afe fee Y 9oF a9 AW
ot @ & <ifer wfmw fw #
ﬂﬁr&,ﬁm@%w@?ﬂrgwﬁ
T & av iR oF a1 T fread @
ST =gl e wfawea 9 fe 3w &
T AT G § W g A, e w<ar
&Y w99 X o famr T g€ e
AN g A AT T gAY § | W o
& Fgar arzar g f& snfa og | @
2% wo,000 Fo EL AT AT TH { 71T
fars@ ¥ ?

wa w7 fed, AR EEg WA
¥ oF awg ¥ fawdr & g awg A
faorel ¥ aqwm & fad T o= F09
A1E 19 AT To FY qIEqT &Y TE § |
T quw # g w5 mfex agt
9% T8 ag T T TeT °y 9w g
TR T & AT 1 | IF A A
IE AT T g, 9 ) gw aww
@ FT GFY, W A AF FAT -
gz FT s § a7 WO} T
3z @« § o f5 o, gt o
gorré  fafredy & wfe @x & §
i fred fod sav @ A s
AL @I T IR F AT §
Fordy qar S & 6 o we a8 A
t fF g il ¥ faw 3y wo A
Ted, afed e ;far wfme & g
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AT A9 A faar wm §, afew wwA
ag & f5 oY q9an fear mn § , SR
WY qZ 9T @S AG FEAT 9@S |

B AW gH AT TS
F A § TAAT AT @9 F@ § A 5
wiEt & & 3 ghar 9r | gafad §
frdem wem f& ard Ao & S

& S g e M wwT e E
wifeg & forad oo oF S wfesT
A5 forar g@ F7 & fod v foraar
Tz TFTaT 937 T } IEA A ag
TN, 59 § ag WA AEET THFE
fear T § @@ ¥ SEA e
T age & e ¢ oWk s
¥ 7g [FR fFar @y a9 ¥ awEn A
T T & | A9 ¥ THEAT 9 AT &
a1 oz T & 1 W T A & o
A A 99 W &, I9Y F WA §
fr Tom &< & s afer s 3
a8 ) i R gfeewr ¥
afcada @1 =ifgd

gefgaw afan £ aoF & §,.
Iqy afeqai & 1 wwraifen grefaw
# whw 2, Iad afear € fee A w
IaF fod g F A RE 1 T@I W
7g W& " § S a9 § a$ guen
ag & frowm wedi ¥ fd v @1 39
v & 9x wEi N fema ™
FFTT F gHe I & q¥ ' I
ﬁww@%mﬁfm

ﬁﬁlﬁumﬁaﬁ%%«m%
fad Ao g TAT @Ry § @ ;w3
& a1 i &, W AT AFW FEE
Ty § 9% fod W onfe Y smEedT
| 3g ¥ AT A T e oaw
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At T Ay At ¥ § Frad qre 7 i
& AT T AR g F A F e
¥ q¥ g7 § AR 99 g o ik,
FQ & | A% fod S A swaEar
N @ | T avg ¥ 99 &F 7w
# T 7 syaear 52w frwd o
W AT qIER WEE 4T 9F | IHY
TTE ¥ o W9 A F g awg W
sTaeAT F AY ArEt F ft ag sqEewr
AT F1 R faa i & e
g, M AR AP FAATAT ATRT E,
FAT AW IAF dAr AGY ¥ wAA &,
A w7 &I gAm whw Qfag
THY qgT WWET AN

g ¥ § oF I N T g
FeA1eT wad e @ew FT g 1 A
F&d T § fF AR @ Ao g
<z ¥ a1 qETF awE a4 Qg o
77 X 1 q@ qfeww @ gafeR
FIY g FodT €21 F THM IAH AT
a5y & SEA N wW w9 @,
T gy o s A & e
grafar N aFer fom qw@ & A9
I 7F § I AT H ogF g gri
faadt graTdY 93 WY & Ia4 THE aW
F TAAH AFC AL FI AFA

74 a1z & fF g wae g o
faesft A gAT FA R qwATHA A AT
ZA% TEE W aodre waq @Y wrE
Fag A= w1 9y , wE A wf
Y eFme 9T qy ¢ foma A qww
LR G L AR (L 1 B 4
ag A1 AL qA ¥ He H qgA A FAW
W ¢ A v e
g€ & faaer g A o A
& g fF gae aew s faan e
foeett wET ® 47 @ wwET N fFea
§ Y gz ¥ T T I A w
IY I TG EIW A 9 F oI
sa1 faeelt & ATy s # WX TwAT
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T T AT AR AT BT AFET
F gaear gF &G & ggrgar fa

Shri K. C. Reddy: Mr. Chairman,
the debate that we have had yester-
day and today on the demands of
my Ministry has been very interest-
ing and, if I may say so, very use-
ful. Several hon. Members partici-
pated and certain important aspects
of policy had been adverted to. They
have also been not wanting a refer-
ring to certain detailed aspects of the
working of the several departments
under this Ministry. At the outset, I
would like to offer my grateful
thanks to such of those hon. Members
who have been pleased to make com-
plimentary refiroaces to the working
of my Ministry, or to me or to my
colleague individually or to the offi-
cers of my Ministry collectively. I
value those complimentary refer-
ences—not that I say we deserve
them—as a token of their gesture of
goodwill towards the working of this
Ministry. At the same time, there
have ben very hard hitting criticisms
regarding certain aspects. Certain cri-
ticisms of the usual kind, about the
functioning of the CPWD, about the
quality of the work and about the
corruption prevailing in this depart-
ment, etc.—which are hardy annuals—
have been heard in the course of this
debate.

Shri Mohan Swarup: In your
opinion, are those criticisms wrong?

Shri K, C. Reddy: I am coming to
them. I am just stating a fact that
that is an aspect of the criticism made
by the hon. Members. If the hon.
Member is somewhat patient he will
know as to what my opinion or reac-
tion is. I shall state them presently.

In the very nature of things, it is
no! possible for me, however much 1
may like, to deal with all the points
raised here. I can only select a few,
mainly questions relating to policy
and if 1 have the time 1 will refer to
certain instances which have been re-
ferred to. I would like to add at this
stage ijtself, that if I fail to tackle
or deal with any of the points re-
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ferred to by any hon. Member in the
course of my remarks today, it is my
intention to place a statement on the
Table of the House, giving the opi-
nion of my Ministry or the factual
information, whatever it may be, in
respect of the various cut motions
that have been moved by the hon.
Members or in respect of the points
made by them in the course of their
speeches.

My task has been greatly lightened
by the intervention of my colleague,
the Deputy Minister, who has advert-
ed to various matters in respect of
the departments he is dealing exclu-
sively. He has referred to the
various aspects about housing and
the working of the explosives depart-
ment. He has particularly dealt with
the report of Mr. Surita and the
action taken by the Government in
respect of the recommendations. He
has also referred to certain aspects
about printing and stationery, to the
working of the Ashoka Hotels and
a few other matters. It is not neces-
sary on my part to refer to those as-
pects to which he has referred with
such clarity and sufficiency.

I would like, however, to dispose
of, in the first instance, certain broad
aspects in respect of housing policy.
My hon. colleague, as I said, has dealt
with the various schemes that are
now being worked out under the aus-
pices of this Ministry. He reviewed
their progress and has made out a
case that by and large the perfor-
mance of my Ministry in respect of
the implementation of these various
schemes has been satisfactory.

15.21 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Against the reappraised allotment
of Rs. 84 crores given to us for the
various schemes of housing, by the
end of the fourth year of this Plan
period Rs. 56 crores have been spent
and for the next year about Rs. 24
crores or Rs. 25 crores have been
allotted in the State Budgets and the
Central Budget, so much so by the
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end of the Second Five Year Plan
period nearly Rs. 80 crores—and I
am hoping for the best that we would
be in a position to say that all the
Rs. 84 crores have been spent—would
have been usefully utilised.

In respect of these schemes, as the
House is aware, we have been able
to introduce two or three new schemes
in the course of the recent months,
and if we take into account the
amount spent on these schemes with
the assistance of the Life Insurance
Corporation—I am referring to the
Middle-income Group Housing Scheme
and the Government Employees’ Ren-
tal Scheme—optimistically viewed,
we may be able to exceed the provi-
sion of Rs. 84 crores which is men-
tioned as expenditure in the Second
Five Ycar Plan period.

In this connection, I would like to
say one or two things about housing.
This is a very important national pro-
blem. As several hon. Members have
pointed out, shelter is next only in
importance to food and clothing. This
has been said on many an occasion.
So housing, in my humble opinion,
should receive a high priority in our
national activities, in our develop-
mental activities, Of course, in the
First Five Year Plan and also in the
Second Five Year Plan we have had
to give the topmost priority to produc-
tion of food. Waturally, we had to
give topmost priority to industry,
heavy industry, small industry, me-
dium-scale industry, cottage industry
and to all other kinds of industrial
development, so that production could
go up, the national income might go
up, the standard of living of our
people might go up, more money
might be put jnto the pockets of our
people in order to help themselves by
putting up better housing, for cxam-
ple, and so on and so forth. So,
naturally, we have had to give a low
priority in the scheme of things im
the First Five Year Plan and the
Second Five Year Plan to housing
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Here, Sir, I would like to say what
my experience was when I went to
the Soviet Union in the year 1956.
When I went there I tried to acquaint
myself with the planned activities in
that country. I had occasion to meet
His Excellency, Mr. Mikoyan, who is
at present the Deputy Prime Minis-
ter of that country. I asked him
what progress they had made in res-
pect of rural housing. We know that
that country is in the midst of her
sixth Five Year Plan or Seven Year
Plan or something like that. They
have had planned activity for over a
period of 30 or 40 years. When I
asked His Excellency Mr. Mikoyan
about rural housing, he said that they
have had no time to give priority
attention to rural housing, for exam-
ple, about which so many hon. Mem-
bers have spoken during the course
of this debate,—I will come to that
presently—and he was pleased to say
that during the earlier Plans they had
to concentrate on food production,
they had to concentrate on heavy in-
dustries, they had to concentrate on
so many other things, and it was only
in the current Seven Year Plan that
they hoped to make an effective be-
ginning in respect of rural housing,
So, even in that country which is very
Plan conscious, having completed flve
or six Plans, it is only in the later
stages of national development that
they could take up housing in a big
scale, both in urban areas and with
much more relevance in rural areas.

So, Sir, I would take this oppor-
‘unity of putting in a powerful plea,
a strong plea, that hereafter at least—
we have now reached the “take-off’
stages, as it is, in our economy—suffi-
cient priority should be given to
housing in respect of our national
developmental activities. A time has
come when we can no longer give this
important national activity a low prio-
rity, and the sooner we realise this,
in my humble opinion, the better it
will be for the country and the people
of this country.
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One thing more I would like to sav

m this connection, speaking about

‘he general aspect of housing. To
what extent should this be confined

to public sector? To what extent 1is

1t obligatory on the private sector to-
nandle this great problem? It is true

that in the First Five Year Plan we

arovided about Rs. 30 crores or Rs. 35

crores for housing, and out of that

provision we were able to spend only

about Rs. 18 crores or there-about. In

the Second Five Year Plan, out ot

the Rs. 84 crores, as I have said,

about Rs. 80 crores or Rs. 84 crores

would be spent. In the Third Five

Year Plan, according to preseni

thinking, the provision is not likely

to be more than Rs. 150 crores, that

too with some amount of difficulty.

These amounts, big as they may seem

10 be—Rs. 30 crores, Rs. 84 crores

2nd Rs. 150 crores—are not going to

touch the fringe of the housing pro-

blem in this country, neither urbanu

nor rural. According to one compu-

tation, for five lakhs villages and 50

million houses at the rate of Rs. 500
per house we would require Rs. 2,500

crores. For urban housing, ,with the

back-log of two million houses by

19€1, in spite of our building activi-

ties the deficit will be 5 million or €

million houses.

How is this problem going to b2
solved. If anyone here were to ven-
ture the opinion that we have to or
we can solve this problem in the pub.
.ic sector, 1 mean, by the Govern
ment providing money for ihis pur-
pose, I think we will be on a wron7.
track. So it seems to me tnat this pro-
blem can be tackled fully and compre-
nensively only by encouragimg the
private sector to build houses both in
the rural areas and also in the urban
Lreae,

It was against this background that
T said that in the Second F.ve Yea
Plan the amount that had been con--
ceived in respect of housing expendi-
ture was to the tune of Rs. 1,000
crores three years ago. When I made
a speech during the debate on the
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Demands for Gran®s relating to my
Ministry I wentured to mentioned this
figure of Rs. 1000 crores, and I was
- criticised that I was talking in the
air.~- What I had if my mind was
Rs. 1000 crores both in the public
sector and in the private sector. This
sum of Rs. 1000 crores has been very
nearly spent during the Second Five
Year Plan to build more than one
million houses.

One thing I would like to say is this,
that it is sometimes believed by hon.
Members here and also elsewhere
-that about Rs. 100 crores is the amount
that is being spent in the public sec-
tor. I would like to give certain facts
to this House on the present occasion.
It is not only about Rs. 100 crores
that is spent by the Ministry of
Works, Housing and Supply that con-
tributes to the housing activities, the
housing programmes even in the pub-
lic sector. The Defence Ministry has
got its own building programme, the
Railway Ministry has got, the P & T
Department has got, the Commerce
and Industry Ministry has got, the
Home Ministry has got its Harijan
houses—grants to the extent of Rs. 8
crores to Rs. 10 crores per year—
there are the industrial projects like
the Chittaranjan factory, the Sindri
factory, the steel plants at Rourkcla
and Bhilai and other industrial pro-
jects where also they spend money
on building houses, the State Gov-
-ernments also spend money on hous-
ing programmes and so on. If we
take all these various agencies—I
have not mentioned all, I have men-
tioned only a few—the amount that
is spent on housing in the public sec-
tor, according to a rough computa-
tion, during this year and during the
Second Five Year Plan, has been to
the tune of about Rs. 500 crores—
-say, Rs. 400 crores to Rs. 500 crores.

Shri T. B. Vittal Rao: Certainly not

Shri K. C. Reddy: I can give the
break-up of the flgures.
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Shri T. B. Vittal Rao: We should
like to have them.

Shri K. C. Reddy: I am trying to
collect them from the various Minis-
tries. As I said, I am giving a very
approximate figure which is about
Rs. 400 crores to Rs. 500 crores. For
example, during this year, I can say—
it is for 1959-80—the amount has been
somewhere near Rs. 65 crores to
Rs. 70 crores. It is for one year.

Shri Tangamani: I belleve it is
for housing and not for other con-
structional activities such as buildings,
ete.

Shri K. C. Reddy: I am referring
only to housing. And this amount of
Rs. 60 crores to Rs. 70 crores during
1959-60 excludes the amount spent on
industrial projects housing, such as
in Rourkela, or Bhilai or whatever it
is. So, during the second Five Year
Plan period, the public sector ex-
penditure on hl)using through various
agencies has been to the tune of about
Rs. 400 crores if not Rs. 500 crores.
I am saying it approximately. In the
private sector, it has been about
Rs. 500 crores to Rs. 600 crores.

Let me say about the third Five
Year Plan. In the third Five Year
Plan also, while the amount
provided for the public sector under
the various Ministries or agencies will
be about Rs. 300 crores to Rs. 400
crores, this Ministry will have only
about Rs. 150 crores. In the private
sector,—it is proposed to be provid-
ed— the amount for housing is about
Rs. 1,000 crores. As against Rs. 4,000
crores to Rs. 7,000 crores for the
private sector activities in the third
Plan, Rs. 1,000 crores are intended
to be spent on housing. So, out of
about Rs. 4,000 crores for housing in
the third Plan, Rs. 1,000 crores will
be spent on housing in the private
sector. So, it is against this back-
ground that we have to consider this
problem of housing—what we are
able to do, what we are not able to
do and what is expected of us fo be
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done. All these things would have to
be considered against this backgroun:
and not against fhe restricted, nar-
row approach to this question, name-
ly, against the background of Rs. 84
crares or Rs. 100 crores.

1 was very happy indeed that seve-
ral Members chose to speak on rural
housing with an amount of feeling
and also with conviction. I am a vil-
lager myself, if I may indulge in
some autobiography. I have been
born and bread up in a village, and
it I may say so, after graduating in
law I went and settled down in the
village for a number of years and
my heart is in the village.

Shri Mohan Swarup: And he has
forgotten the village now.

Shri K. C. Reddy: No. I emphati-
cally deny that, and the hon. Mem-
ber who has interrupted does not
know that I am more of a villager and
that I am more intcrested in rural
welfare perhaps than he. I yield to
none in my love of the country-side
or the rural parts and what little 1
have been able to do both in Mysore
and here will be enough justification
for the rather egotistic claim that 1
am making today. While speaking
about rural affairs, in fact, my collea-
gues in my Ministry who are sitting
there sometimes wonder as to why I
speek of rural housing with so much
pasgion and, if I may say so, some-
times with such extravagance. I have
always pleaded with the officials in
my Ministry, with the Planning Com-
mission and at various other levels
that something more should be done
for rural housing and that too as early
as possible. For example, an hon.
Member made a plea for subsidy for
rural housing and asked why subsidy
should be given only for urban hous-
ing. I echo that question. I am con-
vinced that we have got the help of
the rural people for putting up
houses. True it is that there must be
a schemc and true it is that they
have got to depend on their own
resources mostly. True they have to
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be given some incentives to be en-
abled to put up some savings also and
then fthat saving should be ploughed
into important and improved pro-
grammes. One of them will be the
building of houses. I concede all that.
But, at the same time, the State must
come in and give some aid. So far
as rural housing is concerned, one
hon. Member said that we must pro-
vide houses for five lakh villages. I
do not know how far it is feasible.
But still, the suggestion is there.

About rural housing, I want to
make one or two points on this occa-
sion. As I have said before, what we
have is only a pilot scheme. It is not
a comprel ive sch intended to
offer rural housing facilities for all
the people—50 million houses in the
five lakh odd villages in our coun-
try. The scheme js intended to cover
5,000 villages. The very nature of
the scheme is one that attracts the
terminology or the description of a
pilot scheme. It is intended to be
done jn such and such a manner that
is prescribed, that is to say, remodel-
ling the village, lay-out, etc., so that
the other villagers may know what
is happening elsewhere and then by
and large try to do it themselves to
the maximum extent possible. So, let
us not confuse the issues—whether it
be my hon. friend Shri P. R. Patel or
Shri Keshava or Shri Maiti or any
of the other hon. Members who have
spoken on rural housing scheme.
Some hon. Members have asked, and
have calculated this way: if 5,000
villages are taken up through two
five-year Plans how many ages will
it take, and in which generation—our
grandsons’ geperation or our great.
grandsons’ generation—all this will be
done. I will answer the question. We
are not thinking on those lines which
the hon. Members are having in mind.
But how are we going to solve this
problem? We have got to solve this
problem on the lines indicated by a
few other hon. Members very briefly
though. What is necded so far as
rural housing is concerned is this. I
am thinking aloud, and I am not com-

itting myself, b in all these
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matters we are to discuss these mat-
ters, and we have got to discusr
these matters with various other au-
thorities. The Planning Commission
is there; the Finance Ministry is
there; the other Ministries are there.
The Parliament is here and the views
of Parliament will have to be taken
into account, 'and ultimately the
Parliament has to approve or disap-
prove of any policy. I am thinking
aloud when I say that we have to
tackle this problem in this way: we
have to provide lands to the people in
those various villages if there is no
sufficient site or if the village is very
congested, and what we have to do
is to acquire land and develop it and
make jt available for the people. This
applies to urban areas also.

Secondly, we have to provide the
people with a certain amount of help
by way of loans or material, such as
tiles, etc. Then, we will have the
rest to the people. That is how some
schemes have proved a success. For
example, in Mysore the State from
which I come it was like that, and
in Punjab, as Pandit Thakur Das
Bhargava said, it was done like that.
So, we have got to think on certain
lines of that nature. I do not say
that we cannot think of :mprovement.
of the existing houses. That can be
done in the villages where the buil-
dings are of a substantial nature.

Another matter to which I should
like to make a reference in this con-
nection is the subsidy aspect. It is
true that subsidy is given in the case
of industrial housing; it is true that
subsidy is given in the case of slum
clearance schemes. In the case of
rural housing, it is not as if subsidy
is altogether absent. How it is not
altogether absent, I shall ¢xplain pre-
sently. So far as the environmental
work is concerned, what we do is
this. ' As regards the drainage, sewer-
age or the formation of proper sites.
etc, now, 50 per cent of the cost is
met by the community development
administration, as the House may be
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aware, and the other 5) per cent is
expected to be met by the village pan-
chayat or the local body, so much so
that so far as thz preparation of the
site and the provision of drainage and
other amcnities such as canitary ar-
rangements, etc., are concerned, they
are provided now either by the State
or by the local body but not bv the
villages themselves. To tnat extent it
may be claimed that there is an ele-
ment of subsidy. But to what extent
it can be improved, it can be en-
hanced, within the limitations that
we have—financial or otherwise—are
matters which require very, very care-
ful thought.

So, with regard to rural housing, 1
have disclosed how my mind is work-
ing, and I hope it will be possible
to evolve a scheme which will be
satisfactory in the years ahead of us.
Even in the third Plan, what we are
thinking of is not so much in terms
of money that will be allotted for
rural housing or urban housing. The
plan will broadly indicate the lines on
which we have to proceed and we
have to find out the bcst method
which we have got to follow, in orde:
to solve this very important problem
including rural housing.

Industrial housing has  receilved
some amount of attention st the hands
of the Government. Certain sugges-
tions were made to improve the work-
ing of the industrial housing scheme
and they will be borne in mind. In
this connection, my hon. friend Shri
Tangamani who opened this dcbate
wanted a little more dynamism on the
part of the Minister. He was good
enough to give a good chit for my
being courteous, but he wanted to in-
troduce a little more dynamism. 1
entirely agree that not only a lttl-
more dynamism, but a good deai
more of dynamism is reqcired to be
introduced not only into the working
of my Ministry, but of s£ll depart-
ments of the Government of India
and if I may say so, in the function-
ing of the Parliament as well. But
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how to introduce that dynamism, at
what point to introduce it at what
point Parliament itself can help us in
adopting a policy of dynumism, that
is all a matter for discussion jn the
lobby or on convenient occasions,

He asked very prominently about
the withdrawal from the provident
fund of the industrial workers in
order to make the 10 per cent con-
tribution that they have got to make.
He knows my difficulties. He has
shared my difficulties snd I have
shared his difficulties. But the im-
portant fact to be remembered is that
it is not this Ministry that passed the
order about the withdrawal from the
provident fund. It was the responsi-
bility of some other Ministry. So,
for the responsibility; of some other
Ministry not having been discharged
at the appropriate time, if you are to
ask for my head, you are doing the
wrong thing and it is unjustified. 1
do not want to go more into that. We
have already undertaken a case study
of this question in the Organisation
and Methods Division as to why it
is that in spite of our best efforts,
nearly a year had to be taken before
the order could be issued. The results
of that case study will rcveal to us
the lines on which we have to tackle
the administrative problem and the
delays tha: occur in the working of
the various departments of the Gov-
ernment of India. It is now'one of
the most important problems facing
the administration and the country as
& whole.

Shri Tangumani referred to the co-
operative building activities. I would
like to say straightaway that we are
all for it. But unfortunately, many
co-operative societies hava not come
forward to take up this programme.
It is the same in connection with the
execution of works in CPWD also. A
reference was made that co-operative
societies should be encouraged
more and more. Who says, no?
‘We would like to encourage more
and more co-operative societies, but
our experience has been—as I inter-
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rupted when the hon. Member was
speaking—not many co-opcrative so-
cieties with the necessary equipment,
necessary knowledge and know.-how
as to how things can be done are com-
ing forward. It is true that 28 socie-
ties have registered themselves in
Delhi—co-operative  building  socie-
ties. 1 am not criticising them, but
hardly very few of them have got the
necessary equipmen: or the experi-
ence or knoweldge of doing things.
Merely because some day I make a
statement that co-operatives should
be encouraged in building activities,
people get together and register co-
operative societies, knowing next to
nothing about building. Are we toen-
trust the works to them and take the
rick of the works not being cxe-
cuted and our offic~s being flooded
with applications? They will say,
give us the money; give us the advance
and implements; give us this and
that; otherwise, we cannot execute the
warks. So, we cannot deal with
these matters in that way. 1 would
like to conclude this particular mat-
ter by saying that if and when good
co-operative societies come forward
for executing either CPWD works or
taking up housing activities, we will
give all possible encouragement.

In fact, onc of the most important
and vital approaches of the Ministry
and the Government as a whole i,
the present Government has declared
from ihe housc-tops as a matter of
policy the encouragement of co-overa-
tive societies, whether in the field of
agriculture, industry, housing or any
other national activity. Co-operative
commonwealth has been declared to
be the ideal for which this Govern-
ment ig string for.

I would like to say a word about
slum clearance, and the relalionship
that ought to subsist between the
Centre and the States. Shri Keshava,
who comes from the State from which
I come, who is a very enthusiasiic
man and who was also the Mayor of
the Corporation and these slums were
under his charge in Bangalore, sald



11849 Demands

[Shri K. C. Reddy]

something which touched me the raw.
He said, nothing has been done about
slum clearance, although there are
good public relations and men are
hospitable and courteous. . . .

Shri Keshava: Was I not stating the
truth?

Shri K. C. Reddy: Half truth which
is more dangerous than untruth.
Suppressio veri, suggestio falsi is
something which I cannot appreciate.

What can I do? We called a meet-
ing of the State Governments and we
have given them the power of sanc-
tion. They need not send the schemes
to us for sanction. We have given
them financial facilities. Every morith
we go on advancing to them one-
twelfth of the allotment we have made
for house-building activities. We give
them technical guidance and all possi-
ble help. What more can we do? We
mect the Ministers and officials of the
State Government. Our officers go
there; my colleague goes there and I
go there. We go uva writting letters
consuming stationery, when there is
paper scarcity. We do all this; what
more can we do?

He suggested a thing which is un-
acceptable. He said, we have got to
pull up the State Governments, take
over control and do it ourselves. That
is a very revolutionary suggestion,
which I am sure the State from which
he comes, will discard the moment it
is made. He knows an occasion 10
years ago when the Central Govern-
ment gave a directive to a State Gov-
ernment—] would not mention the
State—and the State Government de-
cided to resign rather than accept that
directive and obey. ~

Shri Basappa (Tiptur): It was you.

Shri K. C. Reddy: Therefore, this is
a matter in which directive should not
be given by the Central Government
to the State Government.
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Shri Basappa: We are proud of you
for having taken that stand.

Shri K. C. Reddy: I did not mention
that it was myself. This is a matter
in respect of which we have to be
wary. The cry is for decentralisation.
The complaint is we are over-centra-
lising matters. In such a context, my
friend has the temerity or the bravedo
to suggest that we take over control
and do everything from the Centre. It
is not acceptable to me.

A query was made by Shri Tanga-
mani ag to why the recommendations
of the Housing Ministers’ conference
are not being implemented. I have
not go: the time to give the statistics.
I would content myself by saying that
most of the recommendations have
bzen accepted and decisions have been
reached and implemented. With res-
pect to two or three controversial is-
sues,—one or two of them were refer-
Ted to by my hon. colleague—I am not
able to go into details for lack of time;
but by and large, I can say most of
these recommendations have been
accepted and acted upon.

There agdin, it is not this Ministry
that can take decisions then and there
and issue orders. We have got to
discuss the matter with the Planning
Commission, with the Finance Minis-
try, the C. & 1. Ministry, etc. and seve-
ral viewpoints will have to be given
considcration. It is only after all
these processes have Dbeen gone
through—what we call processing in
administration—that we can decide
and issue any notification in respect
of any recommendation of the Hous-
ing Ministers’ Conference.

Pandit J. P. Jyotishi (Sagar): Does
he sugges: that other Ministries make
undue delays?

Shri K. C. Reddy: I am not blaming
any Ministry. In respect of certain
matt-rs for which my Ministry is res-
ponsible, for reasons known to me,
we are not able to come up to the ex-
pectations of the other Ministries and
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do something quickly then and there.
These are incidental in the of
administration. I am merely pointing
out the general aspect. I do not want
to blame any Ministry mnor will I
accept any blame if it is made by
other Ministries against my Ministry.
That is the general position. Without
justification one should not make out
allegations though, of course, one has
to point out the defects.

I have taken enough time on hous-
ing and I have referred to certain
broad aspects of policy. I can only
say this, that during the Third Five
Year Plan we hope, with the money
given to us, through the efforts of the
governmental agencies and through
the efforts of the private sector, with
the material position becoming easy—
I am referring to steel and cement—
and with the introduction of the Act
for the acquisition of land, which we
have introduced only recently—with
making allotments to the State Gov-
ernments, the land being made avail-
able, the material being made avail-
able more easily, designs being distri-
buted in large number to the people
who want to build houses, with all
these facilities, it may be possible for
us to show appreciable results in the
Third Plan, so far as housing is con-
cerned.

I now come to the CPWD, the star
Department of my Ministry, if I may
say so. The poor CPWD is the Cind-
rella of my Ministry, the Cindrella of
the country, if 1 may say so. They
toil and moil and put up some very
good buildings. They have put up
some excellent buildings. The avia-
tion tracks and so on which make the
planes work are constructed by them.
They put up roads on which the motors
travel. They put up houses. They
have put up the Parliament House
on which we are now sitting and
carrying on our work. They have
done very good things. I do not want
to give you a list of what they have
done.

Take the Chambal bridge, to which
reference was made by Shri Mohan
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Swarup. The highest authority in the
land has stated that is a very grace-
ful and very fine bridge, the only one
of its kind in the east, done in record
time. Because a particular seciion offi-
cer or someone clse has a grievance—
I do not want to characterise him as
anything bad—he has an axe to grind,
if I may say so, and he takes cudgels
against others and points out defects
in the working of other people, though
there are defects in his own working
for which he is now being charge-
sheeted, one should not come to the
conclusion that the whole thing is
wrong and all the offices are corrupt,
and the quality of the work is poor.
The hon. Member, Shri Mohan Swarup,
referred to Asif-ud-Daula or some one
else, whose business was to build
houses, demolish them, build them
again and again demolish them. I do
not know whether he dreams about
these things when he sleeps in the
night.

Shri Mohan Swarup: When replying
to a question in this House that there
were some defects and that there were
some cases of corruption, you yourself
admitted this fact.

Shri K. C. Reddy: There is no time
for me to go into the details. Even if
I bad accepted that there are some
defects, there are some cases of cor-
ruption, it does not mean that the hon.
Members should be carried away by
the information given by the very
officer against whom complaint for
bad work is still pending. I do not
want to go into the details. By and
large, the Chambal bridge is the finest
show piece for which the CPWD can
take due credit.

So also the Jawahar tunnel, which
connects Jammu with Srinagar. What
a wonderful piece of work it is. Then
there are the Udampur road, NEFA
road, construction work in Bhutan and
so and and so forth. I can give anv
number of instances.

Shri T. B. Vittal Rao: The Bannihal
tunnel.
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Shri K. C. Reddy: Then there is the
Wazirabad barrage which was cons-
tructed in 8 to 10 mon.hs’ time, which
now ensureg water supply to Delhi.
There is the Vigyan Bhawan, con-
structed in record time of 10 to 11
months. There is the Ashoka Hotel
which was constructed, though nol by
us under our -control, and so many
ather buildings. They are such fine
pieces of work.nanzhip. I can give
you a long list which will take ten
minutes or more. The CPWD has
really done very good work for which
Parliament and the country will have
to give them a good word. But it is
not said.

1 have been so many years in the
State Administration and in the Cen-
tral administration and I have listened
to criticisms of PWD. I am glad that
the ex-Chief Minister of another State,
Andhra, is here. Everywhere, both
the PWD and the CPWD are attacked
and attacked, which is not fair. Is it
fair? It is not fair. And when I say
this it is not as if T am oblivious of
certain defects of the CPWD or, for
the matter of that, of the PWD or, for
the matter of that, of the MES or
other construction agencies of the
various departments of the Govern-
ment of India. The very nature of the
work is such that it is susceptible to
certain malpractices. That is a point
which we have got to remember. The
very nature of the work is such. So,

I should not be misunderstood when I.

say that some of these defects can be
removed ultimately and in the long
run by proper measures taken in the
schools, in the factories, in the country
as & whole by seeing that the morale
of the citizens is improved from its
present level. That is the ultimate
solution. But that does not mean
again that till that happens we should
close our eyes to certain defects which
arc there current in the department.

1 would like to say in this connec-
tinn that 1 am a very strong critic of
the CPWD in my own Ministry. I
even sometimes wonder whether my
CPWD colleagues, from the Chief
Engineer down to the section officer,
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whether they have misunderstood me
or my motives for sometimes I make
them sit up by speaking very strongly,
and by showing my anger, saying
“This you have not done, that you
have done, this you should not have
done or that you should have done”.
I am quite sure that that my
colleagues have not misunderstood me.
I am quite sure that they are doing
their utmost to improve matters.
Only the other day I had occasion to
find one or two maliters on which I
felt strongly and I brought them to the
notice of the officers concerned and
now they are taking action to set right
the defecis which had come to my
notice and on which I felt so strongly.
That is all in the game. But should
those workers not have some fairplay?

I think one hon. Member said that it
is the popular estimate. I find that he
is now sitting in the Treasury Benches,
Shri Radha Raman. He said it is the
popular estimate. What? That only
60 to 70 per cent. is spent in the build-
ings and the other 30 to 40 goes into
the pockets of the engincers and
others. I do not know how such a
statement can be made. May be in
one case it is true.

Shri Mohan Swarup: It is quite true.

Shri Radha Raman: That is quite
common, and it is the common talk.

Shri K. C. Reddy: I can under-
stand common talk. But with all
humility I must say that I cannot
appreciate a Mocmber of Parliament
speaking like that.

Shri Mohan Swarup: I can prové it.

Mr. Deputy-Speaker: The bhon.
Member had proof too. But he
thought he would be protected if he
made that remark here.

Shri K. C. Reddy: I think at one
place he said that only 50 per cent.
is spent and the other 50 per cent.
goes into the pocket of some people.
I think I must submit that I did not
expect this from my hon. friend, Shri
Radha Raman, whom I know very
well and who knows me very well.
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This is the sort of exaggeration which
they call terminological inexactitude.

Shri Mohan Swarup: It is true and
it is not an exaggeration.

Shri K. C. Reddy: I heard the hon.
Member patiently when he made de-
vasts ing remarks about the working
of my Ministry. Now why not he sit
calmly and listen to the home-truths
from me? To say that corruption is
rampant in every nook and corner of
this department is not a thing which
I am prepared to accept. There is
corruption, I know. It is not my case
that there is no corruption in the
CPWD, as indeed no one can say that
there is any department of the Gov-
ernment of India where there is no
corruption.

Shri Braj Raj Singh: Poor argu-
‘ment.

Shri K. C. Reddy: That is a differ-
ent matter. It is there in every de-
partment of the Government. As in
all other departments, we are taking
all possible steps in order to control
and remove this evil of corruption
from the body politic. There is the
Central Vigilance Department of the
Government of India located in the
Ministry of Home Affairs, who are in
over all charge of controlling this evil
in our country and in each Ministry
there is a unit. In my Ministry also
there is a high-powered Vigilance
Unit. It will take me a long time to
narrate the functioning of this unit,
how it functions etc. It will take
about 15 minutes or even half an hour
if 1 am to give a correct picture, a
complete picture of their working.
I have got all the facts about the num-
ber of complaints received, how they
have been dealt with, how they have
becen processed and how they have
ended in. I do not want to tire the
House by giving all those details,
which are in the administration report
and also in other documents. But the
point which I want to make is this. We
arc trying our utmost, by all passible
means, to control this evil,
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16 hrs,

I would like to say that in the
higher rungs of the department there
is no corruption. Broadly speaking,
there is no corruption there according
to the testimony and the evidence that
has been given by others. It is only
in the lower rungs that there is found
corruption. We have got to control it
and we have got to take note of it. We
have to take every possible step in
order to wipe out this evil.

I would like to share with the hon.
Members some information as to how
we have dealt with some people. But
as I said, I have no time and 1 will
circulate a note regarding that subject
for the information of the hon. Mem-
bers. Before leaving this subject, I
would like to make an appeal to the
hon. Members that it is no use making
broad and wild allegations. I mean to
say it serves no useful purpose except
to the extent of whipping us to be
more careful to see that the incidence
of this evil is minimised. But if in
addition to these general statements
and general criticisms the hon. Mem-
bers give us in confidence at least one
case each along with the documents
and with such information as they
may have, I think, it will help us more
and I welcome it.

Shri Moban Swarup: 1 will give
you hundreds of instances but 1 fear
nothing will be done.

Shri K. C. Reddy: That is wrong
again, if I may say so. We will do
everything that is necessary to investi-
gate any complaint that is received in
my Ministry. We do not even ignore
anonymous letters. Sometimes anony-
mous letters contain more truth than
what is contained in signed letters.
We do not ignore anonymous letters.
We enter into even anonymous com-
plaints that come to the Ministry
though it is the rule of the Govern-
ment that anonymous letters should
be ignored. So, if any hon. Member
gives us a case of corruption, I can
assure the hon. Members individually
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and the House collectively that we
will leave no stonc untwrned to find
out the truth and punish the culprit.
Let there be no doubt about it. All
of us here, the Government and the
Parliament, want to have a clean ad-
ministration and clean departments.
In a genera] way, the matter has been
referred to by the Prime Minister. I
do not want to refer to it now. I will
confine myself only to what is happen-
ing in my Minisiry. I can only say
that we will do everything possible to
eradicatc this corruption. I do not
know what will be the reaction of
others if I put forward a proposal. I
think, the time has come when we
have to appoint a committee in order
to go into the details as to how this
corruption takes place, who receives
the bribe, why and under what cir-
cumstances, etc.—detailed probing in-
to all that. I think, the time has come
and we have to do it I am thinking
on the lines of instituting an appro-
priate committee. What is the use of
making general observations and cri-
ticisms? We may have a sort of
technical expert committee, maybe
consisting of some Members of Par-
liament, who can put their fingers on
the spot, as it werc, how the bribe is
offered, where it is offered, how it is
received, what are the results of such
transactions, how they manifest them-
selves in the quality of work and all
that. I am thinking of appointing a
Committee for this purpose. I am not
commiting myself. I am not making
a statement that I am going to appoint
the committee. I would like to give
my utmost consideration in the months
ahead of us.

Now, Sir, much has been said about
the delay in the execution of the
works. I am one of those who believe
that so far as C.P.W.D. is concerned
they should have some broad princi-
ples always beforc their mind’s eye—
not only C.P.W.D. but other depart-
ments also. As the Finance Minister
said at some mecting the other day,
the broad principles are: minimum
cost, minimum time, simplicity and
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beauty in designs. These are some of
the broad principles which the
C.P.W.D. should keep before their
mind’s eye.

So far as the cost is concerned, we
are trying to economise in and to
bring down the cost of construction
not only as regards the CPWD works
but all construction works in the
country done through the various de-
partments and agencies including pro-
ject buildings. On a rough computa-
tion, during the First and Second Five
Year Plans out of Rs. 10,000 crores we
spent on construction about Rs, 3000
crores to Rs. 4,000 crores, nearly 20
per cent. if not 25 per cent. according
to a rough computation. Again, ac-
cording to rough computation even if
10 per cent, if not 20 per cent, they
say, is possible and even if 10 per cent.
economy is brought about in the cost
of construction, it will mean a saving
of four figures, 1 do not know, about
Rs. 1,000 or Rs. 2,000 crores. I am not
giving the exact figure. I am just
indicating the possibilities.

So we are doing everything in our
power in order to find out at what all
points we can do something to bring
down the cost of construction.

Regarding material, it will not be
necessary to use steel and cement for
all purposes. His Excellincy, Mr.
Khrushchev, the Prime Minister of the
Soviet Union, said the other day when
he went to Bhilai that it is the age
of ferro-concrete. There is no need
to go in for steel and cement for all
purposes. Ferro-concrete has im-
mense possibilities. We have to realise
that and go in for it more and more.
Of course, we cannot take a risk. We
cannot take a leap in the dark, as it
were, but wherever possible, we have
to go in for ferro-concrete. We have
to usc local materials. It may be
bamboo or it may be some other mate-
rial. It may be reeds. whatever it
may be, we have to use local materials.
We have to work and treat the mud
walls with water-proofing and so on
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and so forth. We have to use all local
materials avoiding critical and costly
materials as far as possible.

Then we have specifications, land
utilisation, increasing the ratio of the
carpet area to the plinth area and so
many other things of which the Na-
tional Buildings Organisation is seized.
We have made available the informa-
tion that has been collected by the
National Buildings Organisation after
considerable research and have cir-
culated it to the State Governments.
We have forwarded that material to
the various construction agencies and,
of course, to the CPWD.

Then, delay in the payment of bills,
in the return of security deposits and
in the return of earnest money are all
again reflected in higher tenders.
Higher tenders mean more cost. It
is a vicious circle. In order to tacklt
all these problems the National Build-
ings Organisation has been giving its
constant attention. The department it-
self is giving its attention to this. We
have meetings with the contractors on
more than one occasion every year.
We meet the contractors to find out
their dificulties and ask them why
the tender rates are high. They give
us the reasons for such a phenomenon.
Then we try to go into them and to
remove some of these bottlenecks and
other things in order to bring down
the cost of construction. We are giv-
ing constant attention to this. In this
matter, again I am prepared to cir-
culate a detailed note to hon. Mem-
bers of Parliament showing in what
all directions we have tried to bring
down the cost of construc:ion.

An Hon. Member: How many de-
tailed notes ?

Shri K. C. Reddy: Then I come to
quality. An hon. Member said that
the moment the buildings are cons-
tructed cracks appear and the build-
ings fall down etc. Maybe, it has
happened in one or two cases. May-
be, the hon. Member has seen such
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4 phenomenon in one or two cases.
I do not say ‘no’. I have myseif
come across a case where two years
after construction the building deve-
loped cracks. But I have seen 99
other cases where it has not happen-
ed so. Wherever, as a result of the
labours of the CTE, we have found
that there have been some defects
somewhere, that there have been some
overpayment somewhere or what-
ever other irregularity that might
have taken place, we have taken ac-
tion and taken it ruthlessly, if I may
say so.

There 1s a canard going about that
the CTE's recommendations are some-
times slighted or are ignored. It is
not a fact. The CTE is independent
of the CPWD. The Chief Technical
Examiner does the technical audit of
the construction of buildings. He is
an officer who is expected to do cer-
tain things in respect of the works of
the CPWD. He has got to test check
50 many things—the tenders, the cons-
truction, the materials used and so on
and so forth. In the administrative
report we have given all details as
to how this work has been carried
out by the CTE.

In this conmectlon, I would like to-
say one thing in regard to the point
to which reference was made by my
hon. friend Shri Mohan Swarup. He
quoted the CTE to say that out of the
works inspected by him, 70 per cent
were defective, and in 30 per cent of
the cases, there was over-payment or
something like that. And he was not
talking on his own, but he quoted the
Report of the Public Accounts Com-
mittee. I have got this matter en-
quired into. 1 requested the CTE to
let me know what the real position
was. The real position was fhat he
was asked to give percentages, in
spite of the fact that he said tRat
giving percentages in a thing of this
kind would not be a correcf approach
to the question. For most of the dc-
facts are of a minor nature, some
bolt here, or some nut there or some-
thing else somewhere, all of which,
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if added up, will come to a very high
perecentage. If you take only the
major defects, the percentage will not

‘be so much as the percentage that

you ultimately arrive at if you have
to give the overall percentage. He
said, that if we took all the minor
things also into account, the defect
may be reaching up to that percen-
tage, but if we take only the major

.defects, certainly, it will not come up

to that percentage.

Secondly, the other aspect is this.
He selects only such works where he
has got a reasonable suspicion that
something is wrong. He does not
select all works. Then, if you take
the statement of the CTE before the
Public Accounts Committee, you have
10 take equally also the statement that
he himself makes in explaining that
statement of his before the Public
Accounts Committee. Why should
you want to accept only one state-
ment and reject another? 1 cannot
understand that, unless it be that
you want not to be fair about it. The
CTE himself has told me,—and I have
got it in writing here; he has sent a
note to me to say—that he takes up
only such cases where he has got a
reasonable suspicion that something
is wrong, in addition, of course, to
some other normal items.

It is these two factors that go to
explain the percentages that he had
referred to before the Public Ac-
counts Committee. So, let us not draw
a general conclusion and say that ac-
cording to the CTE himself, 70 per
cent of the construction works of the
CPWD are all defective. That is not
a fact, and that cannot be; that is not
a genuine or sustainable inference
from what the CTE has said before
the Public Accounts Committee.

Regarding quality, it was only a
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went there and saw the works in
execution came and reported to me
that the works were of a very high
quality. Other works in the past may
have shown some defects here and
there, but that is not to be seen now,
and they said that the works now
under execution are of a very high
quality. It is a nmatter on which my
chief engineer can legitimately ¢on-
gratulate himself. I can see him from
here, he is blushing about it. Qua-
lity is important, but at the same
time,........

Mr. Deputy-Speaker: Order, order.
Any officials in the gallery cannot be
taken notice of here.

Shri K, C. Reddy: I am sorry.

Shri Braj Raj Singh: This is not
the only occasion, the hon. Minister
has been making references to the
officials several times during the
course of his speech; this is some-
thing very unusual.

Shri D. C. Sharma: Why should he
not do so? After all, officials are
also part of the Ministry.

Mr. Deputy-Speaker: Order, order.
It is not for any hon. Member to de-
cide whether he should do it or not.
I had said that the officials in the
officials’ gallery need not be noticed,
and no mention will be made of them
in this manner.

Shri K. C. Reddy: I shall close my
eyes to their presence.

Mr. Deputy-Speaker: References
should not be made by pointing to
them. Other references can be made
about them.

Shri K. C. Reddy: I note your
id and 1 shall abide by your

few months ago that I requested the
Members of the consultative com-
mittee of Parliament to go round and
see the works that are now being
executed in Delhi, in the 1100-acre
colony and so on. The Members who

direction.

The point is this. It is not unusual
to refer to the good work of the offi-
cials in the administrative structure.
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In fact, I have noticed on past occa-
sions Ministers speaking in a general
sort of way that much of the work
that they have been able to do, for
which they claim credit, is due to the
efforts and the earnest and devoted
labours of the officers who
man  our administration.  Inci~
dentally, I may say that much of
the complimentary references made
to me by a few members is all trace-
able or is due to the devoted work of
the officers of my Ministry.

Mr. Deputy-Speaker: I did not
aobject to such a brief reference be-
ing made about their work. That is

all right.

Shri K. C. Reddy: I would like to
say a word about the contract sys-
tem, to which so much reference has
been made here from time to time. It
has been suggested that the system
should be abolished and replaced by
some other system, the labour co-
operative system or the departmental
system of work. On previous occa-
sions, 1 have dralt with this question
at great length, and I do not want to
take the time of the House. I have
already exceeded my time limit by
15 minutes and I shall have to take
another 15 minutes with your per-
mission. So I do not want 1o go into
details. I only want to say that the
Kasturbhai Lalbhai Committee which
went into this quesfton recommended
that it is not possible to dispense with
the contarct system altogether. Also,
we are not justified in saying that as
a general rule replacement of the
contract system by the departmental
system will invariably result in re-
duced cost. Why? I am not in a
position to say......

Pandit J. P. Jyotishi: Why not give
it to co-operatives?

Shri K. C, Reddy: 1 am not in a
position to explain it now at great
length. We can discuss it at some
other occasion. But the broad con-
clusion not only of my Ministry, but
also of the MES which went into this
question, and the Wanchoo Committee
which went inte this auestion and
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made certain recommendations, and
also of the Railways, and certain
other agencies, is that we have not
reached the stage when the contract
system can be replaced wholesale by
the departmental system or any other
system. But what can be done now
and is proposed to be done by us
is that in addition to the contractors’
agency—which has got its drawbacks
and defects which have got to be re-
moved; and we are trying to remove
these—complementary to the con-
tractors’ agency, we can rely more
and more on the other two agencies
namely the buliding co-operative
societies and departmental agencies.
It is our intention to have recourse
more and more to the co-operative
system, giving the work to good co-
operative societies which can be ex-
pected to deliver the goods. We are
now entrusting some work to the
Bharat Sevak Samaj. Incielentally,
I may say that the statement made by
one hon. Member that the Bharat
Sevak Samaj was able lo do the
work at 50 per cent of the cost is not
correct. The work has been given
to them on the scheduled rate basis
and not at 50 per cent less or any-
thing like that. They are doing good
work and I would like to say a good
word about them on this occasion.

Shri Keshava: The work that is
done at Bangalore may be entrusted
to them.

8Shri K. C. Reddy: I do not know if
my hon. friend is the President of the
Bharat Sevak Samaj. I shall try to
contact the President of the Bharat
Sevak Samaj through the Mysore
Government and the Bangalore Cor-
poration and see if it cannot be given
to them.

“An Hon. Member: Some work may
be given to the Sadhu Samaj also.

Shri K. C. Reddy: So far as co-
operatives are concerned, as T said
before, we would like to give every
possible encouragement to co-opera-
tive societies. But they have to im-
prove their resources and they must
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have sufficient know-how in order
that we may be in a position to en-
trust works to them with a reasonable
measure of confidence that they will
be able to deliver the goods.

My hon, colleague has already re-
ferred to the Department of Explo-
sives and I would not like to take
more time of the House on that at
the present stage.

It is a matter of gratification that
the Asoka Hotels have done very well
in recent months, though during the
last 24 years the working of the
Hotels resulted in losses. May I say
that this is natural in the initial years
of any hotel undertaking? This is the
experience all over the world. No
hotel has begun to pay within a period
of three or four years anywhere in
the world. One hotel in the private
sector in Bombay took about 15 years
before it could declare a dividend.

It is 2} years since the Asoka
Hotels started functioning. Inciden-
tally, I may say that it was a private
sector lame duck which we had to
take over and construct the build-
ing. The building was put up in re-
cord time. Even when the building
was half-way through, we started hotel
activities. My hon, colleague has al-
ready stated that during the first two
years the results obtained were after
providing for all kinds of appropria-
tion obligatory under the company
law—depreciation, development rebate,
interest at 5 per cent payable to Gov-
ernment by the Hotels and so on.
During the period from September
1958 to March 1959—this period we
had to adopt because we wanted to
change the year of the Hotel from the
previous year to the fiscal year, that
is from April to March—during this
half year—the Report for which had
been laid on the Table of the House—
it resulted in a loss of about Rs. 2
Inkhs, after making provision for all
appropriations. The House must have
been glad to hear from my hon. col-
league that the results of the working
of the Hotel for 1989-60 is likely to
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resuit in a net profit of Rs, 8,75,000,
after providing for all appropriations
obiigatory and otherwise. This is
something of which we may feel
happy. And, let us all hope that the
Ho el will do even better and that the
Hotel will cease to import the few
things they are importing from abroad
and for which they are asking for
foreign exchange. I hope the service
will improve and it will be possible
to bring down the charges also,
though it will be too optimistic to
expect such things to happen. (Inter-
ruption).

Shri Basappa: Fifty per cent of it
is not occupied.

Shri K. C. Reddy: An hon. Mem-
Yer of Parliament is asking me the
question whether 50 per cent of the
Hotel is not occupied. It is choke-full
and it has been our experience in re-
cent months.

Shr'l-hmm: Average in the year?

Shri Radha Raman: Now, it has
gone up.

Mr. Deputy-Speaker: Order, order.
(Interruptions.) If there are too
many interruptions some will have to
be left out.

Shri K, C. Reddy: The occupancy
has steadily gone up. I would like
to assure hon. Members that there
are nc indications that there will be
any recession so far as occupancy is
concerned. It has done very well now.

So also the Hindustan Housing
Factory. It has done well and we
expect to introduce some changes as
a result of which it will do better.
(Interruptions.)

Sir, may I take a few minutes more
of the House and refer to certain
problems regarding accommodation?
Several references have been made.
It has been said that we are wasting
money on palatial buildings etc., and
rural housing is being neglected, and
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so an and so forth. So, I would like
to state in a nut-shell the present
position so far as accommodation is
concerned, in Delhi only. I do not
want to refer to the position of Bom-
bay, Calcutta and other places in the
country. Out of 42 lakhs of sq. ft. re-
quired for office accommodation in
Delhi we have got accommodation—
permanent building accommodation—
only to the extent of 12 lakhs to 13
lakbs sq, ft, about one-third. And,
about half of this accommodation is
accounted for by the hutments which
were constructed about 15 or 16 years
ago, the wartime hutments, whose life
wag ever long ago. The maintenance
of those have become very prohibi-
tive. We are obliged to carry on half
the activi‘ies of the Government of
India in these hutments whose life
was over long ago. And, unless we
replace them and replace them in a
easurable distance of time, there is
the risk and danger—I would like to
share my apprehensions with Parlia-
ment—there is the risk and danger
that within 5 to 7 years, unless all
these wartime hutments are demo-
lished and permanent structures are
put up in their places, we will be in
an unhappy position. In spite of our
best efforts for shifting offices from
Delhi to other places—and I do not
want to refer {o that here though we
have succeeded in shifting some offices
from Delhi to other places and one
lakh of sq. ft. of office accommodation
has been released thereby—unless we
go in for a reasonably developed cons-
truction programme in Delhi, in a
period of 5 or 6 years, if we do not
exesute that programme, we will be
in a bad way. Government have
taken note of this. That is so far as
office accommodation is concerned. If
any hon, Member thinks that we are
wasting money by putting up two or
three multi-storeyed buildings, I ven-
ture to say that he is entirely mis-
taken. We are not wasting on these
buildings. As I said earlier....

Shri Mohan Swarup: The difficulty
is you are demolishing good build-

inga.
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Mr., Deputy-Speaker: Order, order.

Shri K. C. Reddy: The ratio of the
covered area to the plinth area is the
highest in any try. It is 60 to
66 per cent. We give importance to
the functional aspects of these rather
than to architectural or other aspects
of these buildings. We are keeping
all these things in view. I would say
in this connection that the amounts
spent by the C.P.W.D. on these multi-
storeyed buildings have been spent
well. A repr tative team presided
over by my colleague Mr. Patil has
made a report. They have said that
the buildings put up by the C.P.W.D.
are among the cheapest in the coun‘ry
compared to the other buildings in
the country.

So far as residential accommodation
is concerned, I do not want to go into
the details but I must refer to one
aspect which has been referred to by
several hon. Members. The charge
was that we were spending more
money to put up residential unitg for
people in the higher salary category
and not helping the lower category
people. Now, 28,000 tenements were
built since the First Plan up-to-date.
Out of 28,000, 22,760 are for officers
who are drawing salaries below
Rs, 250. The break-up of this 22,760
is as follows: 3,740 F type quarters
for officers drawing Rs.  150—250;
10,348 G type quarters for people
drawing Rs. §5—150 and 8,672 H type
quarters for class IV and work-charg-
ed staff.

Reference was made to the upgrad-
ing of the houses in certain areas.
Upgrading also was resorted to only
with a view to make money available
tn build more houses for the lower
category staff so that +he higher cate-
gory people were put in upgraded
houses which were previously of a

was expressed that because of the up-
prading, people had been called up to
Py higher rents. It is not so. In no
¢:e where a house has been upgrad-
ed and a person had been made to
shift, has the rent bill gone up. It
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was not done wih a view to earn
more money. It was done with a view
to give the higher salary category
people upgraded houses rather than
vuilding new houses for them, so that
the amount thus released could be
utilised for putting up structures for
the lower category of people. So, I
think it will not be just on the part
of any hon, Member to say that we
have ignored the needs of the lower
category people. There may be a
leeway to be made up and more houses
will have to be built. Our target of
satisfaction in Delhi is 80 per cent; in
other places, it is less. Reaching this
target of satisfaction depends upon
how much money we will be able to
provide in the Third Plan for the
construction programme—both office
and residential. I hope it will be
possible for the planners to provide
for the amount we have asked for
this purpose the Third Plan. When
it is done, it may be possible ‘for us
to meet half-way or a little more than
half-way the problem of accommoda-
tion.

Ome word about the D.G.S.D. Shri
Tanmamani referred to this department
and said that it should be a foreigm
exchange saving department. What he
meant was that we must indent more
and more indigenous goods. We have
to curtail our indenting for foreign
goods wherever we can. We have to
place orders on indigenous manufac-
turers or the Indian agents of foreign
manufacturers. That is the policy we
have adopted. We are doing all in
our power to pursue that policy to the
bitter end, if I may use that expres-
sion. I have figures with me but I
have no time to quote them. Some
figures have been given in the annual
report and some more are there which

I will be ready to place at the dis-.

posal of any hon. Member. The value
of imported ar‘icles, when compared
to the indigenous value, has come
down very appreciably. We give price
preference. We have a progress wing
in the department under which we
provide all the necessary facilities to
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the manufacturers to manufacture such
articles not hitherto manufactured in
the coun.ry. We have got various
committees on which several munis-
tries and departments are represented,
The main responsibility, the main duty
of these committees is to find out
which are the articles that are now
being impor.ed, which of them we
could manufacture ourselves, what
facilities have to be given to manu-
facture such articles and so on and so
forth. This is a programme which
we are steadily and resolutely followig
with good results, and I think in the
next two or three years—our indus-
trialisa.ion tempo is bound to go up
during the Third Five Year Plan—our
indu.trialisation will reach such a
degree, such a level that we will be
in a position to dispense with the
import of several articles which we
are now importing.

Some reference was made to sleepers
and some other railway requiremen's.
It was said that certain things were
not done. My attention was drawn to
a reference to this matter in the rcport
of the Public Accounts Commi tee
and also in the report of the Estimates
Committee—I think it was Shri Mohan
Swarup, again, who referred to it.
There is some misconception, some
misapprehension. I am sorry I have
not got the time to read out a note
which explains the position, but, by
and large, I would like to say by way
of conclusion, by way of a finding—I
am not giving the reason—that in this
matter the D.GS. & D, is not to
blame. They have carried ou! their
part, their obligatory duty in this con-
nection. Their inspection department
and other wings have carried out their
duties. If there has been any loss,
the loss has been only very slight, and
if any improvements in this mat'er
have got to be registered it should be
at the instance of the Ministry for
whom we are functioning as agents,
namely, the Railway Ministry or. in
some cases, the Defence Ministry.
Either the Railway Ministry or the
Defence Ministry who are our princi-
pals—the D.GS. & D, is only an
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agency—have to do it. If they want
to order articles of a special specifi-
cation, it is our duty to execute that
order. We are sometimes placed in
an embarrassing position. If the in-
dent has not been quite proper, if the
specifications prescribed are not to our
satisfaction, even then we have to
carry out that order. If some results
follow out of that, it is not merely the
responsibility of the D.G.S. & D., but
it is the collective responsibility of the
Government of India as a whole, in-
cluding the other ministries which
come into the picture.

Well, Sir, I have taken a lot of time.
As I said in the beginning, there are
several points to which I would have
liked to give a reply. I have got the
information ready with me. As I
indicated in the beginning itself, it is
my intention and it will be my en-
deavour to place a statement on the
Table of the House giving the fac‘ual
information and our reactions to all
the points that have been made by
various other hon. Members and to
which neither myself nor my colleague
has been able to refer. We will cover
all those points and place a statement
on the Table of the House in due
course ag early as possible.

CHAITRA 25, 1882 (SAKA)
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Sir, I am grateful fcr the patience
with which this honourable House hus
listened to my remarks. This Minis-
try has got the fullest co-operation
and, as I have said, this Ministry h-~s
got the goodwill of this House, and
hope we will continue to deserve that
goodwill in the future as well.

Mr. Deputy-Speaker: Am I requited
to put any cut motion separately to
the vote of the House?

Shri Tangamani: Sir, cut motion
No. 1,795 may be put separately.

Mr. Deputy-Speaker: The question
is:

‘“That the Demand under thu
head ‘Ministry of Works, Housing
Supply’ be reduced by Rs. 100.
(Failure to carry out recommen-
dations of the Advisory Com-
mittee on slum clearance)”
(1798)

Mr. Deputy-Speaker: 1 am sure
every hon. Member is in his own seat,
and remembers the working of the
apparatus. I would not take note of
any negligence in the proper usc of
the apparatus.

The Lok Sabha divided: Ayes 24;.
Noes 88.

Division No. 6] AYES
Assar, Shri Kar, Shri Prabhat
Banerjee, Shri S.M. Kodiyan, Shri
Beck, Shri Ignace Mashanty, Shri
Bhanja Deo, Shri Maijhi, ShriR. C.

Bhar uchs, Shri Naushir
Ghosal, Shri Aurobindo
Ghoso, Shri Bimal
Ghore, Shri Subiman

Alva, Shri Joachim
Arumugham, Shri S.R.
Barmaa, Shri

Basappa, Shri

Basumatari, Shri

Bhargava, Pandit Thakur Das
Bhasttacharys, Shri C. K.
Chanda, Shri Anil K.
Chaturvedi, Shri

Mohan Swarup, Shri
Mullick, Shri B. C.
Parvathi Krishnan, Shrim 1
Ram Garib, Shri

NOES

Choudhry, Shri C. L.
Dasappa, Shri

Desai, Shri Morarji
Dube, Shri Mulchand
Bacharan, Shri V.
Gandhi, ShriFeroz
Ganpati Ram, Shri
Ghosh, Shri M. K.

116:56 hrs.

Rao, Shri T. B. Vittal
Shastri, Shri Prakash Vir
Singh, Shri Braj Rsj
Singh, Shri Jaipal
Supakasr, Shri
‘Tangsmani, Shri
Verma, Shri Ram}ji
‘Warlor, Shri

Ghosh, ShriN. R.
Harvani, Shri Ansar
G. K. Jedhe, Stri
Jinschendran, Shri
Jyotishi, Pandit J. P.
Khawajs, Shri Jamal
Khedkar, Dr. G. B.
Krishas, Shri M. R.
Krishna Chandrs, Shri
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Lachhi Ram, Shri
L.llrl. Shri
1 9xmi Bei, Shrimati
Muiti, ShriN. B,
Maniyangaden, Shri-
Masuriya Din, Shri

Mathur, Shri Harish Chandra
‘Mehta, Shrimati Krishna
Melkote, Dr.

Miura, Shri B. D.
Misers, ShriR. R.
Munisamy, Shri N.R.
Marty, Shri M. S.
Nair, Shri C. K.

‘Nair, Shri Kuttikeishnen
Naldurgkar, Shri
Nallskoya, Shri
Nanjappa, Shri

N mam, Sari
Nehra, Shrimati Umu
palaniyandy,Shri
Patel, Shri N. N,
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Radha Raman, Shri
Ramaswamy, Shri K. S.
Rane, Shri
Rangareo, Shri
Rao, Shri Jaganatha
Rao, Shri Rameshwar
Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shri Rami
Sahu, Shri Rameshwar
b Devi, Sh
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Sinha, Shri Gajendra Prasad
Sinha, Shri Ssrangdhara
Sinha, Shri Satya Narayan
Sinha, Shri mati Tarkeshwari
Siva, Dr. Gangadbara
Somani, Shri
Subramenya Shri T.
Tantia, Shri Rameshwar
Tariq, Shri A. M.
Thomas, Shri A. M.

Shankar Deo, Shri

Shama, Shri D. G.
Shastri, Swami Ramanand
Shree Narayan Das, Shri
Siddananjsppa, Shri
Singh, Shri Babunath
Singh, Shri D. N.

Singh Shri M. N.

Singh, Shri Umrao

U Shri Shiva Datt
Vedakumari, Kumari M.
Venkatasubbaish, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishne
‘Wodeyar, Shri

The mction was negatived.
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Mr. Deputy-Speaker: I shall now

put all the other cut motions to the
vote of the House.

AU the cut motions were put and
negatived,

. Mr. Deputy-Speaker: The question

“That the respective sums not
exceeding the ts shown in
the fourth column of the order
papdr, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 81st day of
March, 1961, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 94 to 98 and 135 to
187 relating to the Ministry of
Works, Housing and Supply.”

The motion was adopted,

[The motions for Demands for

‘Grants which were adopted by Lok
.Sabha are reproduced below.—Ed.]

DEMAND No. 94—MINISTRY OF WORKS,
HOUSING AND SUPPLY

“That a sum not exceeding
Rs, 59,20,000 be granted to the
President to complete the sum

DreMANp No.

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1861, in respect
of ‘Ministry of Works, Housing
and Supply.’"”

Drmaxp No, 95—SuPPLIES

“That a sum not exceeding
Rs. 2,70,98,000 be granted to the
President to plete the sum
necessary io defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Supplies.’”

DeMmaND No. 96—OTtrER Crvi. WORKS

“That a sum not exceeding
Rs. 25,81,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Other Civil Works.””

97—STATIONERY AND
PrieTING

“That a sum not exceeding
Rs. 7,24,66,000 be granted to ‘he
President to complete the sum
necessary ito defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1861, in respect
of ‘Stationery and Printing.’"”

DeMAND No, 98—MISCELLANEOUs Dr-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF WORKS, HousiNg
AND SUPPLY.

“That a sum not exceeding
Rs. 1,45,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Works, Housing and Supply.’”

DemaND No, 135—DEeLHr  CaPITAL
OuTLAY
“That a sum not exceeding

Rs, 6,28,72,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Delhi Capital Outlay.’”

DEmAND No. 136—CaPiTAL OUTLAY ON
BUILDINGS

“That a sum not exceeding
Rs, 9,01,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Capital Outlay on Buildings.'"”

DemaND No. 137—OTHER CAPITAL OUT-
LAY OF THE MmisTRY OF WORKS,
HOUSING AND SUPPLY.

“That a sum not exceeding
Rs, 6,45,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Other Capital Outlay of the
Ministry of Works, Housing and
Supply.’”

196 (Ai) L.S.—8.
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for Grants

11876
16.32 hrs,
MINTSTRY OF FINANCE

Mr. Deputy-Speaker: The House
will now take up discussion and vot~
ing on Demands Nos. 21 to 85 and 111
to 117 relating to the Ministry of
Finance for which 8 hours have been
allotted.

73 cut motions have been tabled to
these Demands.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions.

Hon. Members are already aware of
the time-limit for speeches,

Demanp No. 21—MiNIsTRY oF FInANCE
Mr, Deputy-Speaker: Motion
moved:

“That a sum not exceeding
Rs. 1,53,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st. day of March, 1961, in
respect of ‘Ministry of Finance'.”

Demanp No, 22—CusTroms
Motion

Mr. Deputy-Speaker:
moved:

“That a sum not exceeding
Rs. 3,61,29,000 be granted to the
President to complete ‘the sum
neccssary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1861, in
respect of ‘Customs’.”

Demanp No, 23—UN1oN Excise DuTizs

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 8,10,37,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of c )
payment during the year ending payment during the year ending
the 31st day of March, 1961, in the 31st day of March, 1961, in
respect of ‘Union Excise Duties’” respect of ‘Audit’.”

DemAND No. 28—CURRENCY

necessary to defray the charges
which will come in course of

DemAND No. 24—Taxes oN Income

cLUDING CORPORATION TAx, ErC.
™ ’ Mr.  Deputy-Speaker: Motion

Mr. Deputy-Speaker: Motion moved:

moved: “That a sum not exceeding

“That a sum not exceeding
Rs, 5,46,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Taxes on Income in-

»

cluding Corporation Tax, etc’.
DemMAND No. 25—Oprum

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs, 48,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Opium’”

Demanp No. 26—Sramps

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 2,28,45,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in

respect of ‘Stamps’.

DeEmanp No. 27—Avprr

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 10,95,14,000 be granted to the
President to complete the sum

Rs. 3.32,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in

)’ »

respect of ‘Currency’.
DemaNDp No. 29—MiNT

Mr, Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 6,04,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 381st day of March, 1961, in
respect of ‘Mint’.”

DEMAND No.  30—TERRITORIAL  AND

PoLrTicAL PENSIONS

Mr. Deputy-Speaker: Moticn.

moved:

“That a sum not exceeding
Rs. 21,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Territorial and Politi-
cal Pensions’.”

Demanp No.  31—SUPERANNUATION

ALLOWANCES AND PENSIONS

Mr, Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 3,54,16,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in Mr,

respect of ‘Superannuation Allow- moved:

ione’
ances and Pensions’, “That a sum not exceeding

Rs. 35,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Pre-Partition Pay-
ments"."”

DeEMAND No. 35—PRE-PARTITION PaAv-
MENTS

Depaty-Speaker: Motion

DEmAND No. 32—MISCELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF FINANCE

Mr, Deputy-Speaker:
moved:

Motion

“That a sum not exceeding
Rs, 67,65,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of Mr.
payment durng the year ending moved:
the 31st day of March, 1961, in
respect of ‘Miscellaneous Depart- “That a sum not exceeding
ments and other Expenditure Rs. 12,23,000 be granted to the
under the Ministry of Finance'.” President to complete the sum

necessary to defray the charges
which will come in course of
DemaND No, 33—PrLanNNING CoMmis- payment during the year ending
SION the 31st day of March, 1861, mn
i respect of ‘Capital Outlay on
m:lvred Deputy-Speaker: India Security Press’.”

DemanDp No, 111—CaAriTAL OUTLAY ON
INDIA SECURITY PRESS

Deputy-Speaker: Motion

Motion

Demanp No, 112—CaprrAL OUTLAY ON
CuURRENCY AND COINAGE

“That a sum not exceeding
Rs, 2,32,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment durng the year ending
the 31st day of March, 1961, in “That a sum not exceeding
respect of ‘Planning Commission’,” Rs, 5,04,83,000 be granted to the

. President to complete the sum
necessary to defray thc charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay on

’

Currency and Coinage’,

Mr, Deputy-Speaker: Motion

moved:

DeMAND No, 34—MISCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS z

Mr, Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 14,80,000 be granted to the
President to complete the sum Mr.
necessary to defray the charges moved:
which will come in course of
payment during the year ending “That a sum not exceeding
the 31st day of March, 1961, in Rs. 9,31,000 be granted to the

DeEMAND No. 113—Caprrar OuTLAY ON
MinTs

Depaty-Speaker: Motion

respect of ‘Miscellaneous Adjust-
ments between the Union and

D

State Governments’.

President to complete the sum
necessary to defray the charges
which will come in course of
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payment during the vear ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay on
Mints’”

DemAND No. 114—CommuUTED VALUE
OF PENSIONS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 38,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Communted Value of
Pensions’.”

DeEmaAND No, 115—PAYMENTs OF RE-
TRENCHED PERSONNEL

Mr, Deputy-Speaker:
moved:

Motion

“That a sum not exceeding
Rs. 3,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Payments to Retrench-
ed Personnel’.”

DemAaND No. 116—OTHER CapitaL OUT-
LAY OF THE MINISTRY OF FINANCE

Mr. Deputy-Speaker: Motion

moved:

“That a sum not exceeding
Rs. 72,50,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Other Capital Outlay
of the Ministry of Finance'.”

APRIL 14, 1960
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DemAND No. 117—L0ANS AND ADVANCES
BY THE CENTRAL GOVERNMENT

Mr. Deputy-Speaker: Motion
moved:

“That a sum not exceeding
Rs. 168,43,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Loans and Advances
by the Central Government'.”

Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speuaker, Sir, the Ministry of
Finance is supposed to be the guar-
dian of the economic development of
our country. It has multifarious
functions and one of its most import-
ant functions on the eve of Third F've
Year Plan is to séc how best the
resources can be mobilised for the ful-
filment of the targets. During this
plan period, one of the most import-
ant thing is to see how the budget is
prepared, so that the demands which
are granted are properly utilised dur-
ing the year. But from the appropria-
tion accounts, we find every year that
out of the demands which are wvoted,
a good amount is surrendered on the
31st March, because the amount that
was voted could not be utilised dur-
ing the period for which it was grant-
ed. In a planned economy, I think
one of the most important things is to
see that both our revenue and our
expenditure are made accroding to
proper estimates and there I feel that
more efficiency is needed in preparing
the budget by the Finance Ministry.

Coming to the other part about the
mobilisation of the resources, so far
as foreign loans are concerned, I
will not deal at length that, because
it has already been dealt with during
the discussion on the budget. Only
one point that I want to draw the
attention of the House to is that when
we are getting the foreign loans, it is
necessary for us to see that we get the
foreign loans on proper and advant-
ageous conditions, We have been
given a booklet on external assistance,
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from which we find that the rate of
interest that we are paying varies
from 53 per cent, to 3} per cent. per
annum, There are also countries
where the rate of interest is only 24
or 2% per cent, Naturally, we are
thankful to all the countries which
are giving us adequate help for the
development of our economy. But at
the same time, we must in our own
interest see that the rate of interest
and other conditions are to our ad-
vantage.

The other day, the hon. Finance
Minister said, when Shri V. P. Nayar
pointed out certain differences be-
tween the loans granted by the USA
and other countries, that we should
remain grateful. I would say I am
thankful to all the countries, but it is
no’. simply with a view to us good
that the USA is granting us loan. So
far as the working of the Import and
Export Bank is concerned, 1 will give
you one instance. Section 9 of the
Import and Export Bank says:

“Since the begmmng the bank
has utilised its authonty to pro-
mote trade along lines that would
improve and strengthen the US
markets abroad.”

Bo, it is to strengthen the US market
abroad and it is not simply for help-
ing India’s economy that loans are
being granted by the USA. So the
question of gratefulness does not
arise. We are thankful to them but, at
the same time, we must see to it that
our interest is not hampered.

Mr. Deputy-Speaker: We are thank-
ful but not grateful.

Shri Prabhat Kar: Gratefulness 1
can understand if they have done it
with the spirit of benevolence and
there is no interest, so far as that
country is concerned about lending.
Here the main purpose is to streng-
then the U.S. markets abroad. I will
leave this point at that

CHAITRA 25, 1882 (SAKA)
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Then, so far as forcign private
capital is cooncerned, we know that
foreign capital is flowing into our
country. Compared with the rate of
return in the investment in the res-
pective home countries, the returns
for the foreign companies in India
are greater. That .is one of the main
reasons why foreign capital flows into
India. Now are we to granl them
, more ions, so that
the foreign capitalists in other coun-
tries bring their capltal here, exploit
the cheap labour of India and earn
profits and repatriate the profits to
their own countriet to strengthen
their country’'s economy? I think we
have not for gotten that it was said
in the olden days that it was not tKe
Viceroy sitting here who used to rule
India but it was ruled by the mer-
chants of Clive Street, the chambers
of commerce at London. Therefore,
it is in our own interest to see that
when we invite foreign capital they
do not play the same old part of ex-
ploiting shis country and send the
profit back to their own country for
their own interesy.

Foreign private investment in India
consists mostly of direct investment
rather than portfolio investment. A
direct investment enterprise is one
where non-residents have control over
the management and direction of the
company., Usually, this involves set-
ting up of a branch organisation in
India or a Rupee company with majo-
rity foreign participation in the share
capital. This is how they are invest-
ing money.

1f we see what exactly is their
position we will find that so far as
foreign capital is concerned and their
earning is concerned, as compared to
1947-48, it has gone up to Rs. 566.6
crores in 1057 from Rs. 247.56 crores.
During this period, Rs. 112'3 crores of
profit have been repatriated back to
their home country. From 195457
the profits retained in the business is
only Rs. 52.9 crores. Increase in
foreign capital between 1952 and 195%
is Rs. 157.28 crores out of which,
substracting the proftt retained of
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Rs. 52.9 crores about Rs. 103:3 crores
have been repatriated out of the coun-
try as a result of profit earned from
India. Without referring to the de-
tails, I only want to point out simply
this. The American Embassy News
Letter says:

“outlook for increased U.S.
trade and investment in India
during 1960 is favourable because
of various policies adopted recent-
ly by the Indian Government and
the quickening pace of India’s eco-
nomic development.”

What is that now policy? To grant
all possible concessions. That means
that while India maintains exchange
control over payment abroad, there
is hardly any restriction on the trans-
fer of income earncd on the invest-
ment of non-residents. Notwithstand-
ing a difficult foreign exchange posi-
tion necessitating severe restrictions on
imports into the country as well as
on other payments, facilities for re-
mittances abroad or profits, dividends
and intcrest earned by foreign inves-
tors continue to be available without
hindrance. Repatriation of the profit
and also of the capital is granted.
Therefore, they find today more and
more congenial market for the foreign
investors knowing fully well their role
in the past. I simply want the Finance
Minister to take a note of it. The
foreign investment gets higher return
than what the Indian companies get.
How it is happening, I do not know.
Foreign companies are mainly concen-
trated in petroleum, plantation, cigar-
rett~. tobacco, etc., while the public
limited Indian companies are concen-
trated in big industries. Foreign com-
panies have go their own interests,
they invest money and earn profits
which they send back to their coun-
tries. Now, this is what I feel. It is
a matter of our concern and I hope
the Finance Ministry will try to
change this policy.

™e next point is aboyt the collec-
tion of revenues—mobilisation of the
resources for the Plan. So far as the
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tax outstanding is concerned, in 1958-
59 the amount is Rs. 271.60 crores out
of which a sum of Rs. 81.01 is for one
year, a sum of Rs. 35'65 is for two
years and a sum of Rs. 154-94 is for
more than two years. In reply to
Unstarred Question No, 312 dated 10th
August 1959, the Finance Minister said
that the effective arrears were
Rs. 174:73 crores. I do not know the
meaning of the words ‘effective ar-
rears’. It is an adjective which has
been used by the Finance Minisctr.
Docs it mean that out of a sum of
Rs. 271 crores there is a possibility of
recovering Rs. 174 crores and the rest
is considered to be an arrear which
shall never b ecollected or cannot be
collected? Now, this particular word
is a significant word and the Finance
Minister does not use the word with-
out ts meanng.

During this period there was the
Direct Taxation Enquiry Committee.
They have made certain observations
and they have also given certain sug-
gestions. I understand the Govern-
ment is looking into these suggestions.
But I would like to draw the attention
of the hon. Minister to the way the
Department is functioning. There is
no likelihood of really collecting the
amount. If you look to the Report it-
self, you will find that out of 11,31,553
income-tax assessments only 4,52,335
assessments were completed from 1st
April, 1959 to 30th September, 1959.
Out of about 11 lakh assessments only
4 lakh assessments could be completed.
Now, what is the number of Appellate
Assistant Commissi s working dur-’
ing this period? The number of Ap-
pellate Assistant Commissioners dur-
ing the year 1958-59 was against 90 in
1957-58. The fall in disposal of
appeals was due to the smaller num-
ber of Appellate Assistant Commis-
sioners. Now, the assessments are
pending, the appeals are pending and
so far as the collection of the already
assessed amount is concerned, that is
also pending. This is the picture of
the tax-collecting machinery which is
supposed to collect revenues which we
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legitimately can claim and which we
can legitimately expect.

During this period when we are
having this Rs. 271 crores as outstand-
ing, inflircct taxation has gone up.
‘There is no effort to collect arrears of
tax but imposition of tax on commo-
dities is being done every day. If you
look into the percentage, you will find
that in the year 1949-50 direct taxation
was Rs. 11537 crores and indirect
tion was Rs. 19616 crores. In 1958-
59 direct taxation was Rs. 162-14
crores and indirect taxation was
Rs, 483-91 crores. In 1960-61 Budget
it is Rs. 196°74 crores direct and
Rs. 53102 crores indirect, that is, 27
per cent direct and 73 per cent in-
direct. Instead of putting a heavy
burden on the common people collec-
tion of direct taxation which has al-
ready been assessed has not been
made, No effort has been made. Let
the recommendation that has been
made by the Direct Taxation Enquiry
Committee be implemented as early
as possible, (3

So far as foreign exchange control
is concerned, in reply to Unstarred
Question-No. 1956 on the 22nd Decem-
ber, 1859, it was said that foreign ex-
change sanctioned during each of the
last three years for the travel of the
following categories of persons, that
is, officials, businessmen and students
was Rs. 87 lakhs in 1957 and Rs. 96 55
lakhs in 1959 (January to September)
for businessmen; Rs. 310 lakhs in 1937
and Rs. 311'84 lakhs in 1959 for stu-
dents and for others (excluding official
travel, business and education) it was
Rs. 265 lakhs in 1857 and Rs. 20882
in 1959. This others, I do not know
whom they include and whether they
include all the emissaries of the Dalai
Lama who go round to plead for the
case of the Dalai Lama abroad because
Rs. 29882 lakhs, that is, Rs. 3 crores
have been sanctioned for others (ex-
cluding official travel, business and
education).

As I have already pointed out, so
far as the restriction on the export
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of the profits of the foreign companies
is concerned nothing is being done. It
is necessary when we are so hard-
pressed for exchange, when we do
not allow even students to go abroad
to have higher education in different
sciences and acquire other technical
knowledge, that we should be wmore
and more restrictive in granting this
type of foreign exchange for the travel
of persons who have got no other
things to do which are necessary for
the improvement of the knowledge or
the working of the country’s needs.

So far as the rising trend of prices
is concerned, it has already been
admitted by the hon. Finance Minister
also that there is a rising trend. I
can tell you exactly what the position
is so far as the cost of living index
is concerned. In the first six months
of 1956 the avermge was 101.2 with
1949 as the base and for the latter
six months it was 108.7; for the first
six months of 1957 it was 108.5 and
for the next six months it was 113.2;
for the first half of 1858 it was 111.8
and for the second half of 1958 it
was 120.7 and for the first half of 1959
it was 118.3 and for the latter half it
was 125. So, you will find that the
average of the second half of the
previous year is almost the average
of the first half of the next year.
Now, the average for the gecond half
of 1959 is 125, therefore the average
for the first half of 1960 wii! auto-
matically be, as from the trena we
can see, 124 or 123 and the average
for the second half of 1960 will be
131. From 1956 when it was 101, it
will come to 131 in 1960. I should
say there has been no positive cffort
made by the Ministry to check the
rising trend of prices,

17 hrs.

On the 11th March the Reserve
Bank of India has come out with an
announcement that it is imposing
restrictions on bank credits. We have’
been all the time pointing out that it
is necessary to nationalise the banks
in order to check the rising trend of’
prices and to effectively control all
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the credit. For that, it was necessary
that the banks should be nationalised.
All the time, we were being told that
that was not necessary. But, on the
11th March, 1960, acknowledging that
all the efforts of the Reserve Bank
have not met with success, they have
come out with restrictions saying that
the minimum reserve ratio with the
Reserve Bank shall be increased by
25 per cent, and that there will be a
ceiling on the clean advance, prohibi-
tion of a direct financing on the badla
transaction and also the prescribing
of a minimum of 50 per cent margin
in respect ot loan against equity
shares. The first two steps are sup-
posed to be meant for checking the
inflationary trends. But they are not
going ‘to do that. For, let us take for
instance, the placing of a ceiling on
clean advances. It has been said that
that will be on the average of the
last year. While in January, 1959; it
was Rs. 41.9 crores in respect of clean
mdvance, in January, 1960, it was
Rs. 22.88 crores. That means, that
until it comes to Rs. 41 crores, in
respect of the clean advance drawn,
there will be no restriction imposed.

Again, the minimum reserve ratio
to be increased is also on the new
deposits. Already, as a result of the
advances by the banks against the
speculative ventures, the trend of the
prices is going up, and there has not
been any effective measure taken up
till now to check that.

So far as the Finance Ministry are
concerned, I know that they will
reply that all the efforts have been
made. But I have given you the
official figures to show that from 101
the index has gone up to 125 at the
end of 1959, and according to the
trends, you can see that by the end
of 1960 it is likely to go up to 131.
If this be the trend as a result of
the efforts of the Finance Minister,
you can very well understand which
way it is going.

Coming to the investment policy of
the LIC., I would only point out
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that so far as the investment is con-
cerned, it is still on the stock ex-
change; the emphasis is on the stock
exchange. The corporation’s total
investment on 31st December, 1958
were Rs. 420° 40 crores, which includes
investment in stock exchange securi-
ties to the extent of Rs. 368.93 crores.
So, out of Rs. 42040 crores, the stock
exchange investment is Rs. 368-93
crores; while 78'1 per cent was in
the public sector, 21'9 per cent was
in the private sector.

The hon. Minister finds that it is
necessary to keep up the buoyancy of
the stock exchange. But how it is
going to help the fulfilment of the
Plan targets, I do not know. But, so
far as the dealing in the stock
exchange is concerned, we have
known exactly what it has resulted
in. So much of investment through
stock exchange should be cautioned.
Already, on the investment policy, a
controversy has been raised. That
should be gone into, so that we may
not again create a situation like the
one that occurred at the time of the
Mundhra deal.

So far as the life insurance busi-
ness ig concerned, it has gone up, but
we would like to know the real
increase, because there is a charge
on the figures, that although there
has been an increase, yet there is also
an increase in the ratio of the paid-
up policies, since the old policies are
being paid-up and new policies are
being taken. We would like to have
the figure in regard to the paid-up
policies, so as to know exactly how
much progress the life insurance
business has shown, because it is
being said that in order to show an
increase in the business, all these new
policies have been brought in, while
actually the old policies are being
paid-up. If that is so, then this
increase in the business will not
mean much. We want that there
ghould be increase in business, but
there should be increase in the real
business.
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Coming to the employees of the
LIC., I would say that I am thankful
to the L.IC. authorities, that so far
as the bonus issue is concerned, the
dispute has been settleq amicably.
And I know that so far as Govern-
ment are concerned, they also played
their part.

In hope that in the same way as
the bonus dispute was settled, regard-
ing the dispute about the scales of
pay about which there is an interim
agr t, a final agr t will be
arrived at by sitting across the table.
Also, so far as the demands of the
fleld workers are concerned, these
have been hanging fire for a long
time. I hape the same spirit will
prevail here and that the dispute will
be settled.

I have already referred to the
Finance Ministry’s work in respect of
general insurance. General insurance
is one of our indirect foreign exchange
earners. But there has been so much
of closure of general insurance busi-
ness. I do not know why thé Finance
Ministry has not taken serious note
of this situation. It is not only the
smal] companies which are closing.
Many of the big concerns also are
winding up their branches or offices.

Now, I know that so far as the
Finance Minister is concerned, he does
not like the word ‘nationalisation’. If
I say that the only way out will be
to nationalise general insurance, he
will not agree. But T would like to
tell him that we do not get the report
of the working of general insurance.
We got the report for 1957 by the
end of 1959. We do not know when
the report for 1958 will come. The
same is the case with the report for
1959.

The Minister of Finance (Shri
Morarji Desai): May I correct the
hon. Member? I do not dislike the
word ‘nationalisation’. He has dis-
likes for several other things, I do
not dislike anything.
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Shri T. B. Vittal Rao: Except
nationalisation.

Shri Prabhat Kar: So far as the
Finance Minister is concerned, his
views are already known to the
House, He has already said that he
is against nationalisation, whether it
is of any industry or other things.
So far as general insurance is con-
cerned, I think he has already made
it clear that he is against its national-
isation.

Shri Morarji Desal: I am against
nationalisation of certain things, not
everything,

Shri Prabhat Kar: As regards gen-
eral insurance, I was requesting the
hon. Minister to please give us a
report of the working of the com-
panies. We have got the report for
1957 only by the end of 1959—after
two years. When al] these things are
happening, I think it is necessary that
the report should be published
regularly and in time so that the
public may know about the working
of general insurance. 1In view of the
increase in our exports, there wil] be
more and more general insurance
business. So the working of general
insurance is becoming more and more
important in view of our increased
trade. So I would request the hon.
Minister to see that the reports are
published regularly just after the
close of the year.

Now I come to another point. This
is about the Institute of Public
Administration, Delhi. There wag a
half-hour discussion on this the other
day. There is also a cut motion
regarding this tabled by Shri Tanga-
mani. I do not want to go into
details. But I want to ask why there
should be a grant of another Rs. 10
lakhs to the Institute during 1860-
1961, when it is not affiliated to any
University and the work done is
pretty: little. I submit it is unjusti-
fled and not right to grant Rs. 10.
lakhs again to this Institute.
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Before I conclude, I want to refer
.to revenue collection. So far as this
is concerned, there are amounts still
.outstanding. Unless there is a proper
reorganisation of the department, it
is very difficult to clear up the out-
standings. There are various com-
plaints about the working of the
department. = There are also com-
plaints to the effect that there is a
network of officers who really do not
want to work in a manner which will
facilitate efficient collection. The
next point is regarding prosecutions.
I want to ask why up till now no
prosecution has been launched against
those persons who have not paid the
amounts due from them under the
Income-tax Act. No prosecution has
been launched up till now. That also
should be taken into consideration in
view of the fact that the amount which
is due is very heavy. Even if we take
the effective arrears, Rs. 174 crores,
it is not an ordinary sum. Leaving
aside the Rs. 271 crores according to
the figures given, if thig effective
arrears of Rs. 174 crores is collected,
that would, to some extent give
relieve to the common people from
-whom taxes are collected. I would
suggest that to collect this amount
the organisation should be organised
in such a manner that effective steps
-are taken against such persons who
have not paid income-tax.

¢ Shri Bimal Ghose (Barrackpore):
‘Sir, the ramifications of the Finance
Ministry are so vast and the techni-
calities of the Ministry are so wide
and varied that it is difficult within
the time allotted to do full justice to
its activities, Therefore, I will con-
fine my observations to three or four
points only.

A controversy has been raging for
some time about the investments of
the LIC. to which a reference was
made by my friend, Shri Prabhat
‘Kar, also. An hon. Member of the
other House made extensive refer-
ences to this mattér and the Finance
‘Minister had stated that it was not
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fair that he should make comments
after knowing only one side of the
case. T agree with him and, I, there-
fore, suggest that the other side of
the case should also be made avail-
able to us. When the demand was
made, the Finance Minister said that
Government cannot be called upon
to lay on the Table documents merely
because anybody levels a charge.

Now, I beg to tell him that Shri
Subbiah is not just anybody. He was
a member of the Investment Com-
mittee; and I am sure he was put
there because it was felt that he had
certain qualifications. = And, Shri
Subbiah had made charges which ran
into 120 or 124 pages.

Shri Morarji Desal: 164.

Shri Bimal Ghose: I stand correct-
ed. And the reply was of 200 and
odd pages.

Shri Morarji Desal: 214

Shri Bimal Ghose: I would request
the hon. Finance Minister to place
these documents either on the Table
of the House or in the Library so
that Members who may be interested
may read and come Yo a correct con-
clusion. I do not say that Shri
Subbiah is right. But he has raised
certain doubts and suspicions. There-
fore, it is necessary that the L.I.C.
should so function that no doubts can
be cast upon its activities,

Now, while on the L.I.C. invest-
ments. I would like to 5.y some-
thing about mortgages. Mortgages
are permitted under section 27A of
the Insurance Act and they have also
been accepted in principle by the
L.IC. But, in actual practice, mort-
gages are not being given nowadays
because I am told—I do not know if
it is true—that already the portfolio
of mortgages is quite large, they
were taken over from the then exist-
ing insurance companies. Even if
that is so, mortgages are a very sound
investment. Therefore, there is no
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reason why they should not be
allowed, particularly, when the
middle class people depend upon the
insurance company loans for building
houses.

I know from my experience in
Calcutta that many people are in
great difficulty because the old
insurance companies are not there
now and the L.I.C. has a monopoly
and it does not provide funds for con-
structing houses. Mortgages are a
sound investment. If there had been
some bad investments, they must have
been very few because, I am sure, by
and large only 50 per cent used to
be advanced. Therefore, they cannot
be very bad investments. I would
request the Finance Minister to look
into this question and to advice the
LIC. to allow loans against mort-
gages even though there may be a
large portfolio of mortgages already.

In the 1958 report of the LIC.
there is mention about the Mundhra
shares, shares which were spurious.
1t is said that the shares of Richard-
son and Cruddas and Oslar and 9,000
shares of the B.I.C. were not yet
verified and L.I.C. was not yet sure
as to whether they were spurious or
genuine, This was the position up to
December, 1958. I should like to
know what is the up-to-date position.
We do not know what is happening
since then, as no reports have come.

One criticism levelled against the
LIC. investment policy is that too
much of its investments are concen-
trated in the Bombay region and the
Finance Minister has explained it by
saying that Bombay is the most
important financial centre. 1 would
concede that but even so, as it is our
policy that investments should be
spread out all over the country, 1
would request him to see that more
and more funds are made available
to other centres also. I would also
like him to consider this suggestion—
it might sound rather not practical, I
do not know—that we made when the
LIC. was set up: instead of one,
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there may be five or six corporations.
One advantage would be that there
would be more competition. Second-
ly, the investments could be more
speard out because each corporation
will be making investments in its
own region primarily. T would like
him to examine the proposal. In this
connection, I would also mention that
Bombay has a concentration of finan-
cial and economic activities. It is not
good for the country. It appears that
al]l the head offices of the financial
institutions—Reserve  Bank, State
Bank, LIC., Industrial Credit and
Investment Corporation which of
course is not a wholly Government
institution are concentrated in Bom-
bay. Tt is not a good policy that so
many financial institutions should be
concentrated in Bombay city. As it
is the policy of the Government not
to encourage concentration of econo-
mic or financial activities, I would ask
him to consider whether he could not
disperse some of the head offices and
take them to some other centres. (An
Hon. Member: Calcutta?) I do not
say Calcutta, although I come from
Calcutta and Calcutta has a claim.
He may bring the LI.C. to Delhi.
That also would to a certain extent
relieve the situation and it would
weaken the tendency towards con-
centration.

I would like to say something about
our financial institutions, So far as
the commercial bank; go, after the
Banking Companies Act was enacted,
certain powers were vested in the
Reserve Bank and the stabili'y and
soundness of the banking organisa-
tions have improved. But even so,
there are bank failures even today.
The 1958 report of the Reserve Bank
“Trend and progress—Banking in
India” shows the progress of banks
that 15 banks have failed, including
one scheduled bank. I have a sugges-
tion which I would ask the hon.
Minister to consider. Is it not possible
to set up an institution like the
Deposit Insurance Corporation in this
country to ensure banking deposits up
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to a certain amount? It exists in
America and it has given very good
results. It has this advantage that it
allays the fears of the depositors and
also puts the banking companies on a
sound basis. They have not to think
about the runs that may be made upon
them because deposits, up to a certam
amount, say $5,000 in our case it may
be about Rs. 5,000 or Rs. 10,000—of
individual depositors may be insured.
That means that small men would
not suffer cven if a bank fails. I
would ask him to consider whether
such an institution could be set up
in this country. Of course there are
advantages and disadvantages. I do
not want to go into the advantages
or disadvantages because they can be
studied in any text-book on American
banking. 1 believe the advantages
are more than the disadvantages. So
far as the industrial finance is con-
cerned, I should like to plead with
him about the case of the small
people or the small industries, The
small industries are today probably
serviced by the State Financial Cor-
porations. The Industrial Finance
Corporation, I think, is for the bigger
people, In this connection, there are
certain handicaps. As has been said
in the Radcliff Report, ‘it is implicit
in the situation of a rapidly growing
small firm that it cannot offer
altogether adequate security for the
loan capital that it wants and cannot
afford to borrow without some assur-
ance that it will not be asked to make
early repayment’.

Now, Sir, I have two suggestions in
this connection. One is that the limit
of the State financial corporations, the
limit of loans granted, may be
increased from Rs. 10 lakhs to Rs. 20
lakhs or Rs. 25 lakhs. Secondly, the
margin that is now demanded, name-
ly, 50 per cent, may be reduced to
40 per cent or 85 per cent. If that
is done, then the smaller industries
would get some relief.

There is another suggestion that I
would like to make and I would like
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him to consider, and that is whether
an institution which has been suggest-
ed in the Radclife Committee's
Report, namely, an Industrial Guaran-
tee Corporation can be envisaged in
this country. The idea of the Indus-
trial Guarantee Corporation js this,
that it will to a certain extent
guarantee the risks involved in lend-
ing money to small industries or to
small people. The Corporation will
not lend money directly either to the
industry or to the banks, commercial
banks, but it will merely guarantee
the loans made by the commercial
banks to a certain extent. because if
certain losses are guaranteed the com-
mercial banks may be encouraged to
give loans more readily to the
smaller men and smaller industries.
I would like the Finance Minister to:
consider whether something on that
line can be set up in this country,
because it appears on the face of it
to have certain advantages. ot
course, it requires further examina-
tion in the context of our conditions,
but I believe that on an examination
it will not be found to be an impossi-
ble or an unpractical proposition.

While on this subject, I would like
to make a brie? reference to the
R.F.A.—Rehabilitation Finance Ad-
ministration. What has happened to
this? What is the relation between
the RIC. and the RFA.? Is the
R.F.A. being gradually wound up?

Shri Morarji Desai: Yes.

Shri Bimal Ghose: Why? Is it
because of a competition between the
Rehabilitation Ministry and the
Finance Ministry?

Shri Morarji Desai: No, no; the
occasion does not remain now.

Shri Bimal Ghose: The R.F.A. was
doing a good job. The Rehabilitation
Industries Corporation is also doing
that job although on a larger scale.
RIC or the work of RIC could have
been given to RFA. What I
find it, in Calcutta many of the em-
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ployees of RFA are being retrenched
or dismissed whereas the .RIC is
going on recruiting people. The RIC
there is purchasing furnitures where-
as the RFA is selling its furnitures.
‘This seems to be not a very reasonable
thing to do.

The third point I want to speak

about is in regard to the Indo-
Pakistan financial problems. There
as many migrants who have come

from East Pakistan and West Pakis-
tan. About West Pakistan T do not
know so much, but many have come
from East Pakistan to India. They
do not get their provident fund money
or pensions. They had their invest-
menty in post offices either in the
postal savings banks or in postal
insurance policies. They are not get-
ting that money. It is not fair to say
to these people, particularly those
‘who have deposited money in postal
savings bank or who have taken out
postal insurance policies,—because
they are very small men—that
‘because we have not come to an
arrangement with the Pakiatsn Gov-
ernment we cannot pay them. I
think the Government of India should
take up the responsibility of paying
these small people and then settle it
with Pakistan. What have these poor
people to do? They had invested
their money at a time when Pakistan
was within India. The present
Minister who should also share res-
ponsibility for the partition of the
country should bear the responsibility
for that also. They did not knew,
when they had taken out postal
insurance policies with the old Indian
Government, that at some time in the
future the country would be parti-
tioned and their savings would be
jeopardised. Therefore, it is very
hard on them. You will realise it, Sir,
coming from West Pakistan. I am
pleading for the smaller men. Their
savings are now lost to them. They
have responsibilities. They find
themselves in a very difficult posi-
tion. 1 wish the Finance Minister
would do something about it. Either
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let him come to an agreement with
Pakistan if he can—I have no objec-
tion—or, if he cannot. he must help
these people in some way.

I find that the Economic Division
in the Ministry of Finance prepares
much good material. I wish that the
hon. Minister would make those
materials available to us or at least
to such of us as may want to have
them. 1 find at page 46 of the annual
report of the Ministry the following
—1 was particularly interested in it:

“The Section on Economic
Intelligence and Reports prepares
a moataly survey of major deve-
lopments In economic conditions
and policy in foreign countries.
The Section also prepares ana
circulates to the Cabinet and to
other Ministries a weekly review
of important economic develop-
ments in the country. The Sec-
tion prepares weekly digests of
the more important material
appearing, in Indian and foreign
periodicals on economic and finan-
cial matters”.

These are materials which would be
very helpful to us if we can get hold
of them. 1 do not think they are very
secret documents. If they are secret
documents, of course, they will not
be given, but if they are not secret,
I would request the hon. Minister to
consider my suggestions that he may
circulate those documents to all Mem-
bers. If that is not possible, at least,
they may be given to such Members
as may notify to him of their interest
in having those papers.

Shri N, R. Muniswamy (Vellore):
Mr. Deputy-Speaker, Sir, at the
outset, I wish to congratulate the
Finance Minister for the pains he has
taken in having ccrtain details work-
ed out for presenting this budget over
a number of volumes, but at the same
time, I would respectfully state here
that the details which he has given
are distributed over severa] volumes
and it is difficult to trace or scrutinise
a particular item and find the logic
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behind it. I am sure many of the
hon. Members would be in the same
predicament as 1 am if not perhaps
in a more difficult position. All" the
same, 1 expect that the Finance
Minister will give information in a
very intelligent way so that each one
of us can understand the position
while giving our thought to any partl-
cular item and granting the particular
demands.

This Ministry should set an example
to other Ministries also while prepar-
ing the budget. I have got certain
doubts and 1 should like to have a
clarification from the Finance Minis-
ter. The first thing is with regard to
the pattern of the budget. The lump
sum provisions that are made in the
budget and the demands relating to
them are being split up into differ-
ent ways—two different ways—and
with such information as are not
necessary at the time of passing the
budget. These are certain features
which I find in the budget and which
I am not able to make out and under-
stand the reasons behind them.

I shall place some of those aspects
before the House. For instance, in
Demand No. 21, there is a provision
of Rs. 9,400 for “anticipated promo-
tions” under A2—Defence Division.
Again, in Demand No. 32, at page
213, against “Miscellaneous Expendi-
ture and other expenditure”, there is
a provision of Rs. 44,50,000 against
B7—Repayment of capital expendtiure
on grants for development to States.
In the details, at page 220, we again
read the same thing which, word for
word, has been repeated.

Again, in Demand No. 117—Loans
and Advances by Central Government
—at page 312, there is a lump sum
provision of Rs. 38,50,00,000. There
is . another item styled Purchase - of
Gold in Demand No. 112—Capital
Outlay on Currency and Coinage at
page 284. There, it is stated as
follows: Purchase of gold:
Rs. 2,79,12,000. But, on page 232,
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again, under Demand No. 32—Mis-
cellaneous Departments and other
expenditure, there is a provision of
Rs. 3,23,78,000, towards payment to
the Government of Mysore for acquisi-
tion of gold. Apparently, both these
items relate to the purchase of gold
from the Mysore Government. If so,
it is not clear why they should not be
clubbed together and why they
should be split up into two
and shown- at two different places.
As you are aware, the P.A.C. of which
1 was a member sometime back, has
been very critical with regard to lump
sum provisions for any service. The
Ministry may come and say that it
will not be repeated next time. But
the situation continues to be the same:
without any change. This is not a
happy feature. In regard to the lump
sum provision of Rs. 44,50,000 in
Demand No. 32 referred to by me, I
am not able to understand the purpose
of this nor is it clear for which State
or States it is intended, nor could I
find any explanation for it in any of
the other documents which have been
circulated. There are so many docu-
ments circulated in support of the
budget for Members of Parliament to
read and come prepared to pass these
demands, but unfortunately we are
not able to trace any one particular
item to a logical conclusion.

17.31 hrs.
[MR. SPEAKER in the Chair]

I come to the pattern of the
demands. If you look at Demand
No. 32, there are a number of items
providing large sums as grants to the
States. There is also a separate
demand “Grants-in-aid to States” on
page 277, which is for about
Rs. 51,65,00,000. When we are deal-
ing with grants to States, why not
all the jtems be included in one single
demand, so that Parliament will be
in a position to exercise its mind as
regards the total amount while voting
any demand? A statement also is
attached along with the budget papers:
giving details as to how much amount
has been given to the various States,
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but still I do not understand the logic
behind it and the purpose of splitting
it up in two different ways under two

different demands, instead of putting
all these items in one demand.

I am also not happy about the
way the demand is drawn up.
Throughout, there is one item ‘as
regards the compsosition of the
officers. Various details. are given—
pay of efficers, pay of establishment,
honororia, allowances and various
other charges are given seriatim page
after page. Of course, these details
are quite essential for the purpose of

accounting and departmental control, -

but on earth, I do not understand,
should Members of Parliament be
aware of all these things at the time
of passing the demands? I find it is
being repeated over a number of
years. I can well understand if this
space is saved and fuller particulars
are given with regard to new services
and new establishments. So, this
should be considered by the hon.
Finance Minister whether he could
not introduce such a change for the
benefit of all. I cited these instances
to show that there is scope for
improving the technique of presenta-
tion of Budget.

A provision of Rs. 10 lakhs has been
included in the next year for the
erection of a security paper mill—
Demand No. 112, page 284, under item
A-4. From the explanatory note
given at page 69, it appears the total
outlay on this mill would be of the
order of Rs. 2.5 crores. So, a provi-
sion of Rs. 2.6 crores has been set
apart for the installation of this secu-
rity paper mill. I may be permitted
to read this portion which says:

“It has been decided to set up
the Security Paper Mill as a
departmental under taking to
manufacture currency and bank
note paper which at present is
being imported. A provision of
Rs. 2'5 crores exist in the Second
Five Year Plan for this pux:pgse.
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the mills. It is now estimated that

a sum of Rs, 3 lakhs would be
required this year and Rs. 10 lakhs
next year for the preliminary
expenses in this connection.”

We ‘are all aware that recently the
Public Accounts Committee in their
25th Report have stated that at one-
stage the Finance Ministry was exer-
cised over the question of utilising the
pilotplant in the Dehra Dun Forest
Research  Institute. After great
consideration and deliberation it was
decided to drop it and the lost all
interest in the scheme, because the
plant could not be transferred or
shifted from Dehra Dun to Nasik.
Now if we are going to instal]l a plant
with an outlay of Rs.2'5 crores, Gov-
ernment have to give fuller thought
over this and see whether the existing
plant could not be used. This is a
note of warning which I want to give
now.

In the same volume it is stated that.
at a very great cost a silver
refinery plant was installed for
the purpose of extracting silver
from the quaternary allow coins
with a view to pay silver to the-
United States of America, because we
got silver from them under the Lend-
Leasc Agreement. But before the
plant started operating the silver had
been repaid. Now, if we put this
plant into operation, it will not be-
useful for more than five vears. It
is reported that after the expiry of
five years this silver refinery plant
will be converted into copper refinery
plant. While converting this plant
from silver refinery plant to copper
refinery plant we have to invest some
more money. Now, after the conver-
sion of this plant how economically it
will work is not certain and it is
quite likely that they may come up
with a further scheme and they may
ask for a grant for that. All the
same, even this silver refinery plant
is not working according to the
Schedul I will read from the

The current year’s budget
a provision of Rs. 10,000 towards
the cost of acquiring the site for

Report of the Ministry of Finance
itsclf to prove that. It says:
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“The Silver Refinery referred
to in last year's report has been
producing silver although at a
reduced rate because of some
mechanical defects in the cruci-
bles in the melting department.
The question of installing a better
type of crucible together with an
earth leakage protective device in
order to step up the rate of pro-
duction is being pursued.”

"So, I am giving this note of warning.
We should see whether the existing
plant could not be utilized for this
purpose. We should have in these
matters not a short-term view but a
long-term view as regards the utilisa-
tion of these plants. Otherwise, there
is no point in pressing this aspect,
because at one stage it was thought
it was no use taking this plant to
Nasik. Therefore, I want the hon.
Minister to kindly look into this.

Shri Bimal Ghose: I want to point
out one thing. Today happens to be
our New Year's day. So, we should
not be asked to sit until 7 o’clock.

Mr. Speaker: I will permit all
Bengali Members to go.

An Hon. Member: What about
quorum?

Mr. Speaker: There is no quorum
already.

Shri Bimal Ghose: Shri Bhatta-
charya would be able to explain the
importance of this day better. I think.

Mr, Speaker: It does not matter.

“ga~yy wAitor fahfad e qwr:”

By doing our duty we will live
hundred years.

Shri Bimal Ghose: Let it be up to
8 o'clock.

Mr. Speaker: Already we are far
behind. Every day we encroach on
the time of the next item. At this
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rate, we require not 24 hours but 26
hours. Let us sit for some more time.
The hon. Member can celebrate his
New Year's day here.

Shri T. B. Vittal Rao: Let us sit
only till 6 o'clock.

Mr. Speaker: No, 7 o'clock. Let the
hon. Member continue his speech.

Shri Bimal Ghose: I am sorry. I
thought the hon. Member had con-
cluded his speech.

Mr. Speaker: There is only one
minute more for the hon. Member.

Shri N. R. Muniswamy: Sir, I want
a few minutes more. I am coming to
a close.

Now, I come back to Annexure XVII
contained in the Explanatory Memo-
randum on the Budget of the Central
Government. This is a statement
showing the Guarantees given by the
Central Government and outstanding
as. on 31st December, 1959. In this
Annexure there are as many as 45
items. There is column 9 which reads:
Whether any securities are pledged to
Government as a set off against the
guarantce. Now, I find that barring
two items the remark against the
items in this column is ‘No’. In my
opinion it is a rather scrious matter
which the Finance Minister should
take note of. We give guarantees to
several industrial units both in the
private and the public sectors but
against large sums of money no secu-
rities have been pledged to the Gov-
ernment. This has to be considered
very carefully. According to Article
292 of the Constitution, limits on
borrowing powers and giving guaran-
tees by the Government are to be
fixed by Parliament from time to time
by law.

This aspect of the matter was raised
by Shri A, C. Guha sometime back,
but the Finance Minister in his
wisdom did not agree with it and
gave some reasons and he never
brought forward any Bill for that.
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Shri Morarji Desai: It is not the
wisdom only of the Finance Minister.
It is the wisdom of the Government.

Shri N. R. Muniswamy: I would
say it is the wisdom of the entire
Parliament. When I say ‘in the
wisdom of the Finance Minister’, that
does not necessarily mean individual
wisdom. It means wisdom of the
Government. That is what I meant.
So, perhaps the hon. the Finance
Minister or the Government may con-
sider this matter of pledging securi-
ties to the Government. In my opinion
it is an important matter. It seems
there is no proper rule or proper
procedure for that. I feel some
principles should be laid down here.
There is one thing more. All our
borrowings as well as the guarantees
have to come from the Consolidated
Fund of India. The Consolidated
Fund of India is something like hypo-
thecating the future revenues of the
country for all these payments both
foreign and local. It is for this reason
1 am saying that some principle should
be laid down. The Government may
think of imposing a restriction on
giving guarantees to various institu-
tions and these guarantees constitute
a contingent liability on the reverues
of the Government.

I have a few more points and then
I have done. So far as income tax
arrears are concerned, they are get-
ting multiplied from year to year.
The amount by way of income tax is
Rs. 105 crores and by way of corpora-
tion tax it is Rs. 135 crores and the
total comes to Rs, 240 crores. There
is an increase in arrears to the tune
of Rs. 285 crores. It is increasing
from year to year. We are increasing
the staff but commensurate with the
increase in staff we must also get the
results. Therefore, I would only res-
pectfully submit that we should do
something in this matter. We must
at least give some powers to the local
collectors or the Central Excise Collec-
tor or whatever it is. We must give
more powers to them under the
Revenue Recovery Act and recover
the money as early as possible. As
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in the old days we can give powers
to the revenue department to recover
the money under the Revenue Re-
covery Act.

Some such thing must be done. I
am aware that the hon. Finance
Minister, for whom I have great res-
pect, is @ man of dynamism and
commonsense. Still he cquld not own
his wisdom as his own. Though he
says that it is the wisdom of the
Government but still, to imagine for
a moment, he has nothing in his
armoury to recover this money! After
all, we are allowing our own people
to evade this income-tax which they
should pay. We can certainly have
a method by which we can recover
the money, As we think of several
ways, they are being circumvented by
the others as to how to get out of
them. There is a kind of race bet-
ween the Government and the asses-
see. We must at any rate go beyond
them and find out the way as to how
we could recover it. Therefore I
would say that something must be
done as regards recovery.

Then a word about the Janata
policy if I may be permitted. I will
be finishing in a minute. So far as
the villages in Madras gide are con-
cerned—I cannot say about other
parts—this Janata policy is not so
popular. I cannot say why. The
mistake may be on our part because
we are not popularising it. There
may be nothing wrong with the Gov-
ernment. But at the same time some-
thing must be done to see that it is
popularised. The administration and
staff should see that it is popularised
as much as we want it to be. This
policy at present is not being encou-
raged in the southern part of India.

A word about the prize bonds
which are now so much in demand.
There are two opinions about this.
Some are of opinion that there is an
element of gambling in it, but I am
unable to agree with them. I know
for certain that there is no such ele-
ment of gambling at all. It is only
this that whatever we are otherwise
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entitled to by way of interest, that
portion alone is distributed in a way
which is most acceptable to the people
because it will give an incentive to
them to purchase these bonds in
numbers. Others are not of this
view., Money is money accord-
ing to them, whether the prin-
cipal is taken into consideration or
the interest is taken into considera-
tion. It is all the same. We use the
money and are involving ourselves in
this gambling. That is what the
opinion of gsome hon. Members here
and some members of the public also
is. But I respectfully disagree with
them. We are not able to get as
much resoures from out of our own
country as is possible. At one stage
I even suggested to run a lottery as
is done in Burma. In Burma every
third month they run a lottery and
they get a large amount of money from
the internal resources. So far as India
is concerned, we are very much
against this element of gambling.
There is also another aspect of it
which may be very relevant, but I
will speak about that at the time of
the Finance Bill. So far as this parti-
cular thing is concerned, 1 differ with
them. There is no element of gam-
bling at all here. This should be
popularised as much as posible.

Mr. Speaker: Shri Sugandhi. He
is not here.

Shri S, M. Banerjee .rose—

Mr. Speaker: Hon. Member had lot
of opportunities. I wanted to call
those hon. Members who did not have
any.

Shri Prabhat Kar: He is lucky as
Shri Sugandhi is not there.

Shri N, R. Muniswamy: Then at
least I could have been allowed to
continue.

Mr. Speaker: Shri
Ghosal.

Shri Aurobindo Ghosal (Uluberia):
Mr. Speaker, Sir, finance is the key-
stone of the whole |ovommomul urch.

Aurobindo
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It is a pivot round which all other
ministries revolve. Naturally the
policy of finance or of the hon. Finance
Minister affects the working and
activities of the other Ministries also.
Also, the financial policy is determined
by the actual circumstances and con-
ditions of the different sectors in our
country. Financial policy is not only
the out-come of the different mspects
of the society but also of the....

Mr. Speaker: The hon. Member
may kindly resume his seat. Let me
ascertain from hon. Members as to
who all are interésted in speaking
today.

Shri S. M. Banerjee, Shri C. K.
Bhattacharya and Ch, Ranbir Singh
TOSe—

Shri Prabhat Kar: Only a few hon.
Members are interested in this.

Shri S. M. Banerjee (Kanpur): we
can continue up to 7 o’clock.

Shri Aurobindo Ghosal: If we take
into consideration our agricultural
se®or and also our industrial sector,
though strictly those things do not
come in, but still if we analyse, in-
directly this agricultural sector and
also the industrial sector go to a large
extent to frame the economic policy
of the country. It is already admitted
that agriculturally our country is very
backward, and there are enough
statistics to show that in the sphere
of agriculture, the condition of Indim
is not up to the mark, though agri-
culture is our main occupation. In
India, 70.6 per cent of the people are
still dependent on agriculture, where-
as in the U.S.A. only 12.8 per cent
are dependent, and in UK. only 50
per cent are dependent on agriculture.

There are also things in India which
go to a large extent to affect our
economic policy. In India, about 60.8
per cent of the holdings are below
one acre in extent. And a large num-
ber of the agriculturists are landless.
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In the industrial sphere also, we are
pursuing a policy which is called
mixed economy, with the public sector
and the private sector. It is accepted
on all hands that in the under-
developed countries, nowadays, if they
want to develop rapidly, they must
first take recourse to industrialisation,
and the public sector should be
expanded. In that connection, how
much concession should be given ‘o
the private sector, whether the pri-
vate sector would be allowed to cast
an influence on the general life of
the people of the country etc. are also
things to be considered in framing
our economic policy.

While considering that, we find that
in our country, our Government are
still very soft to the private sector,
and they are not trying to expand the
extent of the public sector as they
should have done in the present
circumstances to industrialise our
country rapidly. We want that the
public sector should expand, but at
the same time, it must be admitted
that the administration of the public
sector mlso should be streamlined in
such a way that it may not tell upon
the economy of our country. But we
find today that though we are expand-
ing our public sector, we find much
of corruption, red-tapism and all sorts
of bureaucratic things which are
bringing a bad name to our economic
policy and to the policy in regard to
the public sector.

We are in the know of all the
revelations which have been disclosed
by the discussion on the LIC deal and
other things in the public sector.
Naturally, we should be very much
cautious about streamlining our
administration in the public sector and
the activities of the public sector, so
that it may expand and gain the
confildence of the people.

Then, I would like to say a word
about a point which has already been
dealt with by the previous speakers,
and that is in regard to the loans that
have been taken from the International
Bank, UK., USA, Canada, West
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Germany etc. We find that the loans
which we have received from the
Western countries like USA, UK,
Canada and West Germany have a
very high rate of interest, varying
from 3} per cent to 6 per cent, but
in the case of the loans which we
have taken from the eastern demo-
cratic countries, such as Soviet Russia,
the rate of interest does not exceed
2} per cent. T do not say that we
should not take loans from the
Western countries, because we are in
need of money for developing our
country. If we get loans from what-
ever source it may be without strings
attached, we can go in for them. But
still we have to look to the economy,
whether we will be in a position to
pay back the loans which we are
taking and honour our promise to pay
back. As regards repayment of loans
taken from external sources, we find
that in 1959 the DVC had to repay
$16.72 lakhs. But the actual amount
repaid was only $3.00 lakhs. The
amount repaid is very meagre.
Naturally, from this I apprehend that
ultimately we are taking so much
loans that we will not be in a position
to repay them and keep our promises
to the creditors. This is a point which
we should take into account before
we go in for loans.

We are taking loans for the deve-
lopment of our country. Here I want
to make a suggestion. Why should
we not negotiate loans for urgent
projects in our country like the Faraka
Barrage? Tt is often said that a huge
amount will be required to implement
the Faraka Barrage project. If that
is so, why do we not approach foreign
Governments or the International
Bank in order to implement this pro-
ject? We have already taken loans
for the devel 1t of the Calcutta
and other ports. The same thing can
be done for the Faraka Barrage pro-
ject so that we can implement it at
the earliest time.

Regarding the apportionment of the
Union revenues to the States, I would
like to quote from the budget speech
of the Chief Minister and Minister of
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Finance of the Government of
the West Bengal in the Assembly.
He said:

“The report of the Finance Com-
mission indicated that we would
receive Rs. 25 crores in all during
the Second Plan period as grants
from the Centre for Plan expen-
diture to enable us to balance our
revenue Budget. During the first
4 years, we are likely to receive
Rs, 14'7 crores. We should,
therefore, receive Rs. 10°3 crores
as grants during the fifth and
final year. The Planning Com-
mission have, however, so far not
accepted as binding on them the
recommendation of the Finance
Commission regarding the grant
of Rs, 25 crores. We have, as
stated earlier, assumed that
grants totalling Rs. 6'15 crores
will be available from the Cen-
tre in the light of past experi-
ence. Had the Centre provided
the grants recommended by the
Finance Commission, we could
have balanced our revenue Bud-
ge "

I would, therefore, request the hon.
Minister to look into this, whether
the allotment recommended by the
Finance Commission can be granted
to the West Bengal Government so
that their developmental projects are
not held back.

Reference has already been made
by previous speakers to the collec-
tion of income tax. So far as my
experience in Calcutta goes, the in-
come-tax officers are the cockpits of
all corruption. All the big business-
men can exert their immense influ-
ence on these offices. It is due to
this that arrears are accumulating.
It is our experience in income tax
courts that only those lawyers who
have got good relations with the In-
come Tax Commissioner can earn
huge amounts of money. They are
the good lawyers of the income tax
office. 'Therefore, some steps should
be taken by the hon. Minister to
see that this corruption is wiped out
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from the income tax offices. Because
of these officers the arrears are in-
creasing gradually from year to year.
18 hrs.

We have already introduced prize
bonds. By introducing prize bonds
a lot of black money is being brought
out. I have no objection to that. But
I would suggest that if our hon.
Finance Minister wants to bring out
the black money why should he not
introduce also gold bends, which was
mentioned by somebody, so that the
gold which is hoarded or supposcd to
be hoarded in huge quantities can
also be brought out if the hoarders
can get the assurance that they will
get the gold after a certain time. To
that extent our foreign exchange
position will also be eased. T would
requert the Finance Minister to con-
sider this point.

I would like to say something about
Budget provisions and surrender
matters. Every year we find that
what is provided for in the Budget
is not spent or utilised by the depart-
ments. This, of course, may be duc
to the sut of d ds with-
out any plans or changing the plans
after the demand was granted. But
what happens is this. If the money
is surrendered, other projects may
be he'd up for want of money; and
the projects for which the money is
allotted are not completed. So, be-
fore the money is given the plan
should be submitted, so that it need
not be surrendered ultimately.

Tt has also been complained by the
States that they get the allotments
from the Centre, the Central alloca-
tions, at the end of the financial year.
Naturally, if they get the money by
the end of January or February it is
very difficult for them to spend it on
any project. So the money has got
to bz surrendered, or the money is
detained, which is also illegal. Or. it
is not properly spent. Strict provi-
sions should be made so that com-
plete plans are submitted before any
allocation of funds is made.



11915 Demands

Lastly, T would like to say a few
words about the film duty which has
already been referred to. So far as
I know in West Bengal about 80 per
cent of the producers are men of
ordinarv means. The Finance Minis-
ter said that he should have the
money, from whatever sources it may
come But one thing has to be con-
sidered that 80 per cent of the pro-
ducers directors invest monev from
ordinarv sources or loans and other-
wise. Naturally, they will be in
great difficulties. They are the ner-
sone. who are producing good fllms
which are earning foreign exchange.
T would. therefore, request the hon.
Finance Minister to see how this in-
dustry whi~» is growing can be left
free for future development.

Mr. Speaker: Shri C. K. Bhatta-
charya.

Shri C. K. Bhattacharya
Dinajpur) rose

(West

Mr. Smeaker: I will call then Ch.
Ranbir Sinrh and also Shri S. M.
Baneriee. I want to make a small
announcement. Ts the House interest-
ed in sitting? T do not find it so.. T
am not extending the time. T have
seen what interest the hon. Members
are taking. I am not talking of the
prescnt company.

Members may now move their
amendments to various Demands for
Grants subject to their being other-
wise admissible.

A list indicating the numbers of
the selected cut motions will be put
on the Notice Board and will also be
eirculated to Members tonight for
their information.

Policy regarding invitation to foreign
capital
Shri Prabhat Kar: T beg to move:

“Tha: the demand under the
head Ministry of Finance' be re-
duced to Re, 1.” (1685)
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Policy regarding repatriation of pro-
fits to foreign countries

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced to Re. 1.” (1656)

Failure to take effective measures
1o arrest inflation

Shri Naushir Bharucha: T beg to
move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (481)

Failure to arrest deterioration of the
exchange value of the rupee

Shri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Mnistry of Finance’ be re-
duced by Rs. 100.” (452)

Policy of issuing Treasury Bills and
funding the same into long-term
debt

Shri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (453)

Policy of deficit financing of the Se-
cond Five Year Plan

Shri Naushir Bharucha: I beg to
move: !

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (434)

Failure to inflict proper punishment
to taxr evaders

Shri Prabhat Kar: I beg to move:

“That the demand under the
hecad ‘Ministry of Finance’ be re-
duced by Rs. 100.” (657)
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Failure to check tar evasion

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1658)

Need for reorganising Income Tax
Department
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1659)

Need for reorientation of taxr policy

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1660)

1 ) perre) of dats.

(;1 the Direct Tax Enquiry Com-
mittee

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1661)

Failure to collect arrears of tares

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1662)

Failure to check increase im civil ex-
penditure
Shri Prabhat Kar: I beg to move:

“1hat the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1663)

Failure to prepare a planned budget
Shri Prabhat Kar: I beg to move:

“That the demand under the
Fead Ministry of Finance’ be re-

duced by Rs. 100.” (1664)
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Failure to check closure of General
Insurance Companies
Shri Prabhat Kar: 1 beg to move:
.

‘“Chat the demand wunder the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1665)

Need for effective control over Gene-
ral Insurance Companies

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs 100.” (1666)

Need for nationalisation of General
Insurance Companies
Shri Prabhat Kar: I beg to move:

‘“That the demand vunder the
head Ministry of Finance’ be re-
duced by Rs. 100.” (1667)

Need for nationalisation of Banks
Shri Prabhat Kar: I beg to move:

*That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1668)

Need for decentralisation of the Life
Insurance Corporation
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1693)

Policy pursued by L.IC. for granting
House-building Loans

Shri Prabhat Kar: I beg to move:

‘That the demand under the
head ‘Min.stry of Finance' be re-
duced by Rs. 100.” (1696)

Investment policy of the Life Insur-
ance Corporation
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1687)
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Need for investing more money in
public sector by the Life Insurance
Corporation

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Mnistry of Finance’ pe re-
duced by Rs, 100.” (1698)

Failure to popularise Janata
by L.IC.

Policy

Shri Prabhat Kar: I beg to move:
“Ihat the demand under the

head ‘Ministry of Finance’ be re-

duced by Rs. 100.” (1699)

Need for lving proper p dure
regarding payment of premia by
the policy-holders of L.I.C.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs, 100.” (1700)

Need for more effective control by
the Reserve Bank on the working
of Banking Institutions

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1701)

Need for proper control by the Re-
serve Bank of India on loans
granted by Banks

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs, 100.” (1702)

Need to stop giving of advances by
Banks against foodgrains
S_hrl Prabhat Kar: 1 beg to move:

“That the demand under the
heed ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1704)
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Need for utilising Banking profits in
the Public Sector

Shri Prabhat Kar: I beg to move:

“Thal the demand under the
head Ministry of Finance’' be re-
duced by Rs. 100.” (1705)

Failure to check upward trends of
prices

Shri Prabhat Kar: I beg to move:

) “That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs, 100.” (1706)

Need for proper control by the Re-

serve Bank on all kinds of advances
by the banks

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1703)

Need to check begus insurance work
in the Life Issurance Corporation
Shri Assar: I beg to move:

“Tnat the demand under ihe
head ‘Ministry of Finance' be re-
duced by Rs, 100.” (1772)

Need to popularise Janata policy by
the L'ife Insurance Corporation

Shri Assar: I beg to move:

“That . the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1778)

Failure to stop giving of advances
by Banks against foodgrains
Shri Assar: I beg to move:

‘“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1774)

Need to check upward trends of
prices
Shri Assar: I beg to move:

‘“That the demand under the
head ‘Ministry of Finance' bg re-
dueed by Rs, 100.” (1775)



11921 Demands

Need for severe punishment jor tax
evaders

Shri Assar: I beg to move.

“That the demand under the
head ‘Muustry of Finance’ be re-
duced by Rs. 100.” (1776)

Failure to check tuxr evasion
Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs, 100.” (1777)

Need for impl tation of recom-
" mendations of the Direct Tax En-
quiry Committee

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1778)

Failure to recover the arrears of taxes
Shri Assar: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1779)

Need to check increase in civil ex-
penditure

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’' be re-
duced by Rs, 80.” (1780)

Failure to re-organise the Income-tax
Department

Shri Assar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.” (1781)

Resignation from the LIC. Invest-
ment Board

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1782)
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Irregularities in the investments by
LIC.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Munistry of Finance’ be re-
duced by Rs. 100.” (1783)

Need for changing the Investment
Policy of the L.I.C.

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1784)

Payment of interim relief to the LU.C.
employees

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Munistry of Finance' be re-
duced by Rs. 100.” (1785)

Need to increase the Agency Coum-
mission for L.UI.C. Agents

Shri Tangamanti: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1786)

Need for starting of Provident Fund
Scheme for L.UI.C. Agents

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be te-

duced by Rs. 100.” (1787)

Need for grant of interest free loans
to LIC. Agents for construction of
Houses

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ministry of Finance’ be re-

duced by Rs. 100.” (1788)

Demands of LI.C. Agents of Madurai
Division

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ministry of Finance' be re-

duced by Rs. 100.” (1789)
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Policy regarding foreign loans
Shri Assar: I beg to move:

“That the demand under the

head ‘Ministry of Finance’ be re-
duced by Rs. 100.” (1823)

Failure to check irregularities in
Customs Department

Shri Assar: I beg to move:

“That the demand under the
head ‘Customs’ be reduced by
Rs. 100.” (1824)

Failure to check smuggling of gold
and watches

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Customs’ be reduced by
Rs. 100.” (1825)

Treatment by custom officials of the
people residing on Goa border

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Customs’ be reduced by
Rs, 100.” (1826)

Treatment by custom officials of
Indians returning from abroad

Shri Assar: 1 beg to move:
“That the demand under the

head ‘Customs’ be reduced by
Rs. 100.” (1827)

Grants-in-aid to the Indian Institute
of Public Administration

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
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and other expenditure under the
Ministry of Finance’ be reduced
by Rs. 10,00,000." (1330)

Aid given to the Institute of Public

Administration
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Finance' be reduced
by Rs. 100.” (1378)

Functions of the Institute of Public

Administration

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Finance’ be reduced
by Rs. 100.” (1379)

Expenditure on buildings by the In-

stitute of Public Administration
from the aid given

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Finance’ be reduced
Rs, 100.” (1380)

Undesirability of giving aids to insti-

tutions like the Institute of Public
Administration through the Finance
Ministry

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Finance' be reduced
by Rs. 100.” (1381).
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Need for proper control of aided in-
stitutions like the Institute of Pub-
lic Administration

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and other expenditure under the
Ministry of Finance’ be reduced
by Rs. 100.” (1382)
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Failure to recover pre-partition dues
from Pakistan
Shri Assar: I beg to move:
“That the demand under the
head ‘Pre-Partition payments’ be
reduced by Rs. 100.” (1828)

Mr. Speaker: These cut motions
are now before the House,

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
April 16, 1960/Chaitra 27, 1882
(Saka).





